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CORRIGENDA.

In the Legislative Assembly Debates, Simla
Session, 1930—
(1) Vol. 1V, No. 3, dated the 10th July,
1930—

(i) page 69, line 4 from the bottom, for
48 Mtcthl'(k " 'M X3 u‘ch.
words '’

(#i) page 72, line 7 from the bottom, for
** coneeiably ' read ** cobeeiv-

ably *'.
(1) page 91, line 14 from the bottom,
for **1 do not...... Resolutions ™~

read ** 1 do not want to read tv you
all the recent Resolutions °'.

(i) page 93, line 10, for *if your
please '* read ** if you please

(2) Vol. TV, No. 4, dated the 11th .Juiyv.
1930, page 129, line 22, for ** those
are in favour ' read ‘' those wha are
in favour "

(3) Vol. IV, Na. 6, dated the 14th .July,
1930—

(1) page 291 line 13, for ** | am aware '
read ' 1 am not aware '

(i) page 306, for the reply to unstarred
question No. 53, substrlwte the fol.
lowing :—-

“Mr. G. M. Young : () Yes

ih) A copy of my letter. date]
the 24th March. 1930, 1»
Pandit Thakur Das Bhargavya
in in the Library

(o) Page M40 line 20 for * inmport.
anee " pead C impertapes T

f4) Vol 1V No 7. dated the 15tk July,
194 page 4684, from the firsr sub.
Jeet-heading deleie the word ** A juer-
Merwara ™.

(5) Vol IV, No. 9, dated the 1Tth July.
1930, page 610, line 18 for ** Mr.
K ¢ Mitra ™ read My BN
Misra *’

(6) Vol. IV, No. 10, datedd the 18th Jaly.
1930, page 661, offer the reply tn
part (c) of starred gquestion No. 296,
inzert the following reply tv part (!
of the same question :—

** (d) Certain concessions were given in
the 1929 examinstion which was
for departmental candidates only. "’
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LEGISLATIVE ASSEMBLY.
Friday, 18th July, 1930.

The Assembly met in the Assembly Chamber at Eleven of the
Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS,

PaY or PREVENTIVE OFFICERS OF THE MADRAS CUsTOMS DEPARTMENT.

291. *Rao Bahadur P. T. Kumaraswami Chettiyar : (1) Will Gov-
ernment be pleased to state : o

(a) whether there is any difference bhetween the nature of duties

performed by the Preventive Officers omr Rs. 120 and the

Assistant Preventive Officers on Rs. 60 of the Madras Customs

Department ; K L

(0) whether the Preventive Officers are required to possess any
qualifications in any way higher than the :Assistant Pre-
ventive Officers ;

(¢) if the reply to part (b) be in the negative, what are the reasons
for direct recruitment of Preventive Officers on Rs. 120 and
Assistant Preventive Officers on Rs. 60 ;

(d) whether Government have any special grounds for maintaining
these two grades ; and

(¢} whether Government are prepared to inquire and consider
the question of abolishing the system of direct appointment
of Preventive Officers on Rs, 120 in future ?

(2) Is there any communal rotation or rule applied to the Madras
Customs Service as adhered to by the Madras Government ¢ If not, why

not ¢
The Honourable 8ir George Schuster : (1) (a), (b) and (d). Form-
erly there was only one grade of Preventive Officers in Madras. In
1920 the Madras Government drew attention to the facts that with the
low rates of pay then in force, it was difficult to recruit men with
the necessary qualifications for the more responsible posts and that
there was a consequent temptation to dishonesty. It was therefore
decided to follow the practice at Bombay and Karachi and to aim at
recruiting a better class of men on higher pay for the more respomsible
work, while maintaining a reduced number of men on the lower grade
for the less responsible work. It is understood that as a result the
Collector is now able to recruit men for the higher grade who ean be
employed with more confidence in the more responsible duties.

(1) (e¢). Does not arise. _

(1) (e). No.
( 657 )

L10CPB(LA)



658 LEGISLATIVE ASSEMBLY, [18Tr JuLy 1930.

(2) No definite rotation has been prescribed, but following the rule
adopted by the Government of India the Collector is required to reserve
one-third of the vacaneies for the redress of communal inequalities.
The strength of the Preventive Department on 1st October, 1929, was as
follows :

Europeans 6
Anglo-Indians +9
Mussalmans 8
Brahmans . . . 7
Non-Brahmans . .. .. 18

Total .. 48

Rao Bzhadur P. T. Rumaraswanti OChettiyar : May I know what
gualifications are required for Preventive Officers,——what higher quali-
fications are required for Preventive Officers, what academical qualifi-
cations are required for Preventive Officers ¢

The Honourable 8ir George 8chuster : I am afraid I have not heard
the Honourable Member’s question. -

Rao Bahadur P. T. Kumaraswami Chettiyar : May 1 know what are
the academical qualifications required for.a Preventive Officer ?

Myr. President : The Honourable Member wants to know what acade-
mical ¢nalifications are required in a Preventive Officer.

The Honourable 8ir George Schuster : T find it rather difficult to say
exactly what the academical qualifications aré. 1 presume they must in-
clude some knowledge of the general trades ‘concerned, but chiefly, these
officers must be men of good eharacter—that is the chief requirement.

Rao Bahadur P. T. Kumaraswami Chettiyar : Then do you find, Sir,
that among the Assistant Preventive Officers there are no proper men
for promotion to Preventive Officers ¢

Mr. President : That is not a question.

DEATH OF SERGEANT WILTSHIRE IN LANDING IN AN AEROPLANE AT
RiSALPUR.

292. *Mr. E. F. S8ykes : (¢) Will Government please state if it is a
fact, as reported in the Press, that on May 23rd, Sergeant Wiltshire of
the Royal Air Force, brought an aeroplane forty-five miles from the fromt
to Risalpur, but was killed in the end for want of training in landing ¢

(b) If not, will Government please say what the actual facts of the
case were ?

Mr. G. M. Young : An aircraft, piloted by Flying Officer Stroud, was
carrying out a reconnaissance over Mohmand territory, when the pilot
was hit by a rifle shot from the ground and rendered unconscious. Air-
craftman Wiltshire was the passenger in this machine, which is of a type
fitted with duplicate controls in the passenger’s cockpit. He navigated
the aireraft back to Risalpur, and almost succeeded in effecting a safe
landing. Only those officers and men of the Royal Air Force are trained
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to fly whose duties require that they should be capable of piloting air-
eraft. Aireraftman Wiltshire was a fitter by trade, and airmen of this
class are not required to pilot aireraft. He had, therefore, received no
instruction in flying, and it was by his exceptional courage and initiative
that he succeeded in getting the machine back to Risalpur at all.
(Cheers.)

AMENDMENT OF THE CHILD MARRIAGE RESTRAINT AcCT.

293. *Mr. M. K. Acharya : With reference to Government’s :1:eply
to my starred question No. 656, dated 19th March, 1930, will Government
be pleased to state :

(a) whether, in view of the considerable feeling against the
Sarda Act all over the couniry, Government will bring in
an amendment exempting the purely religious part of Indian
marriages from the scope of that Aect ; or

(b) what other relief, in the alternative, do Government propose
to give to those who are forced to disobey the Aect for the
sake of their religion !

The Honourable Mr. H. G. Haig : (a) and (b). As promised by
Sir James Crerar in reply to the Honourable Member’s question No. 656
on the 19th March, 1930, the Government of India have circulated to
Loeal Governments for opinion certain Bills for the amendment of the
Acl which have been introduced, or of which notices have been given,
by Members of this and the other House, including the Honourable Mem-
ber himself. When the replies of Local Governments have been received
and the actual operation of the Act for some months has been observed,
Government will be in a position to define their attitude towards any
proposals for amendment.

Sir Hari 8ingh Gour : What object do Government think would be
served by circulating an Act of the Legislature which was only placed
on the S’gatuta-book on the 1st April last, and what experience has the
pul'{llc gained of the working of this Act during the last three months to
entitle it to give any opinion on the point of the working of the Act ?

The Honourable Mr. H. G. Haig : It is not a question of ecireulating
the Act for opinion, but circulating for opinion certain Bills which were
introduced in this House or the other.

Sir Hari 8ingh Gour : Are they not Bills repealing an existing Sta-
tute. which only came into effect on the 1st April last ?

The Honourable Mr. H. G. Haig : No, Sir. They are Bills proposing
~ertain amendments in particular provisions of the Aect.

. Sir Hari 8ingh Gour : Is it not a fact that the Bills that have been
circulated by the Government are practically Bills which propose to re-
peal the so-called Sarda Act or the Child Marriage Restraint Aect ¢

. MrMm K. Acharya : Is it not a fact, Sir, that the so-called Sarda Act
is an Act which deserves to be repealed at once ?

REPORTED INSANITY OF A PRISONER UNDER SOLITARY CONFINEMENT.

e 294 *Mr. Abdul Haye : (¢) Has the attention of Government bcen
rawn to the Free Press message, published on page 9 of the Tribune,
A2
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dated the 6th July, 1930, umder the heading ‘‘ Solitary confinement turns
Kamal Nath Tewari mad >’?

(b) Is it a faét that- Mr. Tewari bbcame msane whlle su.ﬁerlng soli-
tary conﬁnement 1

(¢) Is it a fact that ‘no medical rehef was aﬁorded to him in conse-'
qgaence of which he grew worse ?

(d) What is the present state of his health ?

The Honourable Mr. H. G. Halg (a) Yes. . .

(b) No.- He has not been m solitary eonﬁnement.

(e¢) No.

~ (d) When last reported, his health was batlsfactory ' He'is however,
under close and constant medlcal dbserv atmns '

REPORT OF THE PESHAWAR INQUIRY COMMITTEE.

. 295. *Mr. Abdul Haye : (a) Will Government please state on what
date the Report of the Peshawar Inqulry (Sulalman) Committee was

submitted to Government ?
(b). Why has the said Report not been published so far ?* -

(¢) Will Government please lay on the table of the House the said
Report ?
(d) What action, if any, have Government taken on the =aid Report !

The Honourable Mr. H. G. Haig :. (a) The Report was received by
the Government of India on the 19th June.

(b), (¢) and (d). It was published on the 7£h July together with
& Resolution of the Government of India thereon which states the action
they have taken and propose to take.

ADMISSION OF CERTAIN RETRENCHED CLERKS TO THE CLERICAL EXAMINATION
-oF THE PusLIiC SErRvICE COMMISSION.

296. *Mr. Amar Nath Dutt : (a) Is it a fact that an examination
will be held this year by the Publie Service Commission for the recruitment
of candidates for the eclerical grades of the Goverrment of India ?

(b) If the answer to part (a) be in the affirmative, will Government
be pleased to state whether the examination will he for outsiders or for
departmental candidates only ?

(¢) If the examination be for departmental candidates only, will
Government be pleased to state whether they propose to allow those depart-
mental candidates who are either age-barred or below the educational
standard preseribed to sit for the examination ?

(d) Is it a fact that the retrenched men of the Army Canteen Board
were given the above concessions ¢

(e} Are Government aware that there are some retrenched candidates,
who have served the Government of India for a considerable period but
were not permltted to sit at the last departmental examination ? If the
answer be in the affirmative. do Government propose to make some provi-
sion by which such men may he permitted to sit at the next examination ?
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{f) If the answer to part (e) be in the negative, do ‘Government
propose to inquire into the number of such candidates and give them the
same concession as was given to the men of the Army Canteen Board last
vear 7 If not, why not ¢

The Honourable Mr. H. G. Haig : (a) Yes.

{b) The examination will be an open competitive one.

(¢) Does not arise.
(e) and (f). Government are not aware of any such cases.

CrammMs oF ExisTiNG QUALIFIED CANDIDATES TO VACANCIES IN THE SECRETA-
RIAT AND ATTACHED OFFICES.

-297. *Manlvi Sayyid Murtuza Baheb Bahadur :. () Wil Govern-
ment be pleased to state separately the number of candidates who qualified
themselves for appointment in the Upper, Lower and Third divisions of
the Government of India Secretariat and its Attached Offices in each.of
the years 1922, 1925 and 1926 ?

() How many of these candidates have not yet been provided with
employment in the Secretariat or, if provided, are still holding temporary
and officiating appointments ?

(¢) Do Government propose to take early steps to provide these men
with permanent appointments in the appropriate divisions for which they
are qualified ¢ If not, why not ?

The Honourable Mr. H. G. Haig : The information is being collected
and will be supplied to the Honourable Member in due course.

CrarMs oF ExisTING QUALIFIED CANDIDATES TO VACANCIEE IN THE SECRETA-
RIAT AND ATTACHED OFFICES.

298. *Maulvi S8ayyid Murtuza Saheb Bahadur : (a) Is it a fact that
Governmnent have recently issued orders that the first vacaney occurring
after the 1st April, 1930, in any of the three divisions of the ministerial
establishment of the Secretariat and Attached Offices must be thrown open
to an ‘‘ external candidate *’ and must not therefore be permanently filled
up unfil the result of the next Public Service Commission examination is
known ?

(b} Ys it also a faet that the term ‘‘ external candidate ’’ as used
in these orders means those candidates who will qualify in the forthcoming
examination and exeludes those candidates who qualified in previous
examinations and still remain to be permanently provided for ?

(¢) If the answers to parts (a) and (b) are in the affirmative, will
the Government be pleased to state why the claims of existing qualified
candidates who have been serving in temporary and officiating capacities
for so long have been ignored in favour of the persons who are yet to be
recruited ?

(d) Do Government propose to modify their orders to the extent
that the existing qualified candidates who are working to the satisfaction
of the Departments in which they are employed should be given preference
and absorbed in permanent vaeancies us soon as possible and should not be
replaced by external candidates unlesg their work proves unsatisfactory ?
If not, why not ?
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The Honourable Mr. H. G. Haig : (a¢) Yes, unless strong reasons ¢an
be shown to the contrary by the Department eoncerned.

(b) Yes.

(¢) and (d). The claims of the persons in question will not be
ignored. As only a percentage of the vacancies will be recruited by com-
petitive examination from external candidates, it is not necessary to
modify the orders in the manner suggested.

CraiMs oF Ex1STING QUALIFIED CANDIDATES TO VACANCIES IN THE SECRETA-
RIAT AND ATTACHED OFFICES,

299. *Maulvi Sayyid Murtuza 8aheb Bahadur : (¢) Will Govern-
ment be pleased to state the number of permanent and temporary vaecancies
likely to oeccur in each of the three divisions in the Government of India
SBecretariat and its Attached Offices during the 18 months commencing
from the 1st April, 1930 ?

(b) Against these vacancies how many qualified candidates for the
respective divisions are there who have not so far been provided with
permanent appointments ?

(¢) If the number of persons mentioned in (b) above is sufficiently
large, do Government propose to postpone the holding of the next Minis-
terial Selection Branch examination until these candidates are absorbed
in the vacanecies which are likely to occur ? If not, why not ¢

The Honourable Mr. H. G. Haig : (¢) The information as repards
permanent vacancies likely to oceur within the period mentioned is being
collected from the various Departments by the Public Service Commis-
gion. It is not possible to ascertain the number of temporary vacancies.

(b) Accurate figures are not obtainable at present, but these will be
collected.

(c) No. The new recruitment rules provide that a certain propor-
tion of appointments in the two Upper Divisions shall be filled by promo-

tdlon of departmental candidates and the remainder by external candi-
ates.

RECRUITMENT OF MUSLIMS TO THE GGOVERNMENT OF INDIA SECRETARIAT AND
ArracEED OFFICES.

300. *Maulvi Sayyid Murtuza Saheb Bahadur: (¢) Will Govern-
ment be pleased to state the total number of requisitions for assistants
and clerks belonging to the Muslim community received by the Public
Service Commission from the various Departments of the Government of
India Secretariat and its Attached Offices during the last three year's 1
Of these requisitions, how many were complied with ?

(b) Isit a fact that in a majority of cases the Public Serviee Cominis-
sion could not provide Muslim candidates for these vacancies with the
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result that appointments reserved for the Muslim community had to be
filled up by Non-Muslims ?

(¢) If so, are Government prepared to ask the Public Service Com-
mission to consider the possibility of declaring those Muslim candidates
qualified for the various divisions for which they obtained a sufficiently
high number of marks in the aggregate in the Ministerial Selection Branch
examination, 1929, but failed to secure a fixed percentage in any parti-
cular subject ?

The Honourable Mr, H. @. Haig : (¢«) and (bj. The information is
being collected and will be supplied to the Honourable Member in due
course.

(¢) The question does not arise.

DIFFERENCE IN TREATMENT BETWEEN DEPARTMENTAL AND NON-DEPART-
MENTAL CANDIDATES FOR APPOINTMENTS IN THE (FOVERNMENT OF INDIA
SECRETARIAT.

301. *Maulvi 8ayyid Murtuza Saheb Bahadur : (¢) Will Govern-
ment be pleased to state the percentage of qualifying marks fixed for the
Upper Division in the late Staff Selection Board examination held in
1922 ¢

(b) Was the percentage the same in the case of both departmental
and non-departmental candidates ¥ If not, why not ?

(¢) Is it a fact that some departmental candidates who did not
qualify for the Upper Division in that examination and obtained an aggre-
gate of less than 200 marks, were subsequently declared qualified for that
Division, whereas the cases of non-departmental candidates who obtained
200 or even more marks were not considered ?

(d) Is it also a fact that most of these non-departmental candidates
are now employed in the Lower Division in the Seeretariat or Attached
Oftices 1 '

{e) If so, are Government prepared to ask the ’ublic Service Com-
mission to accord the same treatment in this respect to non-departmental
candidates as has been meted out to departmental candidates ? If not,
why not ?

(f) Will Government be pleased to state the number of Muslims
and Non-Muslims affected by the suggestion at (e) above ?

The Honourable Mr. H. G. Haig : (¢) and (b). The examination
held in 1922 for the Upper Division in the Secretariat was confined to
departmental candidates. It is not the practice to make public the num-
ber of marks required to qualify in examinations of this nature.

(¢) No departmental candidate who obtained less than 200 marks

at this examination was subsequently declared qualified for the Upper
Division of the Secretariat. There were no non-departmental candidates.

(2), (¢) and (f). Do not arise.
APPOINTMENTS IN THE OFFICE OF THE CHIEF CONTROLLER OF STORES, INDIAN
SToRES DEPARTMENT,

302. *Maulvi 8ayyid Murtuza Saheb Bahadur : (a) Will Govern-
ment be pleased to state separately the total number of vacancies of elerks



664 LEGISLATIVE ASSEMBLY. [18ta JuLy 1930

and Assistants which oceurred in the office of the Chief Controller of
Stores, Indian Stores Department, during the period 1st April, 1929
upto date ?
(6) How many of these vacancies were filled up by
(1) qualified candidates,
(%) unqualified candidates {
(¢) Of the unqualified ecandidates mentioned above how many. were
Muslims and how many Non-Muslims ?

(d) What was the number of (¢) Muslim and (i) Non-Muslim un-
qualified candidates who applied for these vacancies and how many of them
were selected for each category ¢

The Honourable 8ir Joseph Bhore : (a) Assistants—1.

Clerks—55.

(b) (¢) Assistants—1.

Clerks—6.

() Assistants—Nil.

Clerks—49.

(¢) Muslims—14.

Non-Muslims—35.

(d) Recruitment for the clerical staff of the office of the Chief Con-
troller of Stores js normally made through the Public Serviee Commis-
sion, and no register of applications reecived direet by the Chief
Controller of Stores from wnqualified candidates is maintained. It is

therefore regretted that the information required under the first clause
of this part is not available.

As regards the second clause the number of unquahﬁed Muslims

and Non-Muslims selected for each category is given in reply to part (¢)
of the question.

APPOINTMENT OF MUSLIMS IN THE OFFICE OF THE CHIEF CONTROLLER OF
Stores, INDIAN STORES DEPARTMENT.

303. *Maulvi S8ayyid Murtuza Saheb Bahadur: (¢) Will Govern-
ment be pleased to state the existing strength of Assistants and clerks

emaployed in the office of the Chief Controller of Stores, Indian Stores
Department ¢

(b) What is the percentage of Muslims and Non-Muslims employed
in each category ?

(¢) Is it a fact that the percentage of Muslims has of late been
decreasing in the Indian Stores Department ?

(d) If so, do Government propose to take necessary steps to bring
the percentage of Muslims upto the mark as.soon as possible ? If not,

why not ¢
The Honourable 8ir Joseph Bhore : (a) Assistants—45.

Clerks—106.
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(b) Muslims—Assistants—13.3 per cent.
Clerks—19.8 per cent. '
Non-Muslims—Assistants—86.7 per cent.
Clerks—80.2 per cent.

(¢) No.

(d) Does not arise.

FrogGING OF PRISONERS IN PESHAWAR.

304. *Maulvi S8ayyid Murtuza Saheb Bahadur : (a) Is it a fact that
some volunteers of Peshawar who are undergoing imprisonment were
flogged for having been on hunger-strike ?

(b) If so, will Government be pleased to state if being on hunger-
strike is a crime ? If not, what punishment has been meted out to those
who are responsible for the punishment ?

The Honourable Mr, H. G. Haig : («) No.
(b) Does not arise.
RerForMS FOR THE NorRTH WEST FRONTIER PROVINCE.

305. *Maulvi 8ayyid Murtuza Saheb Bahadur : (a) Is it a fact that
the people of North West Frontier have been held out an assurance that
they will get full-fledged reforms on the same lines as are being enjoyed
in other parts of India ?

(b) If so, will Government be pleased to state what progress has been
iuade between the Chief Commissioner and the Government of India in
giving effect to the assurance ?

Mr. E. B. Howell : (¢) It is not clear what the Honourable Mem-
ber is referring to. In case he has in mind the reply given by His
Excellency the Viceroy to the address presented to him on the 4th June,
1930, by the deputation of representatives of the Muslim zemindars of
the Punjab, a copy of the reply is laid on the table. In case he is
alluding to the reply given by the Honourable the Chief Commissicner,
North West Frontier Province, to the address presented to him on the
3rd July. 1930, by certain prominent residents of the Province, a copy
of the address and of the reply is laid on the table. Final decision rests
of course with the British Parliament.

(b) As stated by His Excellency, a Committee presided over by Sir
Fazl-i-Hussain has been actively engaged in re-examining the problem
of reforms for the North West Frontier Provinee in all its bearings,
and has formulated certain proposals which are now under the consider-
ation of the Local Administration and the Government of India.

His Excellency the Viceroy’s reply to an address presented by a deputation of Muslim
Zemindars of the Punjab, at Simla, on 4th June, 1930.

Gentlemen,

I am very glad to have the opportunity of meeting so many of the leading Musilm
Zemirdars of the Punjab, and I can assure you that I consider it a pleasure, and in
no way an addition to the labours of what, as you say, is a busy time for us all,



666 LEGISLATIVE ASSEMBLY. (18rr Jury 1930.

to weleome your deputation here this afternoon and to be put in possession of your
views on matters of such great moment. I only wish that in your journey to Simla
vou had not been forced to travel through a Punjab Jume, which I fear must have
caused many of you an uncomfortable journey.

The condemnation vou have pronounced on the efforts which have recently been
made to disturb the peace of India echoes what is being generally expressed by Mus-
lims, hoth individually and through meetings and associations, in many different
Earts of the country. It is a great satisfaction to have the clear assurance of &

ody such as vours, whieh has, I know, a wide influence on public opinion both within
and outside the Punjab, that you are determined te support Government in their
task of upholding the authority of the law and to pursue the course of wise men
towards the development of the country on peaceful and constitutional lines. I desire,
on hchalf of my Government, to acknowledge with the most cordial feelings the ex-

pression of continued loyalty which you have been good enough to make this after-

You have asked in your address that I should urge upon His Majesty’s Govern-
ment the nceessity of securing to Provinees a large degree of autonomy, and to India
equality with the Dominions, in the new constitution about to be framed for India.
At the moment my lips are sealed upon such eomstitutional problems will no doubi
be fully dealt with in the report which Bir John Simon is on the point of submitting.
They will also, I doubt not, ge one of the main topics of discussion at the Conference
to be held in London, at which I shall certainly hope—in accordance with your de-
sire—to see the interests for which you speak adequately represented. I often look
back to the occasion at which most of you; I think, were present, when I was privi-
leged to hold a Durbar—my first in India—in Lahore, and to add my meed of homage
to the saerifices which the Punjab made on behalf of the British Empire in the stern
days of the Great War. Those sacrifices are not likely to be forgotten, and so long
as they are remembered I cannot believe that the Muslims of the Punjab need fear
that their just claims will pass unrecognised. I repeat what I said not long ago in
a statement which some of you may have read that no settlement of the problem
which confronts us can be considered satisfactory that does not carry the comsent of,
and give a sense of seecurity to, the important minority communities who will have
to live under the new constitution.

The claim whiech you have made this afternoon for adequate representation of
the Muslim community in the publie services is one with which I fully sympathise and
which I have done, and will continue to do, my best to advance. As I have said om
more than one occasion recently to Muslim deputations, the gemeral policy of the
Government of India is to adjust any unreasonable preponderance of particular eom-
munities in the public services by taking special steps to admit duly qualified mem-
bers of other communities. We do not propose to depart from that principle, and I
may say that the Home Department are now engaged in examining the practical work-
ing of our present system to see whether it is yielding fair results. This examination,
as you will realise, involves a good deal of statistical research, but the Home De-
partment are proceeding with it as quickly as they can at a time when they are neces-
sarily burdened with other and grave responsibilities. As soon as this material is
available, representatives of Government would be very glad to discuss the situatiom
with any representative body of Muslim opinion.

The particular question of the appointment of Muslims to the High Court of
Lahore is also, as I appreciate, one of the greatest concern to you. The fixing of
any definite proportion of Muslim Judges would, I fear, be a departure from aeccepted
prineiples, but you may be sure that I recogmise the force of the representation made
in your memorial, and that in recommending names for permanent appointments and
in filling appointments of Additional Judges, the considerations you have advanced
will not be overlooked. '

I have spoken earlier this afternoon of the great traditions of serviee to Govern-
ment for which the Punjab Muslims are famous, and you may therefore feel assured
that the question of the admission of Muslims to King’s Commissions in the Army,
to which you have referred, is ome which will always have my sympathetic interest.
I find on refercnce to the current Army List that out of 99 Indian King’s Commis-
sioned officers in the Indian Army 40 arc now Muslims, and I trust that there is no
reason to fear that the Mnslim community will fail to maintain at least the same
percentage of successes in future entrance examinations as it has in the past. I
understand that there has been a high proportion of Muslims in the recent batches
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of Indian cadets entering Sandhurst, and I trust that their eareers will be a credit to
the virile races from which they have sprung.

To turn to the other matters mentioned in your address, I have watched the
eourse of recent events in Palestine with partieular solicitude, for I am well aware
that devclopments in that country are a subject of the closest concern to the Muslime
of India. 1 have not failed at each stage to keep His Majesty’s Government appri
of the sentiments of Indian Muslims regarding affairs in Palestine, and I 11 be
careful to communicate to them the views on the subject to which you have given
expression today. As T have said on another occasion, the declared policy of His
Majesty’s Government is to secure to every section of the population’ in Palestine
the due protection of their rights and interests—both religious and secular. That is,
I think, as fair and explicit a declaration as it is possible to make, and I think you
may have confidence that in Palestine, as elsewhere, His Majesty’s Government will
pursue their declared policy, whatever the difficulties which may a%g:ar to beset their
course. As you have probably seen from recent Press reports, His Majesty’s Gov-
ernment have called for a further detailed examination of the vitally important ques-
tions affecting land tenures and immigration.

I entirely share the feelings of regret expressed by you with regard to recent un-
fortunate events in the North West Frontier Provinee, and I trust that the tranquillity
of the Province and confidence in Government will speedily be restored. Two High
Court Judges are now condueting an enquiry into the disturbances of the 23rd of
April at Peshawar and the measures taken to deal with them. Pending the results of
that enquiry I wounld enter a word of eaution against the acceptamce in any quarter
of unverified reports as to what actually took place, which may turn out to be untrue,
and the expression of opinions which appear to prejudge the facts. With regard to
the antecedent causes of those distnrhances I can assure you that these are e
active attention, and if they are not included in the terms of referemce to the enquiry
Committee, it is only because it is considered that other methods of arriving at am
appreciation of those causes are more approprinte. You may also be assured that
no time will be lost, as soon as the facts are kmown, in taking steps to redress any
administrative grievances of the people of the North West Frontier Provinee which
may be disclosed.

You express the view that one of the main causes underlying unrest in the North
West Frontier Province is the sense of disappoimtment felt by the people that their
legitimate political aspirations have not been satisfied, and you believe that their
satisfaction will prove to be the foundaton of stable and peaceful administration.
I am fully convinced of the importance which the people of the Province attach to
constitutional advance, and realise the desire of your commumify im general that a
Provinee which is predominantly Muslim should not be demied the means of political
nelf-expression.

You may be interested to know that on my return from my recent visit to the
Province, and before these unfortunate disturbamees had arisen, ¥ requested Mian
8ir Fazl-i-Hnsain to examine this question in order that mo time might be lost by
the Government of India after receiving the Report of the Statutory Commission, in
reaching their own conclusions. I am gglad to be able to inform you that he is now
presiding over a committec which is aetively engaged in re-examiming the problem in
all its bearings. You will of course understand t it is not possible to anticipate
the solution which may ultimately be approved by Parliament. But I ean assure yom
that so far as 1 and my Government are concerned, when making recommendations
on this subject to His Majesty’s Government, the natural elaims of the Province in
the constitutionul field will be viewed with sympathy, and I am taking steps tu see
that the people of the Province may have an opportunity of making direet representa-
tion of their views at the forthcoming Conference in London.

. 1 have, 1. thiuk, touched oun all the points which you have beer good enough to
bring to my notice, and it only remains for me to thank you again for coming here
today and for your reassurance, which I most highly value, that the loyalty of the
great community for which you speak remains unshaken. We are passing through
anxious times, and have seen the damage wrought to India by a policy which is the
begation of all progress and construction. It has been a source of deep gratification
to me and to my Government to kmow that the Muslim eommunity, with few excep-
tions have been wise and statesmanlike enough to appreciate the dangers of such acti-
vities and by keeping sternly aloof from them they have acted in the true interests
of their own community and of India.
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T have seen it suggested that in the face of the present troubles the Government
have allowed their desire to find means of meeting Indian aspirations to be buried
under a ruthless determination to secure vietory over those who are responsible for
the present Civil Disobedience movement. Nothing could be further from the tfruth,
for it remains my fixed resolve to do all that is in my power to give effect to the words
which I used on November 1st, last year.

_ But constitutional advance, in the true sense of a change which will be beneficial
to India depends at this stage upon two conditions : first, on co-operation based upon
mutual trust between the Indian and the British peoples ; and secondly, the main-
tenance of the authority of constituted Government. It is because the present Civil
Disobedience movement represents a uegation of both these conditions that it must
pe the imperative duty of my Government to oppose it.

But while recognising this necessity it remains my earnest desire to promote gen-
erous constitutional advanee, and if those Indians who, like yourselves, are prepared
to join with my Government in this endeavour, ean also find means of persuading
vour eonntrymen of whatever creed to join you in this co-operation, them your efforts
will be of true service to your country. _ :

I am not without hope that it may be possible te settle the future constitution
of India, s 1 aud my Government, and His Majesty’'s Government, have always
hopes that it would be settled, by agreement between the various parties and interests
in India on the one hand, and His jesty’s Government on the other. But if these
hopes are to be realised, it will be necessary that those who have embarked om the
Civil Disobedienee movement should diseard the ideas of forece and coercion which
underlie it and be prepared once again to adopt the methods of argument and reason.
In such happier circumstamices it would be possible for all those who wish - India well
to collaborate in finding a solution of her problems by which all communities might
securely and freely give of their best in India’s serviee.

Address presented to the Chief Commiissioner, North West Frontier Province, by certain
Prominent Residents of the Province.

To THe Hox’sLE Mr. 8. E. Pears, C8.I, CLE, 1CS,, Erc,
Chief Commissioner, North West Frontier Province.
May it please Your Honour,

‘We the undersigned residents of the N. W. F. P. are here to aceord you our
hearty welecome on your taking over charge of this Province, and we express the hope
that your long association with this Province and valuable experience of an advanced
State in India like Mysore will prove beneficial to the interests of this Province. The
unfortunate events of the last two months did not admit of the usual formal welcome
funetion, they being such that the memory of the same will linger for some itme to
comiec in the memories of the present generation. This we believe has made your
{ask more difficult than it would have been under normal circumstanees. This, how-
ever, is not the occasion to go into these matters. Representations relating to this
subject will Lbe made separately.

Bir, 20 years ago, the Minto-Morley Reforms were introduced in the Punjab and
parts of Tngia, but not in this Provinee. Ever since then, this Province has been
suffering from a feeling of very great disappointment. Our sense of despair has been
growing inore and more acute, and has now culminated in grave discontent, sinee the
publication of the Simon Report. We realise that the matter of Reforms is one, the
decision of which lies ¢hiefly in the hands of His Majesty’s Government at Home, sub-
ject to the approval of the British Parliament ; but recommendations on the' subjeet
are in your hands and in those of the Government of India, and it is for this reason
that the demand for putting this Provinece on a footing of equality with the rest of
India has been made from time to time. We beg to assure you, Sir, that feeling on
the subject is and has always been very strong.

There are, however, certain matters which, under the existing law, could have been
taken up by the Loecal Government years ago, for the better administration of the
Province. It is, therefore, requested that in order to restore confidence, immediate
:action relating to these matters be taken up without any further delay :

(a) Local Belf-Government :

District Poards and Municipalities be reconstituted and substantial elected ele-
ment be introduced in the same nas it obtains at present in the Punjab.
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(b) The Punjab Panchayat Act be applied to this Province.

(¢) The seope of the activities of the beneficient departments—Education, Publie
Health, Medieal, Co-operation, Agricultural, Veterinary, be enlarged ; and, in gpueral,
uplift work—intelleetunl, moral and economie—be seriously takem up and raised to
a stundard as prevails in the neighbouring Province of the Punjab.

(d) We helieve that Land Revenue, water rates, and Loeal rates are heavier here
than those in the Punjab. Tt is mecessary that a general assurance he given that
the Punjab Standards will not be exceeded here in this respeet.

(¢) The recent land assessment of the Peshawar Distriet is very harsh. Tt is
desirnble that the assessment recently made be revised in aecordamee with the spirit
of the Land Revenue Amendment Act 20, of the Punjab as soon as possible. It is
also requested that the enforcement of the Aet to this Province at an early date be

considered.

May we ulso take the opportunity to emphasise that the assoeiation of the people
with the administration is highly desirable. There are wide-spread complaints as
regards eorruption, and efficiency of administration is not gemerally believed to be
high, and it is submitted that suitable uaction be taken in this connection.

We beg to emphasise the need and importance of expediting action in the above-
mentioned matters,

Constitutional agitation is the method on which we rely, and defiance of law is
not the course which we pursue or approve of. We feel that our Province cannot
flourish, or uadvance, unless it be through the co-operation of the Government and the
people, hoth working in a spirit of mutual confidence.

In conclusion, we bheg to express our gratitude to you for giving us this oppor-
tunity of laving our views before you, which we hope will reeeive your most sympa-~
thetic consitieration and support. '

We beg to subseribe, Sir,

Your most obedient servamts.

List of the members of the Deputation which waited on the Chief Commissioner, N. W.
F. P. on the 3rd of July, 1930.

. Nawab Sir Sahibzada Abdul Qaiyum Khan of Topi.

. Sardar Sahib Sent Singh.

. 8. Kirpal Singh, Municipal Commissioner, Peshawar.

. Lientenant Zakaria Khan of Nowshera.

. Khan Abdul Latif Khan, Orakzai, Pleader, Peshawar.

- Lieutenant Taj Md. Khan, M.B.E., Jagirdar of Dangarzai.

. Pensioued Tnspector Mohd. Akram Khan of Dangarzai.

. Noor Tllahi Khan, Pleader, Peshawar.

- I 8. Lala Ram Nath, Lambha, Municipal Commissioner, Peshawur City.

10. Lala Wazir Chand of Messrs. Moolchand and Sons, Peshawar,

11. Pandit Bhagat Ram, B.A., Head Master, National High School, Peshawar.

12, Arbaly Fateh Md. Khan, Khalil, Tehkalbal, Pleader, Peshawar.

13. 8. 8. Narinjan Singh, Landlord and house proprietor, Peshawar City.

14. 8. Md. Aurangzeb, Reis, Kuluchi, Vakil, Peshawar,

15. Khan Md. Ibrahim Khan, Reis, China, Charsadda, Vakil, Peshawar.

16. Syed Ali Naki Rizvi, Peshawar.

17. Lala Dheru Mal Kapoor, Municipal Commissioner, Peshawar City (Elected}.

18. Khan XNassarullah Kham, Orakzai, Jagirdar Bhanamari.

19. Sheikh Abdul Ali, Reis, Sheikhan.

20, Khan B. Muquddar Khan, Pensioned, D.F.C. of Sheikhan.
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21, K. B. Risaldar M4, Akram Khan, O.B.E, LD.8M., Mathra.
'22, 2nd Lt. K. 8. Md. Yakub Khan, Reis, Hoti.
23. K. 8. Md. Aslam EKhan, Bara Khankhel, Mardan.
24. Md. Aslam Khan, Reis, Hoti.
25. Khan Abdul Gaffur Khan, Bar.-at-Law, Peshawar, Reis Parang.
26. Syed Ali Shah, Eleeted Musicipal Commissioner, Peshawar City.
27. 8h. Abdullah Khan, Zemindar, SBheikhan.
28. M. Mahmud Jhan, Coptractor, Peshawar City.
£9. R. B. Karam Chand, O.B.E., Reis and Municipal Commissioner, Peshawar.
30. Mr. Hukam Chand, B.A., Bar.-at-Law, Peshawar.
‘¥1. M. Abdul Aziz, Bar.-at-Law.
-32. Lieutenant Taj Md. EKban of Ismaila, Mardan.
33. Lieutenant Bahadur Sher Khan of Mulazai. :
34. B. Aijar Hussain, Municipal Commissioner, Peshawar City.
35. Nawab Sir Arbab Det. Md. Khan of Tahkalbala.
_ 36. Nawab Hamidulah Khan of Tora.

87. K. B. Manlvi Ghulam  Hasan Khan, V.- President, Peshawdar Municipal Com-
wittee, '

38. K. B. Sarfaraz Khan of Chamkani:

:39. Arbab Afridi Khan, Jagirdar of Tahkalbala.

40. L. Kishen Chand, Honorary Magistrate, Peshawar.
41..R. 8. L. Shankar Das Khanna, Peshawar.

42, Arbab Tehnazkhan, Khalil, Reis, Tahkalbala.

43. Arbab Sher Afzal Khan, Reis, Tahkalbala.

44. Arhab Sher Akbar Khan, Reis, Tahkalbala.

45. Arbab Sher Hasam Khan, Reis, Tahkalbala.

46. Sardar Narinjan Singh Bedi, B.A., Head Master, S8anathan Dharma High
Bchool, Musicipal Commissioner, Peshawar City.

47, Zaildar Md. Aslam Khan of Hariana.

48. Khan Abdul Rabman Khan of Tarnab, Charsadda.

49, Capt. Nawab Md. Akbar Khan, Reis, Hoti.

50. Md. Yunus, B.A., LL.D., Elec. Municipal Commissioner, Peshawar City.

51. Mirza Attaulah Jan, B.A., LL.B., Elec. Municipal Commissioner, Peshawar.
52. K. B. Abdul Gaffoor Khaun, Reis, Zaida.

53. W. Capt. Hisamuddin, Reis, Peshawar.

54. W. Abdu] Raoof Khan, Sadozai, Jagirdar, Peshawar.

Eeply by tirc Hon'ble the Chief Commissioner and Agent io the Governor General,
North-West Frontier Province.

(1) Gentlemen, I am very glad to meet yon, and I thank you for your weleome
and for your good wishes. I appreciate the self-restraint which you have displayed
in dwelling upon certain unhappy incidents in the recent history of the Province, and
as in duty bound 1 will inquire into any complaints which may be: brought to my
motice. Such complaints will form the subject of full and impartial investigation at
the hands of Government. : i

(2) In the puatter of Beforms, I can assure you of my sympathy and you can
count upon my giving the matter very careful consideration before I formulate my
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views on the subject in the near foture. You may be sure that I will try to do
all I can for tii¢ Province as a whole.

(3) T have considered very carefully the matters which you have mentioned in
connection with which you-ask for action under the existing comstitution, and I have
arrived at the following conelusions :

(a) Locai Self-Government.—L am prepared to reconstitute the Distriet Boards
and Munieipalities and to introduce an elected element in both. De-
tails of this scheme will be worked out and early steps taken to give
effect to this decision. As regards Panchayats, a Committee will be
constituted to examine the matter and make a report.

(b) Aectivities of the Beneficient Departments.—I am glad to be in a position,

' after consulting the Government of India, to announce that it will be
m)y objeet to secure to the Province as regards these Departments the
same standards of administration as obtain in the frontier Districts of
. the Punjab, and our proposals for next year will be framed en that
basis,

{(¢) As to financial burdens, I bave no hesitation in giving you the assurance
that Land-Revenue, water rates and local rates in the Frontier Province
will not be, on the whole, higher than those obtaining in the Punjab,
and that the re-assessment proposals of the Peshawar District will be re-
expmined in the light of the mew Punjab Land-Revenue Amendment Act.

(d) 1 welcome your desire to be assoviated with the administration by way of

- Advisory Committees, and vour desire that eorruption be stamped out or
substantially reduced. Inquiries into these suggestions will be duly made
-and suitable action taken.

(e) It is a matter of satisfaction to me to have your assurance that you do not
approve of defiance of law and that you pin your faith to constitutional
-methods only. For my part, I assure you that I look with sympathy om,
the natural aspirations of the people to advance intellectually, economi-
cally and politically ; that all representations on thé subject will re-
ceive my eareful consideration, and all reasonable requests mav ecount
upon my sympathy and support. :

(f) The task before us, the Government as well as the people, is a great and
noble one. It is my earnest desire to see the Provinece prosperous, con-
tented and progressive, and with your co-operation I am confidént that
‘miuch ean be done to secure the best results.

-

UxQUALIFIED CLERKS IN THE ARMY DEPARTMENT.

306. *Mr. Abdul Qadir 8iddiqi : (a¢) Will Government please state
the number of the non-permanent elerks in the offices under the Establish-
ment Officer of the Army Department, who do not possess the edueational
standard required by the Public Service Commission, i.e., have not passed
the Matriculation or any similar examination

(0) Is it a fact that these clerks were employed by the Establishment
Officer in preference to those possessing the necessary qualifications and
have not been replaced ? Is it possible to make them permanent ?

(c) Is it a fact that qualified candidates were available at the time
these clerks were selected and that sueh candidates are still available on
the list retained by the Establishment Officer

(qi) Have Government considered the question of the advisability of
replacing the non-qualified men by those who ean ultimately take the com-
petitive examination of the Public Service Commission and have a reason-
able chance of permanency f : '

Mr. G. M. Young : (a) 23.

(b), (c) and (d). None of these 23 are eligible for per
)y . e 2 2 permanént posts.
They are only employed until such time as persons who have duly I)I;SSGE



672 LEGISLATIVE ASSEMBLY. [18tH JuLy 1930.

the Public Service Commission examination are available for permanent
appointments. Some candidates possessing the educational’ qualifications
required by the Public Service Commission no doubt were, and are still,
available : but, for these temporary appointments, special qualifications,
such as type“ntmg, are often of more value than a Matriculation certi-
ficate. ‘Out of a total of 119 persons holding temporary clerical posts af
Army Headquarters, 96 are already qualified to take the competitive
examination, and only the 23 alleadg mentioned are unqualified.

TRANSFER TO DIVISIONAL ‘OFFICES OF CLEBKS AND ACCOUNTANTS IN MILITARY
A«,coux'mw ‘GENERAL’S OFFICE.

- 307. *Mr. Amar Na.th Dutt : (a) Is it a fact that.of late the Military
Accountant General has introduced the system of transferring the
ministerial staff of his office to far off Divisional Offices subordinate to him
and that under this system no clerk or accountant is to be entertained in
the head office at Simla or Delhi for more than five years ? Is it also a
fact that, since the creation of the Military Accountant General’s office
many years age, no clerk or accountant has leen transferred elsewhere
except on promotion and that the men passed the whole tenure of their
appointments in one and the same officé wheretfrom they ultimately retired ¢

(b) What is the amount spent so far in conneetion with the travelling
and other allowances.that have been paid to clerks and accountants trans-
ferred and men recruited in their places from the Divisional Offices ¥ Do
Government propose to inquire of the Military Accountant General if any
such. expenditure was ever incurred in any of his predecessors’ times and,
if the reply to the query is in the negative, what is the justification for
ineurring this new expenditure ¢

(¢) Is it a fact that there is no such system of transfer of the
ministerial staff in existence in the Auditor General’s office ¢ If so, why
are the clerks and aceountants of the Military Accountant General’s office
transferred to subordinate offices after the men eoncerned have put in five
years’ service ?

The Honourable Bir George Schuster : (¢) The information on which
the Honourable Member has evidently based his question is not quite
correct. The facts are briefly as follows : The Accountants and clerks of
the Military Accounts Department are borne on a general roster for all-
India and are liable to serve in any Military Accounts Office and also to be
sent on field service. Even in the past men transferred to the Office of the
Military Accountant General could be, and on occasions were, retransferred
to other offices. There was, however, a tendency for men transferred to
the Headquarters Office to remain there more or less permanently. In
1926 the then Military Accountant General represented that this practice
was not conducive either to the efficieney of the Department or to the general
contentment..of the personnel The Government of India, accepting his
views, issugd orders in September of that year that in the interests of the
eﬁmency of the office Accountants and clerks who had been serving there
for five years or more or who might do so in future should, at the discre-
tion of the Military Aceountant General, be gradually transterred to the
Distriet Controllers’ Offices, the men so transferred being replaced in the
Headquarters Office by specially selected individuals from the Controllers’
Offices. As a result of the earrying out of these orders by the Military
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Aceountant (eneral and his successors tramsfers in i-ecent"__yea’m havé :
naturally been more frequent than in the past. '

(b) The expenditure sinee 1st April, 1929, dn travelling and other
allowances in connection with these transfers is estimated at approxi-
mately Rs. 15,000. As I have already stated, transfers were.possible, and .:
were occasionally made, even before the orders of 1926. The more fre-
quent transfers in recent years have naturally resulted in increased
expenditure on iravelling .allowances ; but these will fall below the
present level when the preliminary moves of the old incumbents have
been completed. As regards the final suggestion in this part of the ques-
tion, I would merely point out that this expenditure has: been incurred
by the Military Accountant General in carrying. out the orders of Gov-
ernment. '

(¢c) The answer to the first question in this part is in the affirmative.
The two cases, however, are not parallel. Unlike the ministerial staff of
the Auditor General’s Office, the Accountants and clerks of the Military
Accounts Department are, as I have already stated, borne on a general
roster for all India and are liable to serve in any Military Acecounts
Office. As regards the second question, a regular inter-change of
personnel is considered desirable in the interests of efficiency, as it was
found that as a result of long employment in the Headquarters Office ihere
was a tendency for Accountants and clerks to lose touch with the practical
work of an audit office. In view of the changes that occur in the rules,
regulations and accounting procedure it is considered essential in the
interests of efficiency that transfers should be effected so that the staff of
the Headquarters Office may consist of men who have an up-to-date and
practical knowledge of the work in the subordinate offices. A further point
is that the posts in the Headquarters Office are the prize posts of the
Department and from the point of view of general contentment it is not
desirable that these posts should be the perquisites of & few individuals
throughout their serviee.

MeMORIAL FROM THE CLERICAT. STAFF OF THE OFFICE OF THE DIRECTOR
GENERAL OF PosTs AND TELEGRAPHS,

208, *Mr. Amar Nath Dutt : (a) Is it a fact that the clerical staff
of the office of the Director General, Posts and Telegra'él;s, submitted an
identical memorial to the Secretary of State for Indig praying for the
improvement in their pay and prospects during recent years {

(&) If so, will Government be pleased to say what action has been
taken on the same ? '

The Honourable 8ir Joseph Bhore . (d)_ Yes, in 1928.

() The memorials were withheld by the Government of India under
the Rules regarding the submission of memorials to the Secretary of State
for India, on the ground that they were an appeal against an order of the
Government of India refusing to grant a concession not elaimable under
any law or rule. I may, however, add that the pay of the cierical staff of
the Director General’s Office has recently been improved.

Dr. Nand Lal : May I venture to ask, Sir, whether it is not a faet

that the salary of the establishment alluded.to in question' No. 308 is realty
L10CPB(LA) e
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less when compared with the salary oi the clerks in other offices who are
of a similar status ¢

The Honourable 8ir Joseph Bhore I must have: notlce of that q:ues-
tion, Sir.

Rmc'mm OF STAFF or THE OFFICE OF THE DirecTor GENERAL OF PosTs AND
TELEGRAPHS.

. *Mr. Amar Nath Dutt.: (a) Is it a fact that as a result of the
aubordmate staff of the office of the Director General, Posts and Telegraphs,
having submitted an identieal petition to the Secretary of State for India,
it was considered necessary to have the method of working of that df&ce

examined by Mr. J. P. Ganguli with a view fo effect reduction of the
subordinate staff of that office ¢

(b) Was it propesed by Mr. Ganguli to effect reduetion after reducmrr
the work of that office

(¢) Will Government be pleased to lay on the table a statement. show-
ing item by item the reduction of the work in the Director General’s office
effected ¥ -

(d) Was a proportionate reduction made in the gazetted stafi  of
officers of ‘that office ¢ If not, why not ?

- Mr. H. A 8ams.: (a) The fact is not as stated by the Honourable
Member.

(b) No. _
(¢) and (d). Do not arise in view of the reply to (b) above.

PAY OF THE SUBORDINATE STAFF OF THE OFFICE OF THE DIRECTOR GENERAL
oF Posts aND TELEGBAPEHS.

310. *Mr. Amar Nath Dutt: (¢) Are Government aware that the
revision in the scales of pay sanctioned by Government for the subordinate
staff of the office of the Director General, Posts and Telegraphs, during the
current year. has the effect of raising the minimum and meximum of the
two scales for the benefit of the future incumbents only %

(b) Are Government aware that none of the subordinate staff of that
office who have already rendered services ra.ngmg from twenty to. thirty
years can expect an{tlmonetary benefit by the revision or expect to get the

facility ‘'of reaching the maximum of his scale even at the time of his retire-
ment ? '

(¢) Isita fact that the usual incremental rates of the clerks have heen
reduced in the revision recently sanctioned ?

The Honourable 8ir Joseph Bhore : (a¢) and (b).
the negative.

(¢) Yes, in the case of the second division elerks.

The reply is in

PAY OF THE SUBORDINATE STAFF OF TEE OFFICE OF THE DIRECTOR (GENERAL
or Posts AND TELEGRAPHS.

311. *Mr. Amar Nath Dutt : (o) Is it a fact that a lump sum amopnt
of saving has been effoeted by a recent reduction in the subordinate steff
of the office of the Diréetor General, Posts and Telegraphs 1
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(b) Is it a fact that out of that saving an improvement of pay and
prospects for the Postmasters General and officers of similar status has
been made with.effect from- Maneh, 1930, 4.¢., before the modaﬁcatmn of
Fundamental Rule 22 ¢ : .

(¢) Is it a fact that as a result of having the new scales of pay for the
subordinate staff of that office sanctioned .with effect' from the 1st April,
1930, the staff will be deprived of the ‘benefit of thét rule before the modifi-
cation made with effect from that date § If so, will Gevernment:be pleased
to say : _ L _
(*) what is the justifieation for their makmg this- d.istmel:iam by:

giving the benefit of the Fundamental Rule 22 te the officers

on higher salaries and depriving the subordinate staff of the

Director General’s office of the same benéfit ; and

(%) whether the subordinate staff of the Director General’s office
have recently submitted petitions to the Honourable Member
in charge of the Department praying for the grant of the
‘benefit of the old Fundamental Rule 22 ? If s0, what orders.
have been passéd on their petltxons ?

The Honourable Sir Joseph Bhore : (¢) The raductlo}m bhat it has
recently been decided to make in the strength of the subordinate staff of
the Office of the Director General of Posts and TeIegraphs .are being
effected gradually and the full saving will only be realised after a perlod
of a year or two.

(b) Tt is a fact that an improvement of the pay and probpects of the
Postmaster-General and officers of similar status has been given effect to
from the 1st Mareh, 1930. There: is no connexien, however: between this
méasure and the saving referred to in part (a) of ‘the question. -

(¢) (¢) As the modifications of Fundamental Rule 22 were sanc-
tioned from the 18th of Mareh, 1930, the introduction of the new scales of
pay for the subordinate staff of the Director-General’s Office which came
into force from the 1st of April, 1930, will be governed by the rew rule.
It may be explained that the date of revision of Fundamental Rule 22 was
fixed by the Secretary of State for India without reference to the Govern-
ment of India and some time after the deecision to introduce.the revised
scales of pay for these subordinates, with efféet from the 1st of April, 1930,
was arrived at. No question, therefore, of any distinetion arises in this
matter. ' ' h '

(i) Government understand that petitions have been received by the
Director-General from the suberdinate staff of his office praying for the
grant of the benefit of the old Fundamental Rule 22 in respect of their
transfer to the new scales of pay. On receipt of the petitions from that
officer with his remarks they will be duly considered by Gecvernment.

PAY oF THE SUBORDINATE STAFF oF THE OFFICE OF THE DIRECTOR GENERAL
or Posts AND TELEGRAPEHS.

312. *Mr. Amar Natk Dutt : (¢) Are Government aware of the fact
that the subordinate staff of the office of the Director General, Posts and
Telegraphs, whose annual inerement of pay is Rs. 6 at present and who
were granted personal pay of Rs. 40 on being transferred to Delhi, will
still be getting the fixed amount of emolument they are now drawmg for

B2
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at least three years mgre w hethu there is revision or no revision in their
scales of pay ? '

() Isita fact that they have to pa}' as house rent, ete., in Delhi of an
approximate amount of Rs. 25 to 30 per month for ocenpying Government
quarters ?

(¢) What amount. nt net puy, after thls de&uchon ‘are those officials
on a total emolument of Rs. 158 drawmg per month for the}r expemes to
live upon with their families §:

(d) What net amount will sueh officials draw if they are in the 23rd
vear of their service or less, at the time of their retirement at this rate at
55 years of age ?

(e) What steps have been taken by Government to allow such officials
to reach the maximum of the revised scale of their pay at the time of their
retirement ?

) What steps have been proposed to be taken by Government to
enable such officials to-draw a pension of Rs. 150 per month after retire-
ment * If nothing has been done, do Government propose to take steps
now when giving effect to the revised scales of pay which has not been
given effect to as vet ?

The Honourable 8ir Joseph Bhore : (a) and (b). If by ** subordinate
staff ’’ the Honourable Member is referring to the clerical staff, the facts
as stated by him are substantially correct.

(¢) The net pay will vary according to the actual deductions made,
but generally speaking will be about Rs. 130 per month.

(d) The information is not readily available and Government do not
consider that the time and labour involved in working out the figures would
be justified by the value of the result.

(e) None.

(f) None, nor in revising the scale of pay of a cadre is it the practice
to take any special steps to insure that the existing staff shall all reach the
maximum of the revised scale before retirement.

UNSTARRED QUESTIONS AND ANSWERS.
APPOINTMENT OF SIKHS IN THE P0STS AND TELEGRAPHS ACCOUNTS OFFICES.

138. Sardar Gulab Bingh : (a) Are Government aware that the Sikhs
are not represented in sufficient numbers in the Posts and Telegraphs
Accounts offices ?

{b) Will Government please state the number of Sikhs employed in
the office of the Deputy Accountant General, Posts and Telegraphs, Delhi,
in the ““ A", ““B’ and ‘' C "’ classes, respectlvely ?

(¢) Will Government please state how many Sikhs have been pro-
moted from ‘“ C ”’ class to ‘“* B”’ and from ‘“ B’ to ‘“ A’ class during
the period from 1926 t0-.1930 ¢ If.a sufficient number of Sikhs have not
been given promotions;- are Government prepared to take steps to give
the promotions to Sikhs proportlonately, and thus remove the grievsnees
of the Sikhs ?
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‘(d) Are Government “preparéd to “feeruit some’ more S1khs in the
-uﬂ" jee of the Deputy Atcountant Geéneral, Posts and Telegraphs, Delhi, and
other Posts and Telegraphs Accounts Offices ii the exlstmg number ‘of

_ Sikhs employed is insufficient -

= (e) Is it a fact that orders were passed by an.-A(:countant General,
Fosts and Telegraphs, once that no local man should be appointed as
Nupervisor of Records in the office of the Deputy Accountant General,
‘ Posts and Telegraphs, Delhi 7 If so, is the present incumbent a local man?
If so, why has he been appointed superseding other senior men, as Super-
visor of Records in contravention of the above orders:? S

The Honourable 8ir George Schuster : Enquiry is being made and a
reply will ‘be sent to the Honourable Member as soon as possible.

SHOOTING ACCIDENT IN PESHAWAR.

139. Bardar Gulab 8ingh : (a) Is it a faet that the Chief Commis-
sioner, North West Frontier Province, Peshawar, had after the shooting
tragedy (resulting in the death of the son and daughter of Sardar Ganga
Singh and severe injuries sustained by his wife) previous to the formal
inquiry, declared the shooting as accidental, and if so, why did he do so,
when it was also announced by him that a formal inquiry was to take place
in this conuection ?

(b) Is it a fact that the Chief Commissioner had announced that
Sardar Ganga Singh was to be compensated, and if so, was he offered
anvthmg in eash or kind, and if so, how much ¥ Did Sardar Ganga
Singh accept or refuse the offer, and what were the reasons for his so
dolng 1

: The Honourable Mr. H. G. Haig : (¢) and (»). The Honourable
Member is referred to the reply given to Mr. 8. C. Mitra’s question No. 94
on the 15th July, 1930, from whieh it will be seen that this most regrettable
incident was the result of a pure aceident.

The Chief Commissioner on receiving the first report that the children
had been killed accidentally did not consider it necessary to.await the
results of a formal enquiry before expressing his deep concern at the
tragedy and his heart-felt sympathy with the father of the children.

(¢) The Chief Commissioner promised that everything possible would
be done to make amends for the accident. No compensation was spegified.

DemoLiTioN oF A TeEmPLE 1~ Hissar.

140. Rai Bahadur Lala Panna Lal: (1) Will Government please
state if it is a fact that a mound known as Agroha Theh in District Hissar,
Tfehsﬂ Fatehabad, was declared as a monument under Monuments Act VII
of 1904 ¢

(2) Is it a fact that therc existed on fthe mound a rumber of saties
and four temples ¢

(8) Is it a fact that one of the temples was repaired with the per-
mission of the Deputy Commissioner, Hissar, granted to Pandit Brahrea
Nand on 2nd October, 1927 ?
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(4) Is it a fact that subsequently the permission was withdrawn by
the anuty Commigsioner and the temple was removed without giving any
. repson for that?

(5) Are Govern-ment aware that saties and temples are saered relics
of Aggarwal and religious rites are being performed twice a year on the
mound ?

(6) If so, will Government please state the reasons for demolmhmg
the temple and. are they prepared to take necessary action to restore it t
_If not, why not ¢

Mr. G. 8. Bajpai : (1) Yes.

(2) Prior to the declaration of the mound as a protected monument
under the Ancient Monuments Preservation Aect, 1904, only one Marh:i was
in existence.

(3) and (4). Permission to repair a temple was granted by the Deputy
Commissioner, Hissar, to Pandit Brahma Nand, but as it was discovered
that the Pandit was building new structures under the pretext of repairing
the temple, he was ordered not to do so ; but the témple, which was oniy
an enclosure about four feet high, was not removed

(5) Yes.
(6) Does not arise, as no temple or other structure has been demohshed

MOTION FOR ADJOURNMENT.
D;.oorn W Axmnmm Towx.

Mr. President : At 10-50 this morning I received a ‘notice of a
motion* for adjournment from the Honourable Dr. Nand Lal.. This
notice of adjournment motion refers to a dacoity in Akbarpura town
at 5-30 p.M., on the 22nd of June, 1930. :The motion covers three pages
and there was hardly any time for me to have it typed and send a
copy of it to the Homourable the Home Member. - T have no hesitation
in saying that the manmner in which this motion for adjournment has
been handed to me is tantamount to an abuse of the power and right
of moving motions for adjournment. T have also no hesitation in say-
ing that the matter to which this motion refers is neither a matter of
public importance, nor a matter of urgency, nor does it refer to a
matter of recent occurrence. The dacoity, whick is the subject of the
motion for adjournment, was committed on the 22nd of June, 1930,
aceording to the statement of the Honourable Member himself, and
the Assembly had been sitting since the 7th of July, 1930. The Honour-

able Member, therefore, had ample opportunity of moving this motion
much earlier than this.

‘Dr. Nand Lal (West, Punjab : Non-Muhhﬁimhtiaﬂj : On a point of
order, may I......., ' '

. Mr, Presgident : Order order. There is no point of order wh.en ‘the
‘Preésident is addressing the House,

Dr. Nand Lal : Very good, Sir.

Mr. President : § have already fully and elearly  stated "the prin-
e}ples ‘aboat: the .moving -of the motions  for ad;ournment in my two

*Printed as an Appendix to these Debates (vide page 695).
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previous rulings on motions for adjournment and I need mot repeat the
same arguments again. I declare this motion out.of order. - .

Dr. Nand Lal : May 1 approach you, Sir, W’If,h my explanatldn!
- Can T approach you with my submission f

Mr. President : Order, order. No.

Mr. Muhammad Yamin Khan (United Provinces : Nominated Non-
Official) : Can there be any suggestion after the Premdent haa, given
his ruhng ?

MESSAGE FROM THE COUNCIL OF STATE.

Secretary of the Ammbly Sir, the following message has been
received from the Seeretary of the Couneil of State :
¢ T am directed to inform you that the Council of State has, at its rmeeh.ng-“'ggl1
on.the 1Tth July, 1830, agreed without any amendments to'the -
were passed by the. Legislative Assembly at its nmthg heﬂ “6u the '}ﬂg July, 1080,
namely : S
1. A Bill to.provide for the creation ofntmdtorthn mpmtmﬂt snddhw
lopment of the cultivation, manufacture and marketing pf Andianlac ;
2, A Bill further to amend the Negotmble Instruments .Act, 188! for a oertam
., purpose ;
3. A Bill to amend the Indian Forest Act, 1927, for'p cprtain purpese ; ..
4 A Bill further to amend the Indian Telegraph Act"1885 for a eérhm pe-
pose ;
5. A Bill further to -amend the Bombay Civil Courts Aet 1309 !st a ee:l'hin
purpose ; and
6. A Bill further to amend the Benaree Hindu Trnimsiby mst, '1915 for Ger-
tain purposes.’’ .

‘ RESOLUTION RE TLRMINATION OF THE CONTRA{)T OF T»HE
ASSAM BENGAL RAILWAY. . -

Mr. President : The Iouse will now resume further discussion of
the following Resolution moved by the Honourable Sir George Ramy
on the 14th July, 1930 :

‘¢ This Assembly recommends to the Governer Gemeral in Counecil that, -in view,
firstly, of the requirements for new comstruction and open line works on railways wluc.h
will have to be met in the course of the next ten years, and of the demands which'
provigion of sdequate funds to meet the capital expeaditure -regmired for thm-gpro,]ech
will make on the resources of Government, and secondly of the faét that the pur
of the Assam Bengal Railway Company’s interest im the Assam Bengal !hﬂway will
not at the present time be ﬁ.ua.nemlly profitable, and that another opportunity for
acquiring that interest will occur in 1941, notice should not be given to the Company
on the present oceasion of intention to termmste their contract unless it should prove
posaible to devise some expedient by which the purchase money ean be found on
terms which will ‘neither imvelve the Government in substantial financial loss nor
necessitate uny scrious eurtailment in the programme of new zapital expenditure
required for the proper development of the railway wstem in accerdampe with the
economic needs of the country.’?

Mr. B. Das (Orissa Division : Non- Muhammadan) : &r idaie M!her
day, I was suggesting to the Ilonourable the Finance Member and the
Government of India bow money could be found to purehase this parti-
cular Railway and also the Bengal and North Western Railway-when he
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comes to budget next year. Bir, the very fact that the Honourable the
Member for Commerce and. Railways had brought the proposition be-
" fore' the House shows that they are .meeting -with financial difficulties.
When we were discussing the Railway Budget last session, I was one
of those who suggested that a Reétrenchment Committee should -be ap-
pointed to look into the railway administration, but the Government of
India thought it fit to appoint Mr. Jukes to go into the revenue and ex-
penditure of the Central revenues. But the Government of India did
not refer the Railway Department to be looked into by Mr. Jukes. I
again submit, Sir, that the time has come when the railway administra-
tion should be thoroughly gone into and the retrenchment axe be
applied to the railway administration. But whether Mr. Jukes would
be the. proper person to investigate regarding retrenchment in the rail-
way administration or a separate committee should be appointed, that
I leave to the Government of India. Knowing that my life in this
House is finished with this Session, I leave it to the Government of
India to find a proper way to solve the difficulty. I have received a pre-
liminary report from Mr. Jukes in which I find that the officer has done
admirable work.. He gauged the situation as regards extravagance in
the civil departments, but the civil. departments have little money to
spend and there can be hardly any real retrenchment there. We have
to go into the Army and the Railways if the Government of India anti-
cipate any saving under these heads. Sir, I suggested the methods how
money could be found. I again suggest that the paltry sum of £17,000
which the Honourable the Railway Member anticipates as the loss if
.the Assam Bengal Railway should be purchased by the Government of
India, could be really met from the surplus revenue that will come to
the Government of India next year when the Bengal and North Western
Railway will be purchased, because the money that will be paid, that is,
£10 million and the interest that will be derived therefrom, is more than
16 per cent. and if we lose one or two per cent. on £13 million, the 16
per cent. that will accrue on the £10 million that will be paid to pur-
chase the Bengal and North Western Railway would amply recoup the
loss. Sir, since we separated the other evening, I find there has been
some agreement between this side of the House and the Government’s
side. Therefore I need not prolong the debate. I leave it to the good
sense of the Government to understand and appreciate the feeling on
this side of the House regarding the State management of Indian rail-
ways.

*Mr. Fazal Ibrahim Rahimtulla (Bombay Central Division : Mu-
hammadan Rural) : Sir, I beg to move :

‘“ That for the original Resolution the following he substituted :

¢ This Assembly recommends to -the Governor General in Counecil that nego-
tiations should be undertaken with the Assam Bengal Railway Company
to obtain for Government one year’s extemsion of their existing option
to terminate the company’s contract on the 31st December, 1931 ’."?

) 'Si?',' _'th‘:té"Res?lutioi; which I have placed before the House for their con-
sideration is entirely due to the feeling which was expressed by no less
‘than _thr_e_e Members of this House regarding the prineiple of taking over

*Bpeech ﬁpt revised by the Honourable Member.
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the English Company-managed Railways as soon as their contracts ter-
minated. I think my Honourable friend, Mr. Chetty, raised a. protest
on behalf of this House for two reasons, one was regarding the first
paragraph of the Resolution moved by the Honourable the Leader of
the House, and secondly, to the scant treatment meted out to the Central
Advisory Council for Railways, of which I happen to be a Member.
Sir, T was the first to make enquiries as to why the meeting was called
on Sunday and why the meeting was called after the Government of
India had tabled a motion for discussion at the meeting of the Legisla-
tive Assembly. That motion, Sir, was not placed before the meeting
of the Central Advisory Council for; Railways for their consideration.
What we got was a memorandum submitted by the Railway Board, in
which the financial aspect of the Assam Bengal Railway was deseribed.
Having regard to the financial aspect of the Railway, I do not think
any business man would agree to ask the Government of India to ter-
minate their contract immediately and give notice in December, 1930.
Therefore, after full consideration of the subject, the Central Advisory
Council for Railways came to the conclusion that. Government should
try and get an option of tive years instead of ten years. The first ques-
tion about the Company-managed Railways, or rather the Assam Bengal
Railway, which was discussed, was regarding its relation to the Acworth
Committee’s Report. On page 64, paragraph 208, the position of the
Assam Bengal Railway is fully described and in that Report it was said
that the position of the Assam Bengal Railway was exceptional .There-
fore, whilst they agreed that, for the foregoing .reasons : ..

‘¢ We unanimously recommend that the English domiciled guaranteed companies
should cease to exist at the termination of their present contraets.’’ :

They have themselves pointed _out::

. Y The pesition of the Assam Bengal Company is exceptional -All the other
guaranteed companies earn, in the shape of their share of surplus profits, a substan-
tial dividend above the guaranteed minimum, and their shares, evem under the ex-
ceptional market conditions of the present moment, stand in the neighbourhood of
par. The Assam Bengal net receipts do not even meet the 3 per. cent. guarantee.
The shares are consequently quoted at present at about 45. We should hesitate
to advise that the Secretary of Btate should pay off at par in 1931 shares now stand-
ing at 45. But the company is not important, and there is ample time for consideration
of this execeptional ease between now and 1931. In any case, the amount at issue
is not lurge.”’

Even in 1922, when this Report was signed, the Acworth Committee
hesitated to recommend to the Government of India that they should iwm-
mediately go in for the Assam Bengal Railway on the termination of their
contract in 1931, having regard to the share price which was at 45. To-
day, Sir, according to the memorandum which was presented to us, the
price of a share is £78. I think, Sir, it. would be a great mistake, apart
from the financial condition of the Government of India, that on the
merits of this question this House could possibly recommend the termi-
nation of the contract. But the feeling here in this House is very
strong (hear, hear) and the House, even according to my Honourable
friend, Mr. Das, is prepared to recommend to the Government of India
that they should incur, the paltry sum as he calls it, that they should
Incur a loss of £17,000 a year and take over the Assam Bengal Railway.
I, for my part, am not prepared to agree with that statement, but I
do. realise the feeling in this House and the result of this is that T have
been able to move.the amendment which T have moved with the consent
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of most of the Members who have felt strongly on this subject. 1
think ‘this House ought also to feel grateful to my Honourable friend,
Mr. Chetty, for having advised the deletion of the first part of this
Resolutton. My friend, Mr. Chetty, does not wish that this Company
should be taken up if its finanecial position is bad ; but if there is any
other consideration, he is notl prepared to agree to the postponement,
of the taking over of the Assam Bengal Railway. I think he is quite
right and I am sure Government also will realise that it is an important
point to be taken into consideration, and that they .will agree to the
amendment which I have moved.

There is one more point to which I might refer, and it is this. What

is going to happen if the Assam Bengal Railway Company is not zoing

- to allow the Government of India to agree to the termination of the
contract after a period of one year, that is, the 31st December, 1932 ¢

I do net 'think I would be prepared to recommend to the Govemment

of India to give notice this year on the 31st Decémber, I930. But 'l

would really like the Government 6f India to eonsider that, if the finan-

- eial position improves, then they might, in the event of 'tlie Company re-
fusing to allow us to exereise {he option after a period of one year, as

contemplated in my motion, takeé: it over by giving notice on ‘the’ 31st

December, 1930. That is the feeling in the House, but personally, as

a member of the Central Advisory Council, I would be prepared to re-

quest Government and I would be -satisfied if they were to take the bp-

tion ef five years imstead of tenm years.

There is another reason also. According to the Acworth Com-
mittee’s Report, we find that the contract with the Bombay, Baroda and
Central India Railway terminates i 1941, and I do not think the Gov-
ernment of India would be in a position to take up two Railways in that
year ; and if there was a choice given, I do not think this House would
hesnate for a moment to: recommend the taking over of the Bombay,
Baroda and Central India Railway. I therefore say that, if the Com-
pany were to be taken over in 1986 that would be a reasonable period,
and by that time I think the Government of India would be in a posi-
tion to take over the Railways. I hope in future such an oceasion will
not arise when the non-officials will have to protest against not carrying
out a policy which they have laid down with the eoncurrence of this House,
namely, the taking over of the English Companies as.soon as their contracts
terminate. With these words, I move my Resolution.

*Mr. P. Venkatakrishnayya Chowdry (Guntur cum Nellore : Non-
Muhammadan Rural) : Sir, in rising to speak npon this Resolution, I pre-
pose to confine myself to some of ‘the essential points involved therein. 1t
is a fundamental prineiple, accepted and recognised by-every country and
every national Gov ernment, that the railways should be managed by the
‘Btate. (Voices : ‘“ No, no’’.) Mostly that is so. All these years India
has béen steadily pursuing that policy and the reeomme'ndatlons of the
Acworf,h Committee eannot be departed from at this time. This is a mattér
that requires a thorough examination by the Central’ Advisory Counecil fgr
‘Railways, to examine at length a proposal of ‘this kind, so that the Houge

*Speech not revised by the Honourable Member.
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may be in possession of more details to give its eonsidered opinion. The
Honourable Member advanced two reasons in his Resolution for not exer-
cising the option to terminate the eontract in December, 1931. In the first
place, it has been said that the available money should be spent on mew
construction and open line works. India affords scope always for the ex-
tension and development of railways. Always money is to be found for
the construction of new railways when such is the case. There is no justi-
fication why Government should not immediately purchase the Assam
Bengal Railway when the contraet terminates. We have to pay 14 million
pounds ; the net income of the Company is only £73,000. According to the
Honourable the Commerce Member the profit is snly Rs. 34 lakhs. My
Honourable friend, Mr. Matin Chaudhury, says it will be about 4 lakhs.
My Honourable friend, Mr. Das, has asked a pertinent question-as to why
money eannot be raised in India. I am sure the Honourable the Finance
Member will not find it impossible to raise this lean in India, even at less
than 6 per cent. In view of the prospeetive gains aceruing by purchasing
this Company, and in view of the faet that a large amount can be saved by
the abolition of the Board of Directors in Liondon, Indmmsmg the serviees
anud stopping for a time the construction of feeder lines, it is but wise and
proper that Government should risk the small less anticipated by it in pur-
chasing ‘the :Assam - Bengal Railway. It-is not every commercial under-
taking that 'is paying Government.. There are a thousand ways in which
the poor tax-payers’ money is wasted by the sins of ‘omission and commis-
sion on the part of Government. Where then is the objection to purchas-
ing the Railway, which in course of time will become a paying coneern,
and even if it does not pay, it. would not-very muech matter, as it is 4 line
intended for purely strategic purposes.  Both on the eapital and profit side
it is necessary that the contract should be terminated and the principle
of Indianising the railways adopted. Viewed from every point, it is net
very unwise to invest 14 million pounds in :purchasing this Railway. Sup-
posing the Company is running the Railway at a loss, why is it anxious
to have another lease of life for ten years ? The Honourable the Finance
Member and the Commerce Member will see their way to appreciate the
position advanced on this side of the House and exercise the optiom of
terminating the contract in December, 1931. In this connection I venture
to snggest that there are several lakhs of rupees in the hands of the local
bodies in this country invested in Co-operative Societies at 44 per cent. in
the shape of railway cess. Why should not the Government of India bor-
row that available money, which is intended for the opening of new rail-
ways ? They may get it even for 5 or 53 per cent. In this case the invest-
ment will be a sound ome and the purpose for which  these funds are in-
tended will have been largely realised.

The essence of this amendment is this, namely, that if it is not possible
to purchase this Railway in December, 1931, the conditions of the contraect
may also be altered so as to exercise the option in 1932. An extension for
one year may bring into existence favourable conditions whken the option
to terminate the contract may be exercised. Therefore when people are
already disgusted with the most un-national aspect of several undertakings
of the Government, and when they sincerely believe that the Imperialistie
ambition of England has been the chief factor in contributing to the econo-
mic serfdom, agricultural indebtedness, and above all, to the present poli-
tical unrest in this country, it is but just and proper on the part of Govern-
ment to take immediate steps to purchase the Assam Bengal Railway.
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Lastly, let me make a fervent appeal to the Honourable the Commerce
and Finance Members to view this question from the broad nationalist point
of view, ignoring for the present the profit side of the question, and yield
‘to the rational demands of the people. In doing so Government will be
avoiding the further alienation of the sympathies of the people. On these
grounds, Sir, T support the amendment of Mr. Fazal Ibrahim Ra.himtulla,
which i is'identical with the motion of which I myself gave notice.

-Dr. Ziauddin Ahmad (United Provineces.Southern Divisions : Muham-
madan Rural) : Sir,.I would have very much liked to oppose this Resolu-
tion, but I know that in the Assembly as it is now constituted, it is impos-
-sible to carry a motion against.the wishes of Government. So I aceept
what is the second best and support the amendment as it now stands. This
.question of the relative importance of the Company and the State-managed
Railways was discussed at the Delhi Session of the Assembly. I admit
that the Company management in England is working very efficiently, but
there are special circumstances in India on account of which it is essential
that we should have State-managed Railways. Among the arguments I
advanced at the last Session, with your permission, I would like to repeat
three important ones. The first was that the central administration in
India ‘is not -located in the ecuntry but it is situated five thousand miles
away, and therefore-is not in direet touch with the management. Secondly,
there is no competition in India, such as exists between various lines in
England ; and the third is that the Company does not care so much for the
.comforts of the people as it cares for obtaining maximum profit at minimum
.expenditure, regardless of the comforts of the people. Besides these, there
are other arguments on account of which I supported State management
in preference to Company management. These facts were thoroughly dis-
cussed by the Acworth Committee, and they recommended- as follows in
-paragraph 207 of their Report :

‘¢ For the feregoing reasons we unanimously recommend that the English domi-

ciled gnarauteed compasies’ should vease to exist .at the termination of their present
-eontracts.’”’

This was the unanimous recommendation of the Acworth Committee, and
I think it is very desirable that their recommendations should be followed.

The argument brought forward by the Honourable Member is that the
Assam Bengal Rai:way is not running profitably. Of course, when we
have determined to follow a particular poliey, the question of profit ought
not to come in. May I ask the Honourable Member whether the railway
line between Peshawar and Lundi Kotal is a profitable line ? It was cer-
tainly not built for commercial reasons, but in pursuance of a certain

policy. _
An Honourable Member : That is a strategic line.

Dr. Zianddin Abmad : Still it is not a profitable line ; it was built
in pursnance of a certain policy. We have adopted a definite policy that
the railways should all be State-managed, and it does not matter whether
a certain railway shows a profit or loss.

Now, the Acworth Committee recommended what the Honourable the
Mover of this amendment has quoted : they say that, ‘‘ There is ample time
for consideration of this exceptional case between now. and 193177, 1
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should like to know what the Government have been doing during the last

nine vears. They now come forward—not at the eleventh hour, but at the
eleventh hour and 59.9th minute—because this is tbe very last day of

the life of this Assembly, to discuss this very important question, which
as a matter of fact they ought to have discussed during the last nine years.

At the time the Acworth Committee wrote their Report, the shares of this
particular Company stood at 45. Was it not possible for the Government.
te purchase, during this interval, these shares at this.lower rate ! KEven

to-day the price, as pointed out by the Honourable Member, is 78. May

1 ask the gentlemen who are accustomed to stock exchange, is it possible
for the shares of any Company to stand at 78 if there is a reasonable chance

of their being purchased at par a year later ? From this I conclude that

there must have been some kind of understanding between the Directors
of the Company and the Government to the effect that this Company

management would be allowed to go on for some time longer : otherwise it is-
impossible that the shares of the Company would have stood at 78 just a

vear before the Government was to purchase them at par.....

Mr. A, A L. Parsons (Financial Commissioner, Railways) : On a
point of explanation, Sir, may I say that no communications have passed
between the Government and the Home Board of the Assam Bengal Rail-
way Company on this question at all #—no communications of any sort,
verbal or written.

Dr. Ziauddin Ahmad : I take it from the Honourable Member that
there was no official correspondence between the Railway Board and the
Company ; but at the same this is a thing to be taken note of by persons
who are accustomed to the stock exchange business—as to how a share ecan
stand at 78 if it is going to be purchased at par the following ‘year : T leave

it at that.

I should like to know whether the Government, during the last 8 or 9
years, ever considered this problem of the purchase of the Assam Bengal
Railway, which the Acworth Committee so strongly advocated. Have
Government appointed any committee ? They never considered the ques-
tion, and at the last minute they come to the Assembly and advoeate that
the time should be extended for another period of ten years. Now, the
chief reason that has been brought forward in support of this Resolution
is that the Government have got no money, and whatever money there is
should be spent on more useful purposes. May I draw the attention of the
Henourable the Finance Member to another recommendation of the

Acworth Committee. They say :

¢ Direct Government loans bearing a fixed rate of interest appeal to a certain
section of investors, but apart from these, there are other, and we believe more im-
portant, class of investors who are attracted by a lower rate of guaranteed interest
coupled with the prospeet of a share in the surplus profits of  the railways ; the
shares in companies such as we recommend should be formed in 1924 znd 1925 will

offer attractive investments to such lenders.’’

Now, may I ask whether any action was taken by the Government on
this recommendation of the Acworth Committee ? Have Government ever
proposed to raise a loan guaranteeing 3 per cent. interest, which they are
guaranteeing to the Assam Bengal Railway, and participation in the pro-
fits ¥ Had the Government taken action in 1924 and 1925 according to the
recommendations of the Acworth Committee and exhausted their resources
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of raising funds, then it would havc been reasonable for the Honourable
Member to come to the Assembly and say ‘° We tried our best to raise a
loan and to carry out the recommendations of the Acworth Commitfee, but
we failed, and therefore we mow recommend that this period should be
extended by another ten years.”’ No such' attempt was ever 'made.
Instead. at the last moment they now come forward and ask the Assembly
to sanction the extension for another period of ten years—which is now
redueed to one year and which is also very doubtful becanse it is left to the
sweet: will of the Directors of the preserit Company. "

Sir, the plea of want of funds is a plea which I can never believe as
far as the Railway Depattment is concerned. - They have got money to bury
one crore of rupeés ‘in the railway station at Cawnpore ; they have got
funds to bury 8T 1akhs of rtipees in the railway station at Liucknow ; they
have got funds to bury Rs. 33 crores in the Kalyan Power House ; and they
have got funds to the extent of Rs. 30 crores—not a very small amount—
invested in something which they cannot explain. TLast tithe when I asked
a question about the manner of investment of Rs. 30 crores, which is now
in the Reserve Fund and Depreciation Fund, I was given a very poor
reply. I asked whether the permission of the Auditor General was ob-
tained ; and the Honourable Member could only tell me that the Auditor
General was informed. This did not satisfy me. We want definitely that
his permission should here been obtained and he ought to have certified that
that was really the best way of investing the money. The very faet that
he was merely informed shows that the Government are not working with
a clear conscience ; otherwise they would certainly have got the whole of
that amount properly audited and the Auditor General’s Report ought to
have been laid before this Assembly.

Sir, I am not merely referring to the details of the administration,
but T am discussing the policy of capital expenditure. In this case I think
the Railway Board are exceedingly weak ; they do not have any sound
prineiples of expenditure so far as capital expenditure is concerned, and it
18 very important to have some kind of system by means of which their
capital expenditure may be controlled. I admit that the Members of the
Railway Board are great experts in the details of the administration of the
railways, but it very often happens that a person who has got a very detail-
ed knowledge of a thing is most incompetent to consider fundamental
changes in the Department, and therefore it is desirable that we should get
some financial experts, either from other Departments of the Government
of India, or possibly from Hoeme, who might advise the Government to lay
down a sound poliey for the Railway Board to follow about eapital expen--
diture. They ought to invest their Reserve Fund as also their Deprecia-
tion Fund in a proper manner. They ought to float loans whenever they
find it neeessary to raise money, and control their capital expenditure in a
proper manner, and they should not invest large sums of money at their
own sweet will and pleasure in unremunerative undertakings and then give
up one of the most important questions of policies on the ground of ex-
penditure.’ ' ' -

8ir, finally T would like to emphasise the fact that any loans which the
Goverament #ay float in thls' country for the purpose of railway ‘develop-
ment will receive every possible support in this country, and any sum
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which they may be in want of will be oversubseribed even in this country.
With these few wards, Sir, I support the amendment.

‘Bir Cowasji Jetiangir (Bombay City : Non-Muhammadan Urban) :
May I suggest, Sir, to the Honourable the Leader of the House to make a.
statement whether he will accept this amendment, because 1 think it will
curtail the debate considerably ?

The Hononrable Sir- George Rainy (Member for Commerce and
Railways) : I think my Honourable friend the Finance Member proposes.
to speak, and it might be to the convenience of the House, Sir, if he were.
allowed to speak.

Dr. Nand Lal (West Punjab : Non-Muhammadan)-: If other Mem-
bers desire to take part in the debate, are they to be prevented from
speaking, Sir ¢ Is'there any rule or is there any order to that effect ?

Mr. President : No. The Honourable Sir George Schuster.

The Honourable 8ir George Schuster (Finance Member) : Sir, as you
have called upon me, I take the opportunity of intervening in the debate
at this stage. Possibly when this House has heard what I have got to
say, they may desire to give expression to a general opinion that the
debate should be closed. . ' B

I may say at the outset, to make the position of Government clear,
that the Government are prepared to aecept the amendment which has
now been moved, but a good deal has been said on financial policy in
the course of this debate, and I should have thought it necessary in any
case to intervene and make quite clear the position of Government on
those points that have been put forward. It becomes all the more
neccssary that I should make Government’s position eclear on these
points, now that Government are going to aceept this amendment which
has been moved.

Sir, I find myself in some difficulty in dealing with all the various
points that have been raised, for I do not wish to take a very great deal
of the time of the House, and if I were to deal fully with all those points,
I should have to enter into long explanations of the whole finaneial posi-
tion. I will try,; Sir. to be as brief as possible.

I must, at the outset, express my view that it is both natural and
right that in debating a question of this kind the financial position of
Government should be brought wup, for personally I have always
held that, in spite of the so-called separation of railway finance, railway
matters and particularly the question of capital expenditure on the
construection of new lines or on the purchase of existing lines, railway
policy on these matters has such an intimate connection with the general
financial position of Government that railway poliecy and financial policy
cannot be discussed or kept in water-tight compartments. They must be
discussed together and both must be kept in view if sound decisions are
to be reached. That, Sir, is a doctrine which T know is held by many of
my Honourable friends opposite, who have taken part in this debate,
and if there has been any suggestion in their speeches that they desire
Government to take every opportunity to purchase Company-managed
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lines regardless of the effects on the general financial’ pomtwn of Govern-
ment, I do not really believe that they wish to push the ar nt. to.any
unreasonahle or unconditional conclusion, but rather at they were
actuated by a desire to leave Government under no misapprehension as to. .
the strong feeling of the House on these matters. If they wished to go.
further than that, I should be tempted to presume to offer them a word
of advice, or perhaps rather to sound a note of warning, to the effect that
when perhaps in the course of time they come to change the role of
irresponsible erities for the responsibilities of Government which they are
so anxious to assume, and of which I personally should be so willing to
divest myself (Hear, hear.) they will find that attractive principles
cannot always be applied regardless of facts. Sir, we have got to face
facts in these matters, and unfortunately many of these facts are beyond
our own control. My friend, Mr. B. Das, with his accustomed ingenuity,
has suggested various means for evading the facts which my Honourable
colleague has quoted as affording obstacles in the way of an immediate
purchase. He suggested, in the first place, that we might utilise our
share of German reparation receipts to- finance this purchase, but as this
House knows full well, as a result of the clause which was inserted in -
the Finance Bill of this year, those German reparation receipts now go
into our current revenue and are necessary fcr the balancing of our
Budget. We rely on them already for other purposes,

Another speaker, I think, suggested that we might use the Railway
Reserve Fund, but that fund is also ear-marked for a special purpose.
It is a reserve for the existing undertakings, and even theoretically it
ought not to be regarded as available for the purchase of additional Rail-
ways. From a practical point of view of course the suggestion has even
less value, becanse, as all Honourable Members know, the Railway
Reserve Fund is merged in the ordinary balances of the Government,
and therefore Government themselves would have to find the money and
there would be no solution of the practical difficulty. In fact as regards
both suggestions, we are face to face with the inexorable facts that if we
use any of our existing resources for this purpose. those resources will
not be available for other purposes for which they are already pledged.

Then, again, my friend Mr. B. Das says, and the question has been
repeated this morning, why need you borrow money in England at 6
per cent. when you can obtaln it in India at a very much lower rate ?
I am afraid again that it is a suggestion which is of little practical value,
There are two points. In the first place, if Honourable Members will
refer to the existiug quotations for rupee securities, they will find the
rates prevailing are not so very much lower than on our sterling
securities in London, and the amount of saving te be effected by borrowing
money in India would not be very great. But, Sir, there is another
difficulty of a more practical nature. We have to find this money . in
sterling. 1f we borrow in India we have to borrow in rupees. There-
fore, if the proceeds of an Indian loan are to be of any use, I have to

12 Noos convert those rupees into. sterling. The question is,

: can I do it ?* That, again, brings me face to face
with another of these inexorable. facts. To answer that question fully
would take me into the whole controversial field of currency policy and
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the question of sterling borrowing. 1 do not “wish to enter into that
field to-day, but I may explain the position quite simply. The amount
of rupees that we can convert into sterling depends primarily on the
balance of trade. If there is a favourable balance of trade, if India’s
exports exceed- India’s imports by Rs. 60 crores in any year, then, if no
other factors intervene, India can convert the Rs. 60 crores into some
form of foreign ecurrency. Bnt there are other demands on that surplus
balance. In the first place, as all Honourable Members know, a very
large amount of gold and silver is imported by India every year. I have
always said that if the Indian public would change their habits and
would start the habit of investing their savings not in precious metals
but in productive undertakings, India could raise by internal loans all
the capital that she requires, both to buy up these foreign companics
and to buy.locomotives and rails and other materials which so far have
to be purchased abroad. But we have not reached that stage yet, and
at the moment, as every one knows, there are special factors which have
intervened to make difficult the exchange position,—forces, which are
perhaps directed by a desire to embarrass the Government, but which
I think have resulted in starting a process which threatens rapidly to
ruin those who have set those forces at work. '

I do not wish to dwell on this point now, but as regards my Honour-
able friend Mr. Das’s suggestion, I will only say this, that, as things are
now, it would be an extremely unsound financial policy for the Govern-
ment to commit themselves to find sterling funds for capital expenditure
without providing themselves with external capital to meet them. For
our current requirements our position is secure and sound and I amtici-
pate no-diffieulty ; but when capital expenditure is concerned, we should
only be weakening eur position if we undertook to make payments in
foreign currency without borrowing foreign ourrency to meet them.
That, Sir, is a sufficient summary, I think, of the present situation.

1 would turn now to the arguments advaneced by my Honourable
friend, Mr. Chetty. His points, I think, were briefly as follows. He
said, ‘‘ You ought not to force the Assembly to take a decision now. We
have not had time to consider the matter ’. 1lle then went on to develop
a very practical line of argument. He admitted, [ think, that the speeial
finaneial difficulties which exist at present were great and that for that
reason it Fnight be very disadvantageous to attempt to raise money now.
But he said, *“ You only have to find money by the 31st December 1931,
and by that time things might be better. Therefore you ought not to
loge that opportunity ’’. I think, if I remember his words correctly, he
said, ‘‘ If good sense prevails, conditions may be better by the end of
1931 ””. Sir, I echo those words, ‘“ If good sense prevails ’. That is
the great need‘ of the country to-day, and I venture to agree with my
Honourable friend that, if good semse would really prevail and if all
the forces which are now opposing Government would work with us for
the common good, then, with that joint effort Indian credit could be-
restored to its former level and even above it. And, if, on top of this,
again, as part of that joint effort, Indians would, for patriotic purposes,
Join in taking special courses—if, for instance, Indians were prepared
to release a part of their own gold holdings in subseriptious to a railway
loan, all the exchange difficulties would disappear, foreign borrowing

L10CPB(LA) BN o



690 LEGISLATIVE ASSEMBLY, [18ms JuLy 1930.

[Sir George Schuster.]
would be unnecessary, and the country could indeed carry out that poliey
which Honourable Members have so much at heart.

Sir, I do not wish, as I have said; to enter upon a controversial
field, but as I contemplate the dlﬁ‘ieulty and the distress into which the
country is now plunged, I cannot refrain from some comment on how
things might have been. My Honourable friend Mr. Ghetty has “asked
us to take into account the hope that they may be better in the future.
I am oppressed by the certainty that they could have been. infinitely
better at present if these disturbances had not been started. I venture
to say that Bombay at least would have been enjoying a boom this
Summer ; the cotton mills with the new protective duties would have
been prosperous, Government’s reduced borrowing programme would
have encouraged confidence in Government securities, and’ we should
have seen a rise of at least five points all round. The banks then would
have recovered the losses which they have been suffering on capital
depreciation in their holdings of Government securities during the last
few years, and a general feelmg of confidence and cheerfulness would
have prevailed. With confidence restored in the good sense of the
country, I should not have been foreed to borrow in London at the rates
which have recently been necessary, and we could have undertaken a
purchase of this kind without any disturbance at all in the Government’s
financial position. Slr, let Honourable Members look upon that picture
and upon this which is before us now.

Sir, I do not wish to say any more on the general position. I have
informed the House that the Government are prepared to accept this
amendment, but as I said at the beginning, I wish to make perfeetly
clear what the Government’s position is in the matter. It may be,
indeed 1 pray that it will be, as my Honourable friend has suggested,
that things will be better next year. But I would remind the House
that we shall then be face to face with the need for a decision on the
purchase of the Bengal and North Western Railway. This purchase,
on which Government have to give notice by the end of December, 1931.
will involve a sum of about £12 millions, and the two propositions will
then have to be considered together with all the other needs of the
Government. Now, if we can succeed in obtaining this period of delay
for a decision as rcgards the purchase of the Assam Bengal Ra:lway, I
+ think that it will be a very fortunate result, for 1 think it is entirely
proper that these two propositions should be considered together. I can
give this undertaking to the House—that we on our side will do our
utmost to find ways and means of giving effect to the desire which I know
is felt so widely for the purchase of the Railways. But we are not in
control of those inexorable faets to which T have referred. We must
now face the fact that our financial position next year will not be as good
as I hoped it would be when T brought' forward my budget proposals at
the last Delhi Session. We must face the possibility of a deficit as a
result of the present subversive campaign, and we cannot loock with
great confidence now to the Government’s possession of surplus funds
next year. Then we have other needs to eonsider. We cannot- devote
all the” capital resources of the Government to railways. We have to
consider irrigation projects, projects to which we are already committed
and which we have to find money to finance. 1 would venture to remind

2
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Honourable Members that the Government of India carry this very
responsible position of acting as a banker to all the provinces. As their
banker I cannot refuse, for example, to find funds next year for com-
pleting such a scheme as the Sukker Darrage Scheme. Or, to take
another example, I cannol refuse to iind funds for helping the provimee
and State concerned—the Bahawalpur State—to finance the Sutle)
Irrigation Scheme. My hands are tied in these matters. These are the
faets which I have to face, and, all these propositions must be considered
together. At the same time, for that' very reason, and for the reason
that there is still hope that things will improve, I personally welcome
this appeal which has been made, and, as I have already said, we will do
our best to meet the wishes of Honourable Members and we will not
abandon hope.

I might indeed sum up the position by saying that this Resolution
has been brought forward in a spirit of hope and this induces me to
remind the House of the old legend from Greek mythology of Pandora’s
box ;—how Zeus, desirous of punishing the world for the theft of fire
by Prometheus,—(might I perhaps compare this to the s&eeds of
self-.government now sown in India), gave Pandora a box, with the
warning that it should not be opened, as it contained all sorts of evils.
But the box was opened ; and famine, war, pestilence and evils of all
kinds were let loose on the world. But one, looking into the box after-
wards found that the lid had been closed before all its contents had
escaped and ‘there still remained crouching in a corner a single small
ficure—the figure of Hope. Sir, let us accept this Resolution in a spirit of
Hope and feel that, even in these material matters, spiritual influences can
help us and spiritual interests are involved.

Dr. Ziauddin Ahmad : Will the Honourable the Finance Member.
reply to the points I raised for not giving effect to the recommendation
of the Aeworth Committee to raise money at lower guaranteed interest
and participation in profit ?

Rai Bahadur 8. 0. Dutta (Surma Valley cum Shillong : Non-
Muhammadan) : Sir, whatever may be the policy adopted on the basis
of the Resolution hefore the House, I wish to bring to the notice of
Government some problems c¢onnected with the purchase of the Assam
Bengal Railway and the interests of the penple of the loealities served
by the Railway. I am not going to enter into a. discussion of pounds,
shillings and pence and I am speaking as one who has seen the working
of these Railways since the time they were started. Although in the
memorandum which Government have cireulated, they deseribe this
Railway as very economically managed, I cannot describe it as very
efficient. The railway management might be considered very economi-
cal in so far as the pay of the Indian staff is concerned, which is very
low. The usual facilities for passenger traffic are absent, such as, accom-
modation in waiting rooms. There is no platform in any of the stations,
and the railway compartments are in a bad condition. Since the pay
of the staff is so very low, from the very nature of the case, the manage-
nent cannot be efficient, and therefore cannot be economical also.

Mr. President : Order, order. I think the Honmourable Member is
not confining his remarks to the point at issue. The questions which he
has raised arc not relevant to the subject at issue. We have got
nothing to do with the management of the Railway here.

o2
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Rai Bahadur 8. C. Dutta : The point is this—whether the Railway
should be nationalised or not. It is not right that we should look at
the question from the finuneial poiut of view only. We must also
consider the efficiency of the services rendered by the Railway. That
is the point I am emphasising. I say that, although it may be said that
the Railway is working at a loss, it cannot be said that the same loss
will continue after the Railway ic taken ap by the Government. I
shall give a few reasons. This is a railway passing through hill
sections and touching the lorders of certain tea plantations that- are
within the hills, so that in many places the main line avoids the thickly
populated trdcts. The result is that the income of the Railway cannot
be good, unless it is fed by brunch lines. The opening of branches has
been begun only very recently and the income is eoming in and the
prospects are improving.

Mr. President : Order, order. The discussion en a Resolution must
be confined to the subject of the Resolution and I cannot allow the
Honourable Member to wander about. discussing questions which are
not strietly relevant to this motion.

Rai Bahadur 8. C. Dutta : What T am pointing out is that as soon
as the Railway is acquired, it will become profitable.

Mr. President : You are saying that in a very round about way.

Rai Bahadur 8. C. Dutta : I am pomnting out that the income is low
because the staff is ill-paid and the management is not efficient. Apart
from the question whether the Railway is run at a profit or mnot, the
efficiency of the services has also got to be considered from the point
of view whether the Railway should be nationalised or not. Efficieney
in the serviees rendered is also an object of nationalisation. Now I
have already said that the various facilities enjoyed by persons who
are in the service of the State Railways are not enjoyed by the em-
ployees of this Railway, and what 1 complain of is these short-term con-
tracts with railways, as they stand in the way of improvements being
effected on the railways concerned. Ilere is a contract. It will be
renewable after ten years only and it is now proposed to shorten it to
five years. Well, for these five years no improvements ean be effected
since the Railway Board oun that account will be unable to insist the
Railway Company undertaking these improvements. But the important
point is that, if there are more improvemenis eifected, more income will
be earned thereby if the Railway is taken over. I will finish now by
referring to one important problem connected with this Railway.
There is a crying nced for improvement which cannot be satisfied un-
less the management of the Railway is taken over by Government
" forthwith. Some Honourable Members may know that the main line
in' some places and some of the branches pass across valleys as dams.

Mr. Arthur Moore (Bengal : European) : On a point of order, is

the Honourable Member, Sir, supporting or opposing the Resolution
before the House ?

8ir Hari 8ingh Gour (Central Provinces IHindi Divisions : Non-
Muhagmadan) : Mr. Datta, you close your remarks. -Don’t take any
notice of the interruption.
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Rai Bahadur 8. C. Dutta : Yes, 1 am closing my remarks. Now
these railways act as a dam across the valleys and thereby cause abnor-
mal floods, and there was a disaster in  the districts of Sylhet and
Cachar in the last rains, In the railway embankment there was - a
difference of several feet of water from one side to- the other. The
houses of people living on the other side went under, there was a loss
of several lives ; there was great destruction of cattle and of crops,
and there was a great disaster and widespread suffering and distress in
conneetion with which charitable people throughout India made con-
tributions for which the people of this valley are deeply grateful. And
an attempt was made for instituting an inquiry to ascertain whether
the railway embankments in their present state caused and intensified
the effects of floods causing loss of life and eattle and whether there
should not be more bridges and the spans of the existing bridges should
not be widened. Well, a hoard of inquiry was constituted.........

8ir Hari 8Bingh Gour : All these details you can bring eut in your
speech at the time of the Railway Budget.

Rai Bahadur 8. C. Dutta : Well, I am just finishing. Well, that
Committee visited that place and made a preliminary investigation, but
at that time the water was already greatly subsiding. ©On that Com-
mittee was also an Engineer of the Assam Bengal Railway. That Com-
mittee met the members of the non-official Flood Relief Committee, of
which I was the Vice-President. (Applause.) Well, we found from
the discussions that although the railway embankment was high enough
for the purpose of protecting the line from abnormal floods, the Railway
could not undertake to provide for the passage of water in such abnormal
floods.

Mr. President : The Honourable Member should now close his re-
marks.

Rai Bahadur 8. C. Dutta : [ will just now conclude my remarks.
The position of the Railway Company was stated to be that they could
not undertake so to widen the span of the bridges and to open new bridges,
as suggested by our Committee, because it was not their business to
allow for water in times of abnormal floods but only for normal floods,
and what they allowed for were simply certain bridges over the rivers
and certain channels, forgetting altogether that these were not the only
channels for the passing of water in times of flood, but there are waters
surging round and round for miles and miles when the whole country
is under water. So I submit to this Assembly that these are problenis
connected with this Railway that cannot be satisfactorily solved as long
as the Railway is under company management, and it is for this reason
imperatively necessary that the Railway should be taken over by Govern-
ment at once. With these remarks, Sir, I sit down.

Mr. Arthur Moore : I move that the guestion .be put.
Beveral Honourable Members : The question may be now put.
Mr. President : The question is that the questior. be now put.

The motion was adopted.
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Mr. President : The original question was :

¢ That this Assembly recommends to the Governor General in Counecil that, in
view, firstly, of the requirements for new construction and open line works on
railways which will have to be met in the course of the mext ten years, and of the
demands which the provision of adequate funds to meet the eapital expenditure re-
quired for these projects will make on the resources of Government, and secondly of
the fact that the purchase of the Assam Bengal Railway Company’s interest in the
Assain Bengal Railway will not at the present time be financially profitable,
and that another opportunity for acquiring that interest will oceur in 1941,
notice should not be given to the Company on the present oecasion of intention to
terminate their contract unless it shoulg prove possible to devise some expedient by
whieh the purchase money can be found on terms which will heither invalve the
Government in substantial finaneial loss nor mecessitate any serious ecurtailment in
the programme of new capital expenditure required for the proper development of
the railway system in accordance with the economic needs of the country.”’

An Honourable Member : The Honourable Sir George Rainy, Sir,
has not replied. . .

The Honourable 8ir George Rainy : I do not wish to exercise my
right of reply, Sir. ' T RN

Mr. President : Since which the following amendment has been
moved by Mr, Fazal Ibrahim Rahimtulla :

¢ That for the original Resolution: the following be substituted :

¢ This Assembly recommends to the Governor General in Council that negoti-
ations should be undertaken with the Assam Bengal Railway Company
to obtain for Government one year’s extension of their existing t)]’)tion
to terminate the company’s contract on the 31st December, 1931 .7

The question I have to put is :
‘‘ That for the original Resolution the following Resolution be substituted :

¢ This Assembly recommends to the Governor General in Council that nego-
tiations should be undertaken with the Assam Bengal Railway Cempany
to obtain for Govermment one year’s extemsion of their existing option
to terminate the eompany’s contruct oh the 31st ‘December, 1931 .7

The motion was adopted.

_ Mr. President : Gentlemen; we are now at the end of our labours.
This is not only the last day of this brief but erowded and important
Session, but also the last day of the sittings of this Assembly. Before
I announce the adjournment of the Assembly sine die, I would request’
the Honourable Members to do me the honour of coming and shaking
hands with me after the Assembly is adjourned. The life of the
Assembly will come to a close at the end of this month and we do not
know how many of the Honourable Members present in this House to-

day will again come to the Assembly. I wish them all good luck

. % . in
their election campaign.

(M:r. President then shook hands with the Members present.)
The Assembly then adjourned sime die.



APPENDIX *

ice of a motion for Adjournment given by Dr. Nand Lal for the meeting of the
Noafﬁgii!aﬁﬂe Assembly on the ISth July, 1930, regarding a Dacoity in Akbarpura

Town, -

i To
The Becretary, _ .
Legislative Asaembly.

The undersigned bege to -ask for leave to make a motion; nmder section 45 of the
Manual of Business and Procedure, for an adjournment of the business of the
Assembly for the purpose of discussing a definite matter of urgent public importanee
and, consequently, he hereby, leaves under section 46 of the aforesaid Manual, with
the Héeretary the following written statement of the definite matter of urgent public
importance as described and mentioned below:

1. That some forty dacoits entercd Akbarpura town at 5-30 P.M. on 22nd June,
1930.

2. That they, namely, the dacoits or raiders, were in full military uniform and
armed with small short rifles. Their officers had axes and hammers
also, which they used in hreaking open the iromsafes and doors.

3. That after entering the town they shut up the gates and morchas (picketing)
were set up there (namely, at the gates).

. That rest of the raiders, namely, other than those who were posted as
miorchas, entered in the Bazar. Thereupon the shop-keepers commenced
shutting up their sho&. The robbers then satisfied the people that the
former were of the rder Police and had come for the protection of
the town and that the latter need not fear.

5. That since the robbers were in the Border Police uniform, the people be-
lieved them and, consequently, there was an exchange of compliments.

6. That a short time after the aforesaid courtesies the robbers began to fire in
the air and loudly said that they had, in faet, come to loot the Hindus
only.

7. That the Hindus, in the circumstances, were taken by surprise and felt
utterly helpless.

8. That thereupon the robbers caught hold of Lalas Kanshi Ram and Ganesh
Das and foreibly compelled them to point out shops. Both of these
Hindus were beaten by the robbers.

9. That therefore some of the Hindus entered their houses and began firing in
their self-defence. Thereupon the robbers openly threatened the Hindus
that if any of the raiders were wounded, then all of the Hindus would
be murdered and the village burnt.

10. That at this critical moment, Lalas Kanshi Ram and Ganesh Das, who were
in the custody and control of the raiders, in order to save the lives of
the Hindus, advised them to liscontinue firing. The Hindus, in the
circumstances, felt compelled to stop it.

11. That the raiders, thus, began to loot, the ironsafes were broken and cash
taken away. In addition to cash the raiders took away clothing from the
shops of the piece-goods merchants. They took away valuable arma-
ments and clothing from the houses of four Hindus.

12. That there is a Punitive Police Chowkey about half a mile from the town
but none turned up on the occasion of loot, though they came subse-
quently.

13. That on the morning of 23rd June, 1930, when the police #ame, the injured
and aggrieved Hindus stated the sad tale of their wces and details of
their losses, which approximately amounted to Rs. 36,262.

14. That the Hindus, on the arrival of the Senior Superintendent of Police on
the spot and after having given details of the dacoity, prayed for pro-
tection, but the aforesaid officer said that they might go to Karimpur
and Andarsher, Peshawar City. This taunt added insult to their in-
Jury. . )

[

*Fide p. 678 of these Debates.
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15. That this daring dacoity, ng described above, goes to show lawlessness in
the place, namely, Akbarpura, which is only about 9 miles from Pesha-
war and 18 miles from Nowshera.

16. That a report about the raid was given by telephone before 7 p.M. and the
dacoits remained there up to 8-30 p.M. but no one turned up to help
in time. The dacoits went scot-free, Had they beem. pursued they or
some of them would have been caught red-handed.

17. That it is the firat instance that the dacoits looted in broad day-light and
' reachel ‘back their destination (ex-border territory 26 miles from Akbar-
pura or otker piaee), namely, their homes safely even without being
pursued. Tt is thus a definite matter of public importanee. :

18. That therc is no Provineinl Council in the North West Frontier Province in
which the scene of dacoity is.situate. The local authorities concerned
and the Local Government have not, as yet, taken any effective measure
to redress the grievances ef the Hindus. They have not, up te now,
taken any suitable and satisfactory step to extend the desired protection
to them, namely, the Hindus. They waited up to now for such measure
and such steps.

The Hindus of Akbarpura, being thus disappointed and being in danger, and

there being fear of recurrence of such. like raids, the mattcr deserved to be brought
to the notice of thin Honourable House.

The cireumstanecs and the jncident, mentioned and described above in paragrapm;

1 to 18, constitute ‘a definite matter of urgent public importance which is also recent,

the,

‘undersigned thus begs to give notice that he begs for leave to make a motion

for an adjournment of the House of the Assembly far the purpose of discussing it,
namely, the aforesaid recent and definite matter of urgent public importance and is
primarily concerned now with the Government of India, today.

8d. NAND LAL, ML.A,,
18th July, 1930.
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Election .of Members to the Governing Body of the Indian Research
Fund —. 151-52, 427, 574.
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ASSOCIATION (S)—contd.
Question re—

Declaration of the All-India Congress Committee as an unlawful

Distribution of the money paid by the Indian Railway Conference

to employees of the Government of India Press, Simla.
54748. .

Representation of the All-India Cantonments’ —— at the Round
Table Conference. 311-12.

Representation submitted by the R-isa_,lpore Cantonment Bazaar
332, ’

ATTACHED OFFICE(S)—
Question re—

Claims of existing qualified capdidates $o vacanecies in the Sec-
retariat and 661-62.

Detention of —— and subordinate offices in New Delhi, 508.

Memorial from the office of the Diregtor General, Indian Medieal
Serviee and other 425-26.

Recruitment of Muslims to the Government of India Secretariat
and —. 662-63. :

AUDIT—

Question re system of
Madras. 522-24.

AUGIER, Mr.—

Question re absence of —— from meetings of the Cantonment Board,
Neemuch. 305-06. ' '

AYYAR, Mr. N. NATESA—
Hindu Gains of Learning Bill—

in clothing factories in Shahjahanpur and

Motions to consider and to circulate. 452.55, 456,
Consideration of clause 3. 462-63.
Vath of Office. 1.

Question re prosecutions under the Child Marriage Restraint  Act.
536.

AYYAR, Sz C. P. RAMASWAMI—

Motion to reduce Demand for Supplementary Grants for ‘¢ Miscel-
laneous ’’ re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 67-70, 72-73.

Point of order whether a discussion of the Simon Commission’s Report
is In order on a Demand for a Supplementary Grant for the expenses

gg the Round Table Conference under “‘ Miscellaneous . 45, 46,
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B

BADRI NARAIN, Me.—
Oath of Office. 1.
BAIRD ROAD—
Question re coal-tarring of ——, New Delhi. 509.
BAJPAI, Mr. G. S.—
Indian Forest (Amendment) Bill—
Motion for leave to introduce. 4.
Motion to consider. 347-48.
Motion to pass. 348.
Oath of Office. 1.

BAJPAI, Mz. R. S.—
Oath of Office. 1.
BAKR-ID— 1
Question re casualties in the —— riots at Digboi, Assam. 240-41.
BANK(S)—
Question re—
Business done by the Imperial of India. 426-27.

Indianisation of the superior staff of the Imperial
491.

Management of the Imperial
BANKING INQUIRY COMMITTEE—
See ‘“ CENTRAL ——.”

of India.

of India. 427.

BATHS—
Question re provision of shower in Government quarters in New
Delhi. 508
BAZAAR SITES—
Question re resumption of —— in Cawnpore. 305.

BEADON STREET POST OFFICE—

Question re denial of first elass powers to the Sub-Postmaster, —,
Calcutta. 395.

BEAWAR—

Question re deplorable sanitary conditions of Ajmer and —— due to
lack of (Government grants. 493-94.

BENARES HINDU UNIVERSITY (AMENDMENT) BILL—
See *“ BILL(R).”
BENGAL—
Question re—
Pa‘iy(),0 of extra-departmental agents in certain post offices in ——.

Refusal of postmen in to deliver letters to untouchables.

475,
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BENGAL AND NORTH-WESTERN RAILWAY—
See ¢ RAILWAY (S).”

BENGAL NAGPUR RAILWAY—
See ‘* RAILWAY(S).”

BENGAL PROVINCIAL CONGRESS COMMITTEE—
Question re withholding of telegrams addressed to the ——. 240.

BEZWADA—

Question re balt of the Grand Trunk Express at stations between ——
and Madras 489,

BHATTACHARYA, Panpr B. P—
Oath of Office 27.
BHORE, Tee HonourasrLE SR JOSEPH—
Indian Telegraph (Amendment) Bill—
Motion for leave to introduce. 4.
Motion to consider. 348.
Consideration of clause 1. 349.
Motion tn pass. 349.
(hath of Office. 1.
Resolution re prevention of industrial accidents. 11.
BILL(S)—
Benares Hindu University {Amendment)—
Introduced. 41-42.
Considered and passed. 350-60.
Passed by the Council of State. 679,
Bombay Civil Courts (Amendment)—
Introduced. 5.
Considered and passed. 249-30.
Passed by the Council of State. 679.
(Cantonments (House-accommodation Amendment) —
Assent of the Governor General. 2.
Cotton Textile Industry (Protection)—
Assent of the Governor General. 2.
Court-fees (Amendment)—
Considered and passed. 464,
Dangerous Drugs—
Assent of the Governor General, 2
Destructive Tnseets and Pests (Amendment)—
Assent of the Governor General. 2.
Governor (General’s assent to ——, 2,
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BILL (8)—conid.

Hindu Gains of Learning—

Motion to circulate, negatived. 459.

Considered and passed. 428-64.°
Hindu Widows’ Right of Inheritance—

Motion to refer to Select Committee. 470-73."

Discussion adjourned. 473.

Indian Companies (Amendment)—

Assent of the Governor General. 2.
Indian Contract (Amendment)—

Assent of the Governor General. 2.
Indian Finance—

Assent of the Governor General. 2.
Indian Forest (Amendment)—

Introduced. 4.

Considered and passed. 347-48.

Passed by the Counecil of State. 679.
Indiar Income-tax (Amendment)—

Assent of the Governor General. 2.

Indian Income-tax (Second Amendment)—
Assent of the Governor General. 2.

Indian Income-tax (Third Amendment)—
Assent of the Governor General. 2.
Indian Lac Cess—
Presentation of the Report of Select Committee. 3.
Considered and passed. 343-44.
Passed by the Council of State. 679.
Indian Patents and Designs (Amendment)—
Assent of the Governor General. 2.
Indian Railways (Amendment)—

Assent of the Governor General. 2.
Tndian Sale of Goods—

Assent of the Governor General. 2.
Indian Tariff (Amendment) —

Assent of the Governor General. 2.
Indian Telegraph (Amendment)--

Introduced. 4.

Considered and passed.  348-49.

Passed by the Council of State. 679.
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BILL((8)—concld.
Inland Steam-Vessels (Amendment)—

Assent of the Governer General. 2.

Insolvency Law (Amendment)—
Assent of the Governor General.

Considered and passed. 464-70.

Negotiable Instruments (Second Amendment)—

Referred to Scleet Committee. 3-4.

2'.
Mussalman Wakf Validating (Amendment)—
Presentation of the Report of Select Committee. 41.

Appointment of Sir Hugh Cocke to the Select Committee. 41.

Presentation of the Report of Seleet Committee. 100
Considered and passed. 344-47.
Passed by the Council of State. 679.
Prisons (Amendment)—
Assent of the Governor General. 2,
Provident Funds (Amendment)—
Assent of the Governor General. 2.
Repealing and Amending— . .
Assent of the Governor General. 2. -
Silver (Excise Duty)—
Assent of the Governor General. 2.
Steel Industry (Protection)—
Assent of the Governor General. 2.
Transfer of Property (Amendment)—
Assent of the Governor General. 2.
Transfer of Property (Amendment) Supplementary—
Assent of the Governor General. 2. '
BISLA—
Question re collection of water in the —— tank at Ajmer. 4053,
BOLTON, S NORMAN—
Question re alleged pledges given by —— at Peshawar. 417-18,
BOMBS—
Question re dropping of —— on enemies from aeroplanes. 419,
BOMBAY—

Question re—

Alleged assault by police of women and children in Caleutta, ——,
Lueknow, ete., in dealing with the Congress movement. 546- 47,

Professional accountants employed by the Income-tax Department,

303.

Restriction of recruitment in the Postal Department,

297.
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BOMBAY, BARODA AND CENTRAL INDIA RAILWAY-—
See ‘“ RAILWAY(S).”
BOMBAY ‘CIVIL COURTS (AMENDMNT) BILL—
0 BILL(S) 19
BRIDGE—
Qrf)eg;iglg re construction of a railway —— over the river Gandak.

BR1J KISHORE, LarLa—

Motion to reduce Demand for Supplementary Grant for ‘ Miscel-
laneous '’ re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 206-07.

Qath of Office. 30.

BRITISH MILITARY CHIEF CLERK—
See ‘¢ Chief Clerk.’’

BRITISHH WARRANT OFFICERS—
See *“ Warrant Officers.”’

BROAD GAUGE RAILWAY—
See ‘* RAILWAY (8).” -
BUDH PERKASH, Mr.—
Oath of Office. 1.
BUFFET CARS—
Question re provision of —— in the Grand Trunk Express. 49C.
BUILDING(S)—
Question re—

Lack of unorthodox Hindu tiffin room in the Civil Secretariat ——
at Simla. 539-40.

Sanction to the re-erection of an old —— by the Executive Officer,
Ambala Cantonment. 307,
BUNDLES—

Question re carrying of heavy
India Press, Simla. 549.

by the peons of the Government of

BURMA—
Question re—
Percentage of Burmans in certain departments in 267-68.
Railway connection between and Siam. 268.
Selection of candidates for the Indian Civil Service from ——,

307-08.
Special allowance paid to certain nurses in ——. 416,
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BURMAN(S)—
Question re— i Coe
Employment of —— «on. the Public Service Commission. 269.
Hardships of candidates for training on the Dufferin . 268,

Percentage of —— in certain departments in Burma. 267-68.
BURMESE REGIMENTS—
Question re disbanded —-. 268.
BUSINESS—
Question re done by the Imperial Bank of India. 426-27.

See also *“ STATEMENT OF BUSINESS.”’
BUSINESS MEN—

Question re—

Appointment of —— to gazetted posts and to committees, com-
missions, ete. 536-37.

Disabilities of under the Income-tax Act. 311.

Hardship of making income-tax returns. 308-09.
BUSS, Mr. L. C.—

Oath of Office. 1.

o
CALCUTTA—
Question re—
Alleged assault by police of women and children in ——, Bombay,
Lucknow, ete., in dealing with the Congress movement. 546-
47.
Appointment of Mr. J. N. Gupta, as Accountant, —— General

Post Office. 399,

Denial of first class powers to the Sub-Postmaster, Beadou Street
Post Office, 395.

Discharge of a clerk by the trustees of the Indian Museum, ———.
229-30.

Exclusion of Muhammadans from the Council of the Imperial
Library, 252.

Extension of the Air Mail Service to and Rangoon. 282

Grievances of ceértain employees of the East Indian Railway
Presses of Howrah and ——. 390-92,

Grievances of certain employees of the Government of TIndia
Press, ——. 392-93.

Tnstallation of a teleprinter at the Park Street Telegraph Office,
—— 3894.95.

Non-employment of Muhammadans in the Imperial Library, -—.
250-52,
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CALCUTTA—contd.
Question re—contd. -

Reduction of the Pay of the Head Clerk of the Indian ’\Iuseum
227-29.

.- Revenues of the Indian Museum, ——. 226_‘27.
CANDIDATES—
Question re—

—-- from minority communities appointed to the Indian Railway
Service of Engineers and the Indlan Service of Enginecers.

333.
——— of 1922 for the First Division of the Secretariat. 425.
Claims of existing qualified —— to vacancies in the Secretariat

and Attached Offices. 661-62.

Difference in treatment between departmental and non-depart-
mental for appointments in the Government of India
Secretariat. 663.

I-Iardships of Burman —— for training on the ‘‘ Dufferin *’. 268.

Probationary period for —— for the Staff Selection Board exami-
nation in 1920. 511-12.

Selection of for the Indian Civil Service from Burma. 307-
08.

CANTONMENT (8)—
Question re—
Appointment of Advisory Boards of civilians in ——. 331.
Appointment of Assistant Secretaries in 330.
JANTONMENT ACT—
See ‘“ ACT(S).”
CANTONMENT BOARD(S)—
Question re—

Absence of Mr, Augier from meetings of the
06.

, Neemuch. 305-

Complaint by a member of the Deolali 304.

Introduction of the elective element in 304.

Membership of the ——, Lahore, of a lessee of cantonment land.
326.

Representation of Dr. Desai, a Member of the Deolali -—.
306.

CANTONMENT FUND—
Question re—

Discharge of servants. 3085,

Discharge of certain employees. 328,
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CANTONMENT LAND—

Question re¢ membership of the Cantonment Board, Liahore, of a lessee
of 326.

CANTONMENTS’ ASSOCIATION—

Question re representation of the All-India —— at the Round Table
Conference. 311-12,

CANTONMENTS (HOUSE-ACCOMMODATION mEND]}IFlN T,'
BILL—

See *“ BILL(S).”
CARNATIC FAMILY—

Question re restoration of stipends of members of the —. 266-67,
492, 495, 535.

CARRIAGE(S)—
Question re—
Improvement of privies in third class railway 281.

Overcrowding of third and intermediate class —— on the North-
Western Railway. 408-09.

Overcrowding of third eclass
Mahratta Railway. 290.

on the Madras and Southern

Overcrowding of third class railway ——. 314-15.
Overcrowding of through third class —— by Indian sepoys. 420,
Provision of better type —— for through service on the Madras

and Southern Mahratta and South Indian Railways. 490.
CARRIAGE SHOP—

Question re fire in the Bombay, Baroda and Central India Railway
--——, Ajmer. 532.

CASH CERTIFICATES—

Question re post office 420-21.
CASHIERS—

Question re in Government of India offices. 539.
CAWNPORE—

Question re resumption of bazaar sites in ——. 305,
CAWNPORE CANTONMENT— )

Question re conservancy tax in ——. 327.
CENSUS—

Question re incorrect —— of Anglo-Indians. 421-22.

CENTRAL BANKING INQUIRY COMMITTEE—

Question re members of the Legislative Assembly appointed to the
——.  402-03.

CENTRAL COMMITTEE—
Se¢ “ INDIAN ——.”’
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CENTRAL GIRLS’ BCHOOL—
See ‘“ GOVERNMENT ——.”’
CENTRAL GOVERNMENT-—

Preliminary Report upon the expenditure of the —— laid on the table
" by the Honourable Bir George Schuster. 343.

CESSES—

Question re extortion of arbitrary
of Pisangan. 530-31.

CHAIRMEN—
‘Nominations to the Panel of ——, 41.

CHAKIA-SUDHWALIA RAILWAY—
See «“ RAILWAY (8).”

from tenants by the Istiinrardar

CHAMPARAN—
Question re withholding of a telegram in —— 414,
CHARGE(8)—
Question re transit —— on material despatched to the Shahjahanpur

clothing factory. 525.
CHARGE HANDS—

Question re recruitment of Indians as ‘‘ —’’ in the Kharagpur
Railway Workshops. 322-23.
CHARSADDA—

a—

Question re shooting of a villager of —— 381-82.
CHATTERJEE, TaE Rew. J. C.—
Benares Hindu University (Amendment) Bill—
Motion to consider. 355-57.
Question re fate of Sadhu Sundar Singh. 262,
CHETTIYAR, Rao Bagapur P. T. KUMARASWAMI—
Question re—

Appointment of appraisers in the Customs Department at Madras.
292-96.

Clerical establishment of the Correspopdence Departm .
Madras General Post Office. 485-%6. e¢ Department of the

Clerical establishment of the Foreign Money Order Department
in the Madras General Post Office. 483-84. cpartmen

Clerical establishment of the High Court Buildings post office at
Madras. 483.

Cliléigal establishment of the Mint Buildings post office at Msdras.

Communal diserimination in the appointment of S i
of Post Offices in Madras, 299, 7 uperintendents
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CHETTIYAR, Rao Barapur P. T. KUMA.RASWAMI-—-ﬂMd
Question re—-contd.

Compensatory allowance for postal employees in Madras city.

'C:nagzﬁ_si:ed quarters of the Genera.l Post Office Buildings at Madras.
Lozvzessg selection grade examination of the Postal Department.
Pég’_ %)% 8Preveni;ive Officers of the Madras Customs Department.
Poszt,al officials doing f.orelgn mail sorting work at Madras. 484-
Ul;sZusltable quarters of the Mint Buildings post office at Madras.

Resolution re formulation of a scheme of self Government for Iudm
and release of political prisoners. 646-47.

CHETTY, Mr. R. K. SHANMUKHAM—
Motion to reduce Demand for Supplementary Grant for ** Misecel:

laneous '’ re inadequate and unsatisfactory suggestions and recom:
mendations of the Indian Statutory Commission. 187-91.

Resolution re termination of contract of the Assam Bengal Rallway
371, 372-74.

CHIEF CLERK—

Question re appointment of a British Mlhtary —in the Raw alpmdl
Arsenal. 246.

CHIEF CONTROLLER OF STORES—:

Question re appointments in the-_office” of the ———, Indian Btores
Department. 663-65.

CHILD(REN)—
Question re—

Alleged assault by pollee of women and —— in Caleutta, Bombay,
Lucknow, ete., in dealing with the Congress movement. 546-

47.

Education of the —— of m]gratory staff of the Governniént of
India. 303.

Education of the —— of railway employees. 297.

CHILD MARRIAGE R-ESTRA_INT ACT—
See ““ ACT(8).””
CHITTAGONG—
Question re the armed raid at —— 270-71.
CHUNI LAL, Panprr—
Motion to reduce Demand for Supplementary Grant' for ¢ Miscel-
laneous ’’ re inadequate and unsatisfactory suggestions and recom-

. raendations of the Indmn Sta.tutory Gommmmon 147-49.
Oath of Office. 1. IR - e
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CINEMATOGRAPH COMMITTEE—
See ** INDIAN —."’

CIRCULARS—

Question re Government
rules thereunder. 329-30.

CITIZENS— _ o
Question re dispersion with lathis of non-violent ——. 301-02.
CIVIL DISOBEDIENCE—
' 'Question re—
Loss of revenue caused by the
Number of persons sentenced for
CIVIL JUSTICE COMMITTEE—
' Question re recommendations of the
CIVIL SECRETARIAT—
See ““ SECRETARIAT(S).”
CIVILIANS—

Question re appointment of Advmory Boards of —_— m eantcmmentv
331.

CLEARING ACCOUNTS. OFFICE—
See ‘“ RAILWAY — 7 '

CLERICAL ESTABLISHMENT (S)— — |
Question re— ) - —

interpreting the Cantonment Act and

. movement. 609.
298-99.

282,

—— of the Correspondence Department of the Madras Gennal
Post Office. 485-86.

~—— of the Fomvn Monr-y Order Department in the Madras
General Post Office. 483-84.

- = of the High Court Buildings post office at Madras. 483

-—-— of the India Office arid the office of the High C ssiomer
for India. 499-500. gh Commissioner

— of the Mint Buildings post office at Madras, 483
CLERICAL SECTION—

‘Question re gradation lists for the printing section and —— of the
Government of India Preas Simla. 549,

CLERICAL RTAFF(S)—
-Question re—

Direct reeruitment of —— of certain offices. -509-10.

Memorial from the —— of the office of th Direct
Posts and Telegraphs. 673-74. ¢ -Dlrector General of
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CLERK(S)—
Question re—

Admission of certain retrenched to the clerical examinafipn
of the Public Service Commission. 660-61.

in Army Headquarters. 284.
--—7' quarters at Phagli, Simla. 283.

Appointment of

Discharge of a by the Trustees of the Indian Mﬁseujn,
Calecutta. 229-30. .
Grant of house rent and secretariat rates ef pay to —— of Army

Headquarters. 504.
Hardships of Post Office Savings Bank —— 401,

Pay of Mechanical Transport and Supply and Transport —.
500-01.

Supersession of — m the Railway Clearing Accounts Office.
284.

Transfer to Divisional .Offices of —— and Accountants im
. Military Accountant General’s Qffice. 672-673.

Ungqualified —— in the Army Department. 671-72.
CLOTHING FACTORY (IES)—
See ** FACTORY (IES).”
COAL-TARRING— .
Question re of Baird Road, New Delhi, 509.
COCKE, Sm HUGH—

Appointment of —— to the Select Committee on the Negotiable Instru-
ments (Second Amendment) Bill. 41.

Congratulations by to Maulvi Muhammad Yakub on ‘his electiox
as President of the Legislative Assembly. 31.

Motion to reduce Demand for Supplementary Grant for *‘ Miscel-
laneous ’’ re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 143-44.

Nomination of to the Panel of Chairmen. 41,
COLABA—

Question re hours of clearance of letter boxes in ——. 503,
COLLEGE (8)— '

Question re—

Appointment of Muslims to the Lady Hardinge Medical —- - apd
Hospital, New Delhi. 520.

Appointment to the Indian Service of Engineers of students of the
Thomasen Civil Engineering - 410-11.

Construetion of a road between New Delhi and Ram;;as and Tibbia
—. 538,
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COLLEGE (8)—contd.
Question re—contd,

Discharge of a Muslim girl student from the Lady Ha,rdmge
Medical , New Delhi. 496.

Dncouragement of Muslim students at the Lady Hardmge Medical
, New Delhi. 520-21.

i health of K. Fatima, a Muslim girl student at . the Lady
‘Hardinge Medical , New Delhi. 521-22.

* Number of Muslim students and staff in the Lad,y Hardmge Medi-
cal —— and Hospital, New Delhi. 495,

1Q’umber of students discharged from the Lady Hardlnge Medical
' , New Delhi. 496 :

’\Iumbers of Muslims and .non-Muslims in t.he Lady .wdinge
Medieal and Hospital, New Delhi. 51920 '

COMMERCIAL SU PFRI‘\TTENDENTS—

{Juestion re injustice to locally recruited —— on the North;—“'estem
Railway. 280- 8] )

( ()‘\I]\I]hSIOV(S}—
Motion to reduce Demand for Supplemertary Grant for-—

o1

o

““ Miscellaneous ** re—

Failure to create an a here .of peaoe and wﬂl fox
the Round Table Coml:we and the 11;3.(1&(1\1322ld and un-
satisfactory recommendations made by the Simon — — bcth
from the point of view of the country in: genmeral and that
of the Muslims in particular, whieh will be placed, hefore
the Round Table Conference. 128-33.

l’nadequate and unsatxsfactory 3uggestmns and recommenda-
tions of the Indian Statutory ——. 42-98, 100-149, 152.
222

Questlon re— BRSPS

-

R Admman bf -certain retrenched clerks to th( clvrma] examination
T ~of the Publie Hpr‘\ ice' ——. '660-61.

A])pmntment of busmo-ssmen to ﬂdzﬂtod posts and to committces,
ete.  536-87.

Examination of the ‘Report of the Indian Statutory ——. 278.
COMMISSIONER(S)— "

Question re— i

Action taken against cert‘im Mumelpal —of Peehawan 380 ‘
Appointment of Indian '[‘rade —_ m Eumm 300

Trade —— sent to foreign munfrieﬂ., 30’}. ;
LLICPB(LA) '
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COMMITTEES—
Diseussion of the Repnrt of the Public Accounts ——. 12'-?6.
Question Fe—- '

Aplmmtmvnt of buslnemmm to ﬂaz.(-tted posts and to ——-, Com-
rmissions, ete.  536-37.

Arrebts of members of politiecal — in the Nnrth West Frontier
Province, 380.

Declaration of the All-India f‘-ongrca«; :
tion. 481. ° B
Examination of the Report of the Indian Central —. 277,

Mémbers of the Tegislative Assembly appointed to the Central
Banking Inquiry —-—. 402-03.

‘Recommendations of the Civil Justiee ——. 282,
Recommendations of the Indian (Yinematograph ——. 301,
Recommendations of the Tariff ——. 317.

 Report of the Peshawar Inquiry ——  G60.

Translation and distrihution of the Indian (?plltrﬂl -
330-31.

COMMTU NAI.: DISCRJM INATION—

as an unlawful associa-

—-"s Report,

in "\Iadrnq 2929,
COMMUNAL RLPREBENTATION——
See * REPRESENT.ATION{S) M
COMMUNITY (IES)—
Question re—

candidates from minority —— appointed to the Indian Railway

Service of anmeers and the Indian Service of Engineers.
333.

Employees of different in Lino. and Mom qeet.lom of the
Government of India Press. Simla. 551-52.

Number of employees of different .in-the Government of India

Press, Simla, reernited during the time of Babu Jawahar Khan,
officiating Assistant Manager. 550.

Percentage of literacy amongst different ——. 332,
Rtrength and —-— of employees in the office of the Publie Serviee
Clommission. 517,
COMPANIES—
. Question re formation of Indian Armoured Car —— 297.

COMPANIES (AMENDMENT) BILL—
See ©“ Indian —— ’’ under ‘ BILL(S).”’

COMPASSIONATE ALLOWANCE—
See ““ ALLOWANCE(S).”
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( ‘IPFNSATION—

Queatmn re ‘for innocent Vietims of ;gpent disturbances and recog-
nition of services of police and military. 286-87.

COMPENSATORY ALLOWANCE (S)—
~.Bec * ALLOWANCE(S).”

-COMPETITION(S)—
Question re loss of revenue on the Kalka-Simla lewav due to private’
roasd motor ——, 538-39, .

COMPLAINT(S)— o
-Queéstion re-— - i
—— against the Istimrardar of Pisangan. 026 "7, )28 29, 530,

531-32.
by a member of the Deolali (‘antnnmont Board. 304. .
Non-acceptance of a telegram of —— against- the. Ismhrard'ar of

Pisangan, 529-30.
CONCESSION TICKET(S)—
See ** TICKET(8).”
CONDONATION (S8)— o

Question re — — of a bhreak in serviee for pension. *'10102 - '
CONFERENCE(8)— . -
Question re—
Agenda for the Round Table 278-79. RPN

Representation of the All-India Cantonments’ Association at the
it~ Round: Table —-. 311-12..

Selection of representativ es fm- the Rmmd ’I‘ablu ——,  402.
('ONGRESS (OMMITTEE (S)— - '

(guestmn re withholding of telegram% addre&sed to the Benga] Provin-
cial 240.

- Sce also * COMMITTEE(S).”
(ONUGRESS MOVEMENT— o

. Question re— B

T H

Allegod assault by police of women and chlldrer in Cnlcutt‘L,
Bombay, Lucknow, ate.; in dealing with the - - 94647

Anticipated extra expenditure and fall in revenue as’'a result of
the 547. . .
1

CONGRESS PROPAGANDA— . 0o .
Question re —— amongst trans-border tribes. 481,
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CONGRESS VOLUNTEER(S)—

Mqtlon for adjournment re treatment recen ed by two — from the
police in Simla. 554-60. =
Question re— ) _
Action against —— walking on the Mall, Simla. '604.09.
Trgztment received by two —-—— from the Iiolie'e in Simla. 601-

CONSERVANCY TAX— .
See ““ TAX(ES).”
CONTRACQT(S)—
Resolution re termination of —— of the Assam Bengal Railway... 366-
77, 679-96.
CONTRACT (AMENDMENT) BILL—
See ** Indian —— " under “¢ BILI(8).”’
CONVENTION(S)—
Resolution re—

—— concerning the marking of weight on heary packages trans-
ported by vessels. 365.

—— for proteetion of workers against aecidents, I 361-64,
CONVEYANCE— '
Question re—
——— facilities between New and Old Delhi: 409. R
—— of mails by Garrage (Caleutta), Limited. - 398.
CONVICTIONS —
Question ye—

Arrests and —— in connection with recent politieal dJsturbances
417,

—— under the Salt Aet. 233.

statemem (laid on the table) by the Hnnourable Mr H. G. Halg, re
-—— under the Ralt Act. 610.

CORRESPONDENCE DEPARTMENT—

Question re clerical establishment of the —— of the Madras General
Post Office. 485-86. I

COTTON DUTIES—
. Question re effect of the new on the handloom indl‘llt;tl;y. | 299,
(‘O'I"PON“"PEX'NLE INDUSTRY (PROTECTION) BILL—
ee.t* BILL(S).”
C‘OUNCIL OF STATE—

Address by His Excellency the Viceroy to the Members of the ——
und the Legislative Assembly. 33-40.

1
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C‘OUNbFL(b)— sy
_Question re pa\ ment of —— to defend soldiers and nfhcern court-
‘mértialled. 327-28.
Statement (laid on the ‘table) by Sir Frank Noyce regarding the
appearante of - ‘i’ the eoiirt of the Revenue (‘ommdissioner,

- North Wesf F‘ronher I’romme 609-10.

COURT(8)— ) o
Question re fees chmged in' the —— of the. Honorary. Munsif of
Pisangan. 532,

COURT FEES (AMENDMENT) BILL—

See *“ BILL(S).”
COURT-MARTIALLED SOLDIERS AND OFFICERS«~

Question re payment of counsel to defend —. 327-28.
CREW (8)—

Question. re. hours of work of members of —— and grant of compas-

sionate allowance in cases of accidents, 2 0.

CREW MEN—

Question, re terms, of employment of ——.  264.
CREW SYSTEM—

Question re¢ permaneney of the
CRIMINAL SUIT(S)—

See ** SUIT(8).”
CROWDS—

Qlé??stt;ion’ re circumstances of firing upon -—— in recent'.di%stllrballues.
CUSTOMS DEPARTMENT—

Question re—

Appointment of appraisers in the —= at Madras.: 292.96.

of ticket checking. 230,

Paly ‘of preventive officers 'of 'the Madras —. _(657'-.58'.-

CYCLES— .

Quae:';mn re raclal dlscrlmmatmn in'the admission ef — to arsenals.

D i [
DACCA— )

“Resolution re outbreak df laxlessness at ——. H67-98.

__DA(‘OITY-H-
Motion for Ad]ournment re —— in Alcbar‘pnm fawn. 678-79.

DANGEROUS DRUGS BILL—
Sec “ BILL(S).”
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DAS, Me. B.—

A P
Discussion of the report of the Public Accounts (;omm:ttee 12' 18.

Motion for AdJournment re firing into and leataon of the sam,tlty of
. the Sis-Ganj Gurudwara at Delhi. 563.
Mot.lon to reduce Demand for .Supplementary Graut ,for 5 Mlscel-

laneous ’’ re inadequate and unsatisfactory. suggest,mnw .and recom-
mendations of the Indian Statutory Commission. 160, 161- 62.

Que,st.wn re discharge from the Police Service of Mr. Ghulam Ka'sinjl
“Khan, Deputy Superintendent of Police, l‘eshawar - 225-26.
Resolution re— - B
Formulation of a scheme of self- gm*m nment for Inﬂ‘la and ‘relehse
of political prisoners. 620, 645.
Railway aecidents. 618-20.

Termination of contraet of the Assam Benu'ul lwul“ ay. 567, I37-i-
71, 679-80. o

DEATH—
" Question re of Sergeant Wiltshire in landing in an aeroplane at
Risalpur. 658-59.
DEHRA ISMAIL KHAN—

Question re siege of — by ‘the police and Imllta’ry 40&
DELHI—

Motion for "Adjournment re firing into and’ holatmn of the hauet:ty of
the Sis-Ganj Gurudwara at ——. 560-67.

Question re—

Conveyance facilities between New and Old ——. 409. .-

Education, health and sanitation of Ajmer-Merwara and ——.
492,

Extension of city. 282.

Grant of an allowance to postmen in —— for the dellvery of
foreign mails. 302.

(Urants given to the district boards of —=— and Ajmer. 492-93.
Medical attendance for Government servants in Simla and —.

409-10. |
Reckoning of —— camp allowance as part of emoluménts for
recovery of rent. 519. e

Running of a through train between —— and Madras. ' 489-90.
DELHI CAMP ALLOWANCE— ¥

See ‘* ALLOWANCE(S).”

DEMANDS FOR  SUPPLEMENTARY - . GRANTS—-GENERAL
BUDGET—

Expenditure in England under the Control of the Seeretary of State
for Indid. 223.
Home Department. 5.

Miscellaneous. 9, 42.
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DEMANDS FOR SUPPLEMENTARY. GRANTS—MOTIONS FOR RE-
DUcC 'I'lU\T-——(JENERAL BUDGET-——
Miscellaneous—

Inadequnate and unsatisfactory suggestions and recommendations
of the Indian Statutory Commuesmn 4..-.)8 100 49, 152-222,

DEMONSTRATORS—
Question re cases of firing on
DEOLALI—
Question re—
Complaint by a member of the

237-39.

Cantonment Board. 304.

Representation of Dr. Desal, a member of the ——- Cantonment
Board. 306.

DEPARTMENTAL CANDIDATES—
See  CANDIDATE(8).”
DEPRECIATION FUNDS—

Question re absorption of Reserve —— in ‘Ways and Means Balances.
230-231.
DEPUTY PRESIDENT—
Election of the ——. 32, 100.

Message from Iis Excellency the Viceroy and Governor General sigm-
fying his approval of the election of Sir Hari bmgh Gour as ——
of the Legislative Assembly. 151.

Nominations for the election of the ——. 70-72.
]_)EPU"[‘Y SUPERINTENDENT OF POLICE—

Question re discharge from the Police Service of Mr. Ghulam Kasim
‘Khan, ——, Peshawar, 225-26.

DESAI, Dr—

Question re representation of
ment Board. 306.

DLbTRU(:TIVE INSECTS AND PEbTb (AMENDMENT} BILL—
“ BILL(S).”

DIHARSANA— T o

Question re ownership of salt at' ——. 475,
DIBRU-SADIYA RAILWAY— "

ec “ RAILWAY (8).”

DIGBOI— L

Questmn re casualtles Jn the Bakr Id rmts at — Aqsﬂm ’36-41.
DIGBOI THANA— S ‘ "

Question re lack of money order and postal facilities in -the —+
402,

a member of the Deolali Canton-
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DIRECTOR GENERAL, INDIAN MEDICAL SERVICE— ',

Question re memorial from the office of the —— and other attached
offices. 425-26.

DIRECTOR GENERAL OF ARLHEOLOGY—
Questnon re appointment of —. 242,

DIRECTOR GENERAL OF POSTS AND TELEGRAPHS—
Question re— ‘

M?;;mrial from the clerical staff of the office of the —— 673-
Pay of the subordinate staff of the office of the 674-76.
Reduction of staff of the office of the ——. 674.
DIRECTORY—
Question re —— of gazetted officers of the Government of India. 503.
DISCONTENT—
Question re ——— amongst teachers in Ajmer-Merwara. - 513.
DISCREPANCIES—
Question re —— found in His Excellency the Viecroy's Press. 550.
DISTRICT BOARDS— o
Question re grants given to the —— of Delhi and AJmer 492-93.
DISTURBANCE (8)—

Question re—

Arrests and convictions in connection with recent pohtmal —_

417, |
Circumstances of firing upon crowds in recent ——. 276.
Compensation for innocent vietims of recent —— and recognition

of services of police and military. 286 84
—— at Peshawar. 273-76.
Occasions of firing in recemt ——. 388,
The Sholapur —' 271-72.
DIVISION(S)—

--— on the motion of ‘Mian Mohammad 'Shah Nawaz that the Demand

for a Supplementary Grant in respect of . ‘* Miscellaneons ’’. bie
reduced by Rs. 100. 221-22.

-— on the Resolution re out-break of lawles-snms at Dacca 597-98.
DOHAD -- '

Question re provision of electric hghts and fans in the Raﬂway from
-— to Muttra 412-13.

DRUG(B)—
Question re¢ importation and sale of spurious —— in India. 422-23.
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“ DUFFERIN "—
Question re hardshlps of Bu:man candndateb for training on the —.
268. "
DUTT, Mg. AMAR NATHW'
Congratulations by —~ t6 Maunlvi Muhammad Yakub on his election as
President of the Legislative Assembly. 31.
. -Demand for supplementary Grant in respect of * Home Department ",
6-8. .
Hindu Widows’ Right of Inheritance Bill—
Motion to refer to Seleect Committee. 471.
Motion for Adjournment re firing into and _\wlutlon of the sanetltv of
the Sis-Ganj Gurudwara at Delhl 563.

Motion to reduce Demand for Supplementary Grant for ‘¢ Miscel-
laneous '’ re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian: Statutorv (‘omnmission. 184-87, 213,

Question re— .

Admission of certain retrenched clerks to the clerical examination
of the Public Service Commission. 660-61.
Memorial -from the clerical staff of the office of the Director
General of Posts and Telegraphs. 673-74.
Pay of the subordinate staff of the office of the Duector General
of Posts and’ Telegraphs. 674-76.
Reduction of staff of the office of the Director General of Posts
and Telegraphs. 674.
A “Transfer to divisional offices of clerks and Accountants in Military
Accountant General’s Ofﬁce 672-73.
Resolution re railway accldents 620- 22

DUTT, Mk. G. S.—

Motion to reduce Demand .for Supk)lementary Grant for ** Miscel-
laneous *’ ‘re inadequate and unsatistactory suggestions and recom-
mendations of the Indian Statutory Commission. 210, 211, 213.

Oath of Office. 2.
.DUTTA Rar Baraour S. C. —
' Hindu Gains of Learning Bill—
Motion to consider and to circulate. 451-52. .
Motion for adjournment re firing into and \1olat10n of the &,am:hty of
the Sis-Ganj Gurudwara at Delh1 562,
Mussalman Wakf Validating (Ame‘ndmen‘r) Bill—
Consideration of clause 1. 465-68, 469.
Question re—
Circumstances of firing upon erowds in recent dmturhaneea 276.
. Disturbance at Peshawar. 273-76. -
Floggmg 272.73. '
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DUTTA, Rat Banapur 8. C.—contd.
Question re—contd.
Newspapers required to deposit seeurity. 276.
Representation of Assam in Government Services. 276-77.
The armed raid at Chittagong. . 270-T1.
The Sholapur disturbances. 271-72.
Resolution re termination of the contract of the Assam Bengal Railway.

691-93,
DUTY (IES)—
Question re—
Additional ‘on petrol and abolition of toll gates. 291-92.
Discontent and hardship caused by ————jmposed under the Salt
Act. 233

Effect of the new cotton —— on the handloom industry. 292,
Export —— on rice. 287.

DWE, U—

Oath of Office. 1.
Question re—
Disbanded Burmese Regiments. 268,
Employment of Burmans on the Public Service Commission, 269,

Hardships of Burman candidates for training on the ‘‘ Dufferin "’
268.

Percentage of Burmans in certain Departments in Burma. 267-
68.

Railway connection between Burma and Siam. 268.
Selection of candidates for the Indian Civil Service from Burmaa.

307-08.
Tenure of office of members of Provincial Gm‘ernmen'ts: 268.
E
EARNINGS—
Question re —— trom different classes of paabenwcra on the East Indian

Railway. 332-33.
EAST INDIAN RAILWAY—
Sce ‘““ RAILWAY (8).”
EASTERN BENGAL RAILWAY—
See ** RAILWAY (8).”
EDUCATION—
Question re—

Appointment of a whole time Superintendent of —— for Ajmer-
Merwara. 404-05.
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EDUCATION—contd.
Question re—conid, - _
——, health and sanitation of Ajmer-Merwara aid Delbi. 492

—— 01' the chtldren of mlgratory 5taﬂf of the Government of India.
303. -

of ‘the chlldren of rdilway employees. 297.
EDULATION DEPARTMENT—

Question re maladministration of the —
EDUCATIONAT QUALIFICATIONS—

in Ajmer-Merwara. 516.

_ Question re minimwp ——- requned for rall“ay services. 263.
L!JECTION(S)—H '

" - of Members to the Goveérning Body of the Indian Research Fund
Association. 151-52, 427, 574.

— of the Deputy President. 32, 100.
,——— 0f the President.’ 27-29.

Message from llis Excellency the Viceroy' u';::q'rio\ l.n'.' of the —- of
Maulvi Muhammad Yakub as Presldent ‘of the Letrlslatue Assembly.
30.

Message from His Excelleney the Viceroy and (Governor General
signifying his approval of the ——— of Sir Hari Singh Gour as
Deputy President of the Legislative Assembly. 151.

- Noniinations for the — of the Deputy President. 70-72:
'ELECTIVE ELEMENT—

Question e intreduction of the —— in Cahtenmeni Boards. 304,
‘ELECTRIC FAN(S)—

See * FAN(S).”
ELECTRIC INSTALLATION—

Question re charge for
416.

ELECTRIC LIGHT(S)—
See ““ LIGHT(S).”
EMOLUMENTS8— -

— in quarters of Military Assistant Surgeons.

Question re reckoning of Delhi camp allowance as part of — for
recovery of rent. 519.

EMPIRE DAY—

Question re excessive work at the Government of India Press on —.
' 5562 o ' '



¥
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EMPLOYEE (8)— QL

-Grievaneces of certdin :

Question re—

Compensatory allowance for postal — in Madras City., 482-83.
Discharge of certain Cantonment Fund ——. 328. .

Distribution of the money paid by the Indian Rallway Conference
Association to of the Gmernment of Indla Press, Simla.
947-48. W L T ,

Education of the children of rallway —_— 297

of different communities in Lino, and Mono. Sections of the
Government of India Pless, ‘Simla. 551-52.

= of the East Indtan ’Railway P'Nsses of
Howrah and Calcutta. 390-92, 393.

of the Eastern Bengal le\\a\ Press

of fhe G_r_overnr_nent of India Press,

Grievances of certain
388-90, 393.

Grievances of certain
Caleutta. 392-93.

Grievances of —— in the Lucknow Division of the East Indian
. Railway. 423.

‘ Introductmn of a provident fund for press —— and amalgdmuhon

of certain of Government Presses. 550.

Leave applied for by the -
Simla. 548-49.

of the Government of Indm Press,

‘ Med.leal attendance on: Government ——in Smh aﬂa-OG

Number of
India PI‘Lbb, Simla, reermted durmg the tmle of Babu J awahar
Khan, Officiating Assistant Manager. 550.

Railway passes issued to subordinate railway ——. 312.

Strength and communities of in the office of the Publie Ser-

vice Commission. 517.

Subseriptions colleeted through balary bills from rallway ——
266. Foiii i

L Sunday . and. holiday allowances for post office ——. 300
EMPLOYMENT TERMS OF—
Questlon re —— of crewmen. 264.
ENEMIES— - b
Question re dropping of bombs on —— from aeroplamies, 419,
- ENGINEER(S)—

Question re—

Appointment to the Indian Service of —— -of: dtnﬂemta of the
Thomson Civil Engineering College. 410-11.

(andidates from minority communities appointed to: fhe Indlan
Railway Service of and the Indian Service of 333.
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ENGLAND—

Demand for Supplementary Grant in respect of ** Expenditure in ——
under. the control of the %cre‘tarv of State for India ”, 223,

ENGLISH—

Question re lack of
school. 514-1 5.

ENVELOPES—

Question re gum used on - madp ln the huurm I'lmhuﬂ' Piesq,
Nasik. 537.

KESTABLISHMENT OFFICER—

Question re abolition of the post of ——, Army Department. 504,
505,

EUROPE—
Question re appointment of Indian Trade (‘ommissioners in’

lea.;_:hi_ng at the Pisangan: vernacular secondary

EXACTION—

‘Question re of money from hig tenants by the ]stlmral dar of
Pisangan. 525-26.

EXAMINATION(S)—-
Question re—

Admisgion of certain retrenched clerks.to the clerical —— of the
‘Public Service Commission. 6805

Admission of non-graduates to the —— for the First Dl\ lamn of
the Government of India Secretariat. 424,

for appointment to Govérnment of India offices. 425,
of the Postal Department. 485.

Prohatmuary period for canaldatﬂ of the Staff QPIFLtlon Board
in 1920. 511-12.

Results of the last ministerial braneh - —- of the Publjc Service
Commission. 510, K

Staff ‘Selection ‘Board of:1920. " 511
EXCESS LUGGAGE—
Sce “ LUGGAGE.”
EXECUTIVE OFFICER(S)—.
Question re—

Employment of Mr. Weathéral hy ‘the L2 'Ambals ("am‘crnment
307.

Sanctmn to the re- ereetion of an old hmldmg by the ———, Aml:ala
' C'antonment. 307, - o L

EXPENDITURE—

Preliminary Report upon the —— of the Central Government laid on
the tiable by: the Honourable Sir George Schuster. 348,

Lowest selection grade
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EXI'ENDITURE—contd.
Question re—

Anticipate& extra and fall in revenué 'as a result of the
Congress movement. 547.

—— on the Kangra Valley Railway. 325.

EXPENDITURE IN ENGLAND UNDER THE CONTROL OF THE
SECRETARY OF fﬁTA’l‘E FOR INDIA--

Demand for Supplamentary Grant, 223.
EXPORT DUTY—

Question re on rice, 287.
EXPRESS—
Question re— _ _
Halt of the Grand Trunk —— at st:a.ti'ous.- between Bezwada and
Madras. 489.

Late arrival of the Grand Trunk —— at the Central Station,
Madras. 488-89. IFEREN

Provision of buffet ears in the Grand Trunk ——. 490.
EXTORTION—

Question re — of arbltrar,} ee&am from temnts by \‘he Isthnrardar of
Pisangan. 530-31.

LX'I‘RA DEPARTMENTAL AGENT(S}—_ y :

Question re pay of —— in eertain post ofﬂees. in Beng'd 400.

¥

FACTORY (IES)—

Question re—-

Sy q;%n; 4of audit in clothing —-— in. Hbahqahan[mr and Madras.
+).

Transit charges on material despacthed-to the  Shahjahanpur
clothing ——. 525, h

‘““ FAMILY MEDICINE "’—

Question re republication .of Mooxe's ——.: 537.

FANS—
""Question re provision of electric lights aud ——in the m]lway from
Dohad to Muttra. 412-13. - .
FARES— S e

Question re pnnmple adopted in fixing third class ra}lway ——. 265,



INDEX TO LEGISLATIVE ASSEMBLY DERATES, 39

FAROOKHI, Mr. ABDUL LATIF SAHEB—

Motion to reduce Demand for Supplementary Grant for ‘‘ Miseel-
laneous ’’ re failure to ereate an atmosphere of peace and goodwill
for the Round Table Conference and the inadequate and unsatis-
factory recommendations made by the Simon Commission both from
the point of view of the country in general and that of the Muslims
in particular, which will be placed hefore the Round Tabhle Con-
ference. 128.-33.

Question re—
Allegations against the Ajmer police. 533.

Appoiﬁtment of Muhammadans as Superintendents of Post Offices
in Madras. 269-70.

Appointment of Muslims to the Ladv Hardinge Medical College
and Hospital, New Delhi. 520,

Appointment of Muslims to the office of the Private Seeretary to
. the Vieeroy. 491-92.

Appointment of probationary Superintendents of Post Offices.
518-19.

Appointment of Treasury Officer and Magistrate, Ajmer. 534,
("lasses in the Government Central Girls’ School, Ajmer. 5H14.

Complaints against the Istimrardar of Pisangan. 526-27, 528-29,
530, 531-32, 528, 529, 530, 531-32.

Discontent amongst teachers in Ajmer-Merwara. 513.

Diseonragement of Muslim students at the Lady Hardmg'o Medical
‘College, New Delhi. 520-21. :

Exaction of money from his tenants hv the Istimrardar of
Pisangan. 525-96. ‘

Extortion of arbitrary cesses from tenants by the Iqtlmrardar of
Pisangan. 530-31.

Fees charged in the court of the Honorary Munqlf of Pisangan.
532

Fire in the Bombay, Baroda and Central Tndia Rallw.w (Carriage
Shop, Ajmer. 532.

‘Grievanees of Muslims against Mr. P. B. Joshi, Assistant Superin-
tendent of Fdueation, Ajmer-Merwara. 513.

Help rendered to the Istimrardar of Pisangan by Mr. P. B. Joshi,
Assistant. Superintendent of Edueation, Ajmer-Morwara. 515.

Tll-health of K. Fatima, a Muslim girl student at the Lady
Hardinge Mediecal College, New Delhi. 521-22.

Lack of English teaching at the Pisangan Vernacular Secondary
School. 514-15,

Land rent demanded by the Istimrardar of Pisangan. 531.
Magistrates and Revenne Officers in Ajmer-Merwara. . 535,
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FAROOKII, Mr. ABDUL L\ATIE_SA._II_EB_—-—(?MQ(I.:_;
Question re—conid..

- Maladministration® of the Edﬂcatmn Department 'ul AJmer-
Merwara. 316

Murder of a woman in “Ajmer. 533’34

Non-acee [ltd nee of. 8 telegram of. complamt agamst the Ist 1m.rardar
of Pisangan. 529-30.

Numbers of Muslims and non-Muslims in tlm La;.l} Hardinge
Medical College and. llm-,p:tal New Delhi.  519-20.

l’d.uut) of \luslnn tea(.hus 1n J’iJer ’\Ierwara 012 1%

‘:'w:

P nuut\ of women teachers in AJmer-\Iemara, 913

Reckoning. of. Delhi camp- a].lo“ance as pari. of e,moluments for
recovery of rent. 519..

Results and, teachers of. the Normal b(,houl AJmer 016-17.
Seizure and destruetion of food by:the police at- Kairot. 534.

Strength and communities of cmployees in the office of the Publie
Serviee Commission. 517,

S\ stem of audit in dothmrr factories in bna hJahanp*ut and Madras.
22-24,

TI ansit charges en mater,lpl despatehod to the Shalqahgnpur cloth-
ing factory. 525.

Visit of the Assistant GOmmlsmener qf. A;mer Merwa,rs, to Pisan-
L gan. 527-28.

Visits paid to certain sehonls I‘W the Assasta};t Supermtendent of
Education, Ajmer-Memara 014,

Vu\lts paid to schools by Mr. P. B. Joahl, Asmstant Supermtendent
of Education, Ajmer-Merwara. 516.

Voters in the I’1s+angan stimrari area for Members of. the Legisla-
tive Assembh 939,

 Waste of Government money on the Central Girls’ Sehool Ajmer.
213- ]4

FATIMA, K— e

Question re ‘ill-health of i ——, a Muslim girl ntudant at, the Lady
Hardinge Medical (/ellege, ‘New:Delhi. . 521-22. . iyt

]~‘FFS— 5 et e W e e

r

" Question e —— charged in t'he court of the IIonnrarV Munsif of
~oi Pisangan. 932 fe oo L LE T e i

I-I'\:A\IL IAL COMMISSIONER' OF‘ "RAILWAYS.

* Question re acbountants under the —=— 24950" f{" e T
FIRE (8)~— o
Queqtmn re — in the Bombay,_ Baroda and Centra] Indm leway

Carriage Shop, Ajmer. 532,
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FIREARMS—

Question re confiscated and licences cancelled in the North-West
Frontier Province. 382.

FIRING—

Motion for adjournment re into and violation of the sanetity of
the Sis-Ganj Gurudwara at Delhi. 560-67.

Question re—
Cases of —— on demonstrators. 237-39.

Circumstances of —— upon erowds in recent disturbances. 276.

—— at a funeral procession in Peshawar. 418.
Occasions of in recent disturhances. 388.
FIRST DIVISION—

Question re—

Admission of non-graduates to the examination for the —— of
the Government of India Secretariat. 424.
Candidates of ‘1922 for the —— of the Secretariat. 425.
FLOGGING—
Question re—
—— 27273

—— in the Peshawar jail. 382-83.
of prisoners in Peshawar. 665.
FLUSH SYSTEM—

Question re installation of the —— in all residences in New Delhi.
508-09.
FOOD—
Question re seizure and destruction of —— by the police at Kairot.
534. .

FOREIGN AIR SERVICE—
See ‘‘ AIR SERVICE.”’

FOREIGN CLOTH—

Question re Ordinance against picketing —— shops. 411-12.
FOREIGN COUNTRIES—

Question re Trade Commissioners sent to ——. 300.

FOREIGN MAILS—
Question re—
Grant of an allowance to postmen in Delhi for the delivery of —.

302.
Postal officials doing —— sorting work at Madras. 484-85.
FOREIGN MONEY ORDER DEPARTMENT—
Question re clerical establishment of the —— in the Madras General

Post Office. 483-84.
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FOREST (AMENDMENT) BILL—

See ‘‘ Indian —— ’’ under ‘‘ BILL(S).”’
FREIGHT—
Question e refund of railway —— overcharged. 313.
FUND(S)—
Question re—
Assignment of policies under the Postal Insurance —, 503-04.
Discharge of Cantonment servants. 305.

Discharge of certain Cantonment —— employees. 328.

Introduction of a provident for press employees and
amalgamation of certain Government presses. 550.

FUNERAL PROCESSION—
Question re firing at a —— in Peshawar. 418.

G .

GAINS OF LEARNING BILL—

See ‘“ Hindu —— *’ under ‘‘ BILL(S).”’
GANDAK RIVER—

*Question re construction of a railway bridge over the ——. 285-86.
GANDMI, MagATMA—

Question re detention of ——. 239-40.
GANGA SINGH, SARDAR—

Question re shooting of certain members of the family of —— in
Peshawar. 383.

GARRAGE (CALCUTTA), LIMITED—
Question re conveyance of mails by ——. 398.
GAZETTED OFFICER(S)—
See ‘“ OFFICER(S).”
GHAZANFAR ALI KHAN, Raja—

Motion for Adjournment re continuation of repressive measures in the
North-West Frontier Province. 339.

Motion to reduce Demand for Supplementary Grant for ‘¢ Miscel-
laneous ’’ re inadequate and unsatisfactory suggestions and reecom-
mendations of the Indian Statutory Commission. 106-10.

GHULAM KASIM KHAN, Mgr.—
Qqest_ion re—

" Discharge from the Police Service of
of Police, Peshawar. 225-26.

Reéfusal of permission to , ex-Nawab of Tank to reside in the
North-West Frontier Province, 487-88. '

, Deputy Superintendent
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GHUZNAVI, Mr. A. H—

Motion to reduce Demand for Supplementary Grant for *‘ Miscel-
laneous ’’ re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 184, 185, 187.

Mussalman Wakf Validating (Amendment) Bill—
Presentation of the Report of Seleet Committee. 41.
Motion to consider. 464-65.

Consideration of clause 1. 466.
Motion to pass. 470.
Question re—

Provision of electric lights and fans in the railway from Dohad to
Muttra. 412-13.

Selection grade posts of accountants and assistant accountants in
Head Post Offices. 407-08.

Question (Supplementary) re—

Action against Congress volunteers walking on the Mall, Simla.
608.

Casualties in the Bakr-1d riots at Digboi, Assam. 241,
Prosecutions for the reecent political offences. 237.
Resolution re—

Outbreak of lawlessness at Dacca. 574-77, 578, 579, 582, 587,
593.

Railway accidents. 599, 611-14, 615, 616, 618, 625.
Termination of contract of the Assam Bengal Railway. 371.

GIDNEY, LevteNanT-CoLoNeL H. A, J—

Election of to the Governing Body of the Indian Research Fund
Association. 574.

Motion for Adjournment re treatment received by two Congress
volunteers from the police in Simla. 556.

Motion to reduce Demand for Supplementary Grant for ‘¢ Miscel-
laneous *’ re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 201-04.

Question re—

Charge for electric installation in quarters of Military Assistant
Surgeons. 416.

Grievances of employees in the Lucknow Division of the East
Indian Railway. 423.

. Importation and sale of spurious drugs in India. 42223,
Incorrect census of Anglo-Indians. 421-22.

Injustice to locally recruited commercial Superintendents on the
North-Western Railway. 280-81.
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GIDNEY, LieuTenanT-CoroNeEL H. A. J.—contd.
Question re—contd.
Special allowance paid to certain nurses in Burma. 416.

Subseriptions collected through salary bills from railway employees.
266.

Resolution re outbreak of lawlessness at Dacca. 594.
GIRLS’ HIGH SCHOOL—
Question re—
Establishment of a —— at Peshawar. 383-88.

Establishment of a in the North-West Frontier Province.
418.

GLASS INDUSTRY—

Question r¢ advancement of the glass industry in India. 316.
GOODS—

Question re—

Ban by Persia on the import of Indian ——. 324.
Rebate on despatched to Afghanistan. 324.
Terminal tax on —— entering New Delhi. 284.
GOODS INSPECTORS—
Question re appointment of Indians as —— on the East Indian Rail-
way. 262-63.

GOUR, Sk HARI SINGH—
Election of —— as Deputy President. 100.
Hindu Gains of Learning Bill— °
Motions to consider and to circulate. 446-50, 453, 454, 455, 458.

Message from His Excellency the Viceroy and Governor General signi-

fying his approval of the election of as Deputy President of the
Legislative Assembly. 151.

Motion for Adjournment re continuation of repressive measures in the
North-West Frontier Province. 338-39, 341.

Motion to reauce Demand for Supplementary Grant for ¢ Miscel-
laneous ’’ re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 119-28, 161.

Mussalman Wakf Validating (Amendment) Bill—
Consideration of clause 1. 467, 468,

Point of order whether a discussion of the Simon Commission’s Report
is in order on a Demand for a Supplementary Grant for the expenses

of the Round Table Conference under ‘‘ Miscellaneous >’. 4344,
46.

Question re loss of revenue caused by the eivil disobedience movement.
609.
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GOUR, Six HARI SINGH—contd.
Question (Supplementary) re—
Agenda for the Round Table Conference. 279.
Amendment of the Child Marriage Restraint Act. 659.

Resolution re termination of the contract of the Assam Bengal Rail-
way. 692, 693.

GQVERNING BODY—

Election of Members to the —— of the Indian Research Fund Associa-
tion. 151-52, 427, 574.

GOVERNMENT CENTRAL GIRLS’ SCHOOL—

Question re—
Classes in the ——, Ajmer. 514.
Waste of Government money on ——, Ajmer. 513-14.

GOVERNMENT CIRCULARS—
See ‘“ CIRCULARS.”’
GOVERNMENT EMPLOYEES—
See ¢“ EMPLOYEE(S).”
GOVERNMENT GRANT(S)—
Jee ‘“ GRANT(S).”
GOVERNMENT OF INDIA—
Question re—
Appointment of outsiders to —— offices. 423-24.
Cashiers in offices. 539.
Communal representation in the —— offices. 499.

Date of the move of —— offices from New Delhi to Simla. 507-
08.

Directory of Gazetted officers of the 503.

Education of the children of the migratory staff of the ——. 303.
Examinations for appoiMment to —— offices. 425.

offices. 548.

Quarters and house rent for the peons of the
GOVERNMENT OF INDIA PRESS(ES)—
Question re—
Additional duties done by the peons of the ——, Simla. 549.

Allegations against Babu Jawahar Khan, officiating Assistant
Manager, ——, Simla. 551.

Carrying of heavy bundles by the peons of the ——, Simla. 549.

Distribution of the money paid by the Indian Railway Conference
Association to employees of the ——, Simla. 547-48.

Employees of different communities in Lino. and Mono. Sections
of the ——, Simla. 551-52.
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GOVERNMENT OF INDIA PRESS(ES)—contd.
Question re—contd,

Excessive work at the —— on Empire Day. 552.

Gradation lists for the printing and clerical sections of the —,
Simla. 549.

Grievances of certain employees of the ——, Calcutta. 392-93.

Hcolding of all higher appointments in the ——, Simla, by Muham-
madans. 549,

Leave applied for by the employees of the ——, Simla. 548-49.

Number of employees of different communities in the , Simla,

recruited during the time of Babu Jawahar Khan, Officiating
Assistant Manager. 550.

Promotions in the , Simla. 551.
GOVERNMENT OF INDIA SECRETARIAT—
See ¢“ SECRETARIAT.”
GOVERNMENT SECURITIES—

Question re utilization of unclaimed interest on ——. 232,
GOVERNMENT SERVANTS—

Question re medical attendance for —— in Simla and Delhi. 409-10.
GOVERNMENT SERVICES—

Question re representation of Assam in ——. 276-277.
GOVERNOR GENERAL—

——7s assent to Bills, 2.

See also ‘‘ VICEROY, HIS EXCELLENCY THE.”
GRADATION LISTS—

Question re —— for the printing and clerical sections of the Govern-
ment of India Press, Simla. 549.
GRADES— -
‘Question re lowest selection —— examination of the Postal Depart-
ment. 485. i
GRADUATES— .
Question re admission of non- —— to the examination for the First

Division of the Government of India Secretariat. 424.
GRAND TRUNK EXPRESS—
Question re— .
Halt of the —— at stations between Bezwada and Madras. 489.
Late arrival of the —— at the Central Station, Madras. 488-89.
Provision of Buffet cars in the ——.  490.
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GRANT(S)—

Question re— . _ .
Deplorable sanitary conditions of Ajmer and Beawar due to lack
of Government 493-94.
given to the district boards of Delhi and Ajmer. 492-93.
—— made to recreation clubs of Postal and Telegraph officials.
399-400.
Lack of given to the Ajmer Municipality. 493.

GREAT INDIAN PENINSULA RAILWAY—
See ““ RAILWAY(S).”

GRIEVANCES—

Question re—

of ‘“ A ’’ Grade apprentices at the Kharagpur Railway Work-

shops. 320-21.

of certain employees of the East Indian Railway Presses of
Howrah and Caleutta. 390-92, 393.

—— of certain employees of the Eastern Bengal Railway Press.
388-90,.393.

of certain employees of the Government of India Press,

Calcutta. 392-93.

of employees in the Lucknow Division of the East Indian

Railway. 423.

of Muslims against Mr. J. B. Joshi, Assistant Superintendent

of Education, Ajmer-Merwara. 513,

GUARDS—
Question re reecruitment of ‘‘ A ’’ Grade on the East Indian Rail-
way. 263-64.

GULAB SINGH, SARDAR—

Motion to reduce Demand for Supplementary Grant for ‘¢ Miscel-
laneous ’’ re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 204-05.

Question re—

Appointment of Sikhs as Income-tax Officers. 315.

Appointment of Sikhs in the Posts and Telegraphs Accounts
Offices. 676-77.

Candidates from minority communities appointed to the Indian
Railway Service of Engineers and the Indian Service of
Engineers. - 333.

Shooting accident in Peshawar. 677.

GUM—

Question re used on envelopes made by the Security Printing

Press, Nasik. 537.
GUPTA, Mr. J. N—

Question re appointment of —— as Accountant, Caleutta General Post
Office. 399. '
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HAIG, Tee HoNouraBLE Mr. H. G.—
Bombay Civil Courts (Amendment) Bill—
Motion for leave to introduce. 5.
Motion to consider. 349-50.
Motion to pass. 350.
Demand for Supplementary Grant in respect of ‘* Home Department ’’.

Motion for Adjournment re—

Continuation of repressive measures in the North-West Frontier
Provinee. 334.

Firing into and violation of the sanctity of the Sis-Ganj Gurudwara
at Delhi. 560-61, 564.

Treatment received by two Congress volunteers from the police
in Simla. 555, 558.

Motion to reduce Demand for Supplementary Grant for ‘‘ Miscel-

laneous ’’ re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 118, 120, 135, 153,
156, 179-83.
Resolution re outbreak of lawlessness at Dacea. 568, 578, 590-95.
Statement (laid on the table) by —— re convictions under the Salt
Act. 610.
HANDLOOM INDUSTRY—
Question re effeet of the new cotton duties on the ——. 292,
HAZARIBAGH ROAD—
Question re construction of a railway between —— station and Hazari-

bagh town. 298.
HAZARIBAGH TOWN—

Question re construction of a railway between Hazaribagh Road station
and 298.

HEAD CLERK—

Question re reduction of the pay of the
Calcutta. 227-29.

HEADS OF DEPARTMENTS—
Question re reeruitment of

of the Indian Museum,

in the North-West Frontier Province.

420.
HEALTH—
Question re education, —— and sanitation of Ajmer-Merwara and
Delhi. 492,

HEALTH OFFICERS—

Question re qualifications for the posts of —— of important ports and
municipalities in India. 553.
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HIGH COMMISSIONER FOR INDIA—

Question re clerical establishments of the India Office and the office
of the 499-500.

HIGH COURT—

Question re law degrees recognised by the Allahabad ——. 413.
HIGH COURT BUILDINGS POST OFFICE—

(Juestion re clerical establishment of the
HIGH SCHOOL(8)—

See “ SCHOOL(S).”
HINDU(S)—

Question re lack of an unorthodox —— tiffin room in the Civil Sec-
retariat Buildings at Simla. 539-40,

HINDU GAINS OF LEARNING BILL—

at Madras. 483.

See ‘“ BILL(S).”
HINDU UNIVERSITY (AMENDMENT) BILL—
See ‘‘ Benares —— ’’ under ‘‘ BILL(S)."’
HINDU WIDOWS’ RIGHT OF INHERITANCE BILL—
See ‘“ BILL(S).”
HISSAR—
Question re demolition of a temple in ——. 677-78.
HOLIDAY—
Quseoséinn re Sunday and —— allowance for post office employees.

HOME DEPARTMENT—

Demand for Supplementary Grant. 5-8.
HONORARY MUNSIF(S)—

See ‘“ MUNSIF(8).”

HOSPITAL(S)—
Question re—
Appointment of Muslims to the Lady Hardinge Medical Callege
and ——, New Delhi. 520.
Number of Muslim students and staff in the Lady Hardinge Medi-
cal College and ——, New Delhi. 495.
Numbers of Muslims and non-Muslims in the Lady Hardinge Medi-
cal College and , New Delhi. 519-20.
HOURS OF CLEARANCE—
Question re of letter boxes in Colaba. 503.
HOURS OF WORK—
Question re of members of crews and grant of compassionate

allowanece in eases of aceidents. 230.
L11CPB(LA)
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HOUSE(S)—
Question re oceupation by Members, when the Legislature is not sitting,

of provided for them in Simla. 265-66.
HOUSE RENT—
Question re—
Grant of and Secretariat rates of pay to clerks of the Army
Headquarters. 504. !
Quarters and —— for the peons of the Government of India offices.

548,
HOUSING CONDITIONS—
Question re of workmen at Lillooah. 286.
HOWRAH—
Question re—

Grievances of certain employees of the East Indian Railway
Presses of —— and Calcutta. 390-92, 393.

Phthisis amongst the staff of the —— post office. 396-97.
HYDRO-ELECTRIC POWER—

Statement (laid on the table) by Mr. A. A. L Parsons re —— sup-
plied for the Great Indian Peninsula Railway. 342-43.

I
IMMIGRANTS—

Question re disabilities of assisted
IMPERIAL BANK OF INDIA—

from South Africa. 290.

Question re—
Business done by the ——. 426-27.
Indianisation of the superior staff of the ——. 491.
Management of the —. 427.
IMPERIAL LIBRARY—
Question re—

Exclusion of Muhammadans from the Council of the ——
Caleutta, 252,

Non-employment of Muhammadans in the ——, Caleutta. 250-
52.

IMPORT (S)—

Question re ban by Persia on the —— of Indian goods. 324.
IMPORTATION—

Question re —— and sale of spurious drugs in India. 422-23.
IMPROVERS—

Question re pay of —— in the Bengal Nagpur Railway Workshops

322.
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INCOME—

Question re determination of assessable ——. 309.
INCOME-TAX—

Question re—

Determination of the profits of petty traders for —— purposes.
309-10.

Setting off of losses against profits for —— purposes. 310-
11. )

INCOME-TAX ACT—
See ¢ Indian —— ’’ under ¢ ACT(S).”’
INCOME-TAX (AMENDMENT) BILL—
See ‘¢ Indian —— ’’ under ‘‘ BILL(S).”’
INCOME-TAX DEPARTMENT—

Question re professional accountants employed by the ——, Bombay.
303.

INCOME-TAX OFFICERS—
Question re appointment of Sikhs as ——. 315.

INCOME-TAX RETURNS—

Question re—

Complicated —. 308.
Hardship of business men making ——. 308-09.
INCOME-TAX (SECOND AMENDMENT) BILL—
See ¢ Indian —— *’ under ‘* BILL(S).”’
INCOME-TAX (THIRD AMENDMENT) BILL—
See ‘“ Indian —— ’’ under ‘‘ BILL(S).”

INDIA OFFICE—

Question re clerical establishment of the
Commissioner for India. 499-500.

INDIAN(S)—
Question re—

Appointment of —— as Assistant Storekeepers in arsenals. 317-
18.

Appointment of —— as Goods Inspectors on the East Indian Rail-
way. 262-63.

Appointment of as Loco-Foremen, Yard Controllers, Staticn
Superintendents on the Great Indian Peninsula Railway. 552-
53.

Appointment of —— as Station Masters of first class stations on
the East Indian Railway. 263.

Exclusion of —— in advertisement for Assistant Surgeons. 414.

and the office of the High
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INDIAN(S)——contd.
Question re—condd.
Promotion of

in arsenals. 247-48.

Recruitment of —— as ‘* Charge Hands '’ in the Kharagpur Rail-
way Workshops. 322-23.

INDIAN ARMOURED CAR COMPANIES—
Question re formation of —. 297.
INDIAN CENTRAL COMMITTEE—
Question re—
Examination of the Report of the ——. 277.
Translation and distribution of the ——’s Report. 330-31.
INDIAN CINEMATOGRAPH COMMITTEE—
Question re recommendations of the ——. 301.
INDIAN CIVIL SERVICE—
(Question re selection of eandidates for the —— from Burma. 307-08.
INDIAN COMPANIES (AMENDMENT) BILL—
See *“ BILL(S).”
INDIAN CONTRACT (AMENDMENT) BILL—
See ‘‘ BILL(S).” '
INDIAN FINANCE BILL—
See *“ BILL(S).”
INDIAN FOREST (AMENDMENT) BILL—
See ¢ BILL(S).”
INDIAN GOODS—
See ‘“ GOODS.”’
INDIAN INCOME-TAX ACT—
See ‘“ ACT(8).”
INDIAN INCOME-TAX (AMENDMENT) BILL—
Nee ‘“ BILL(S).”
INDIAN INCOME-TAX (SECOND AMENDMENT) BILL—
See ‘‘ BILL(S).”
INDIAN INCOME-TAX (THIRD AMENDMENT) BILL—
See ‘“ BILL(S8).”
INDIAN LAC CESS BILL—
See ‘“ BILL(S8).”

INDIAN MUSEUM—
See ‘“ MUSEUM.”
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INDIAN PATENTS AND DESIGNS (AMENDMENT) BILL—
See ‘“ BILL(S).”
INDIAN RAILWAY CONFERENCE ASSOCIATION—

Question re distribution of the money paid by the —— to employees
of the Government of India Press, Simla. 547-48.

INDIAN RAILWAY SERVICE OF ENGINEERS—

Question re candidates from minority communities appointed to the
and the Indian Service of Engineers. 333.

INDIAN RAILWAYS (AMENDMENT) BILL—
See ¢ BILL(S).”
INDIAN RESEARCH FUND ASSOCIATION—

Election of Members to the Governing Body of the —. 151-52, 427,
574,

INDIAN SALE OF GOODS BILL—
See * BILL(S).”

INDIAN SERVICE OF ENGINEERS—
Question re—

Appointment to the of students of the Thomson Civil
Engineering College. 410-11.

Candidates from minority communities appointed to the Indian
Railway Service of Engineers and the ——, 333.

INDIAN STATUTORY COMMISSION—
Motion tc reduce Demand for Supplementary Grant for *‘‘ Miscel-

laneous ”’ re inadequate and unsatisfactery suggestions and recom-
mendations of the ——. 42-98, 100-149, 152-222.
Question re examination of the Report of the —. 278,

INDIAN STORES DEPARTMENT—
Question re—

Appointments in the office of the Chief Controller of Stores, ——
663-65.

Tender for paint remover accepted by the ——. 497-99.
Tender for red paint accepted by the ——.  497.

INDIAN TARIFF (AMENDMENT) BILL—
e ‘“ BILL(S).”
INDIAN TELEGRAPH (AMENDMENT) BILL—
See ¢ BILL(S).”
INDIAN TRADE COMMISSIONERS—
See ‘‘ Trade Commissioners.’’
INDITANISATION—

Question re
491,

of the superior staff of the Imperial Bank of India.
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INDUSTRIAL ACCIDENTS—
See ‘“ ACCIDENTS.”
INDUSTRY (IES)—
Question re—
Advancement of the glass in India. 316.
Effect of the new cotton duties on the handloom ——, 292,
INLAND STEAM VESSELS (AMENDMENT) BILL—
See ‘“ BILL(S).”

INQUIRY (1IES)—
Question re report of into the incidents at Peshawar. 480-81.
INSANITY—
Qt}ie_s;igg re reported of a prisoner under solitary confinement.
59-60.

INSOLVENCY LAW (AMENDMENT) BILL—
See ‘“ BILL(S).”
INSTITUTIONS—
Question re air craft training —— in India. 547.
INTEREST—

Question re utilization of unclaimed —— on Government Securities.
232,

INTERMEDIATE CLASS—

Question re overcrowding of third and —— carriages on the North-
Western Railway. 408-09.

INTERNEES—
Question re interviews with ordinance ——. 235.
ISTIMRARDAR—
Question re—
Complaint against the

of Pisangan. 526-27, 528-29, 530,

531-32.

Exaction of money from his tenants by the of Pisangan.
525-26.

Extortion of arbitrary cesses from tenants by the —— of Pisangan.
530-31.

Help rendered to —— of Pisangan by Mr. P. B. Joshi, Assistant
Superintendent of Education, Ajmer-Merwara. 515.

Land rent demanded by the —— of Pisangan. 531.

Non-acceptance of a telegram of complaint against the of

Pisangan. 529-30.
ISTIMRARI AREA—

Question re voters in the Pisangan
Assembly. 535.

for Members of the Legislative
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J

JAIL—

Question re flogging in the Peshawar ——. 382-83.
JAKHAL—

Question re opening of a Broad Gauge Railway between —— and Sirsa.

286.

JAWAHAR KHAN, Basu—

Question re—

Allegations against , officiating Assistant Manager, Govern-
ment of India Press, Simla. 551. ’

Number of employees of different communities in the Government
of India Press, Simla, recruited during the time of ——, officiat-
ing Assistant Manager. 550.

JAYAKAR, Mr. M. R.—
Congratulations by —— to Maulvi Muhammad Yakub on his election as
President of the Legislative Assembly. 31.
Hindu Gains of Learning Bill— -
Motion to consider. 428-34, 437, 439,
Consideration of clause 3. 463.
Motion to pass. 464.

Motion for Adjournment re treatment received by two Congress
volunteers from the police in Simla. 557.

Motion to reduce Demand for Supplementary Grant for “‘ Miscel-
laneous ’’ re inadequate and unsatisfactory suggestions and recom-

mendations of the Indian Statutory Commission. 156, 163-73, 182,
200, 201.

Nomination of —— to the Panel of Chairmen. 41.

Point of order whether a discussion of the Simon Commission’s Report
is in order on a Demand for Supplementary Grant for the expenses
of the Round Table Conference under ‘‘ Miscellaneous ’’. 49, 51.

Question (Supplementary) re—
Agenda for the Round Table Conference. 278-79.
Ordinance against picketing foreign cloth shops. 412.
JEHANGIR, Sir COWASJI—
Hindu Gains of Learning Bill—
Motions to consider and to circulate. 448, 449,

Motion for Adjournment re firing into and violation of the sanetity of
the Sis-Ganj Gurudwara at Delhi. 563.

Motion to reduece Demand for Supplementary Grant for *‘ Miscsl-
laneous ' re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 135-37, 215.
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JEHANGIR, Sir COWASJI—contd.

Point of order whether a discussion of the Simon Commission’s Report
is in order on a Demand for Supplementary Grant for the expenses
of the Round Table Conference under ‘‘ Miscellaneous ’’. 50.

Question re Ordinance against picketing foreign ecloth shops. 411-
12.

Question (Supplementary) re action against Congress volunteers
walking on the Mall, Simla. 608.

Resolution re termination of contract of the Assam Bengal Railway.
376, 687.

JINNAH, Mz. M. A—

Congratulations by to Maulvi Muhammad Yakub on his election
as President of the Legislative Assembly. 31.

Motion to reduce Demand for Supplementary Grant for ‘‘ Miscel-
laneous '’ re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 59-62, 65, 66, 94,
95, 111, 120, 136, 142, 161, 165, 169, 180, 181, 193, 200, 201, 218.

Nomination of —— to the Panel of Chairmen. 41.

Point of order whether a discussion of the Simon Commission’s Report
is in order on a Demand for 8 Supplementary Grant for the expenses
of the Round Table Conference under ‘‘ Miscellaneous ’’. 46, 49-50,
51, 52.

Question (Supplementary) re disturbance at Peshawar. 274-75.
JOSHI, Me. P. B—
Question re—

Grievances of Muslims against ——, Assistant Superintendent of
Education, Ajmer-Merwara. 513.

Help rendered to the Istimrardar of Pisangan by ——, Assistant
Superintendent of Edueation, Ajmer-Merwara. 515.

Visits paid to schools by ——, Assistant Superintendent of Educa-
tion, Ajmer-Merwara. 516.

K
KATROT—
Question re seizure and destruction of food by the police at —.
534.

KALKA-SIMLA RAILWAY—
See ‘“ RAILWAY (8).”

KANGRA-VALLEY RAILWAY—
“See ‘“ RAILWAY (S).”

KARTAR SINGH, SarpAR—

Motion for Adjournment re firing into and violation of the sanctity of
the Sis-Ganj Gurudwara at Delhi. 564-66.
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KHAJAULI—

/Question re waiting room at —— 283,
KHARAGPUR—

‘Question re— -

b7

Grievanees of ““ A Grade apprentlceb at the —— Railway Work-
shops.” 320-21.

Pay and accommodation of Indian apprentices at the —— Rail-
way Workshops. 319-20.
Recruitment of Indians as ‘‘ Charge Hands '’ in the —— Railway

Workshops., 322-23.

Revision of rules for apprentices at the
323-24.

Safeguarding of the interests of Indm.n apprentices in the
Railway Workshops. 318-19.

Railway Workshops.

Subsistence allowances paid to apprentlces in the —— Railwar
Workshops., 322, _ _
Traininig of apprentices at the —— Railway Workshops. 321

KIKABIIAI PREMCHAND, Mg.—

Motion to reduce Demand for Supplementary Grant for ** Miscei-
laneous '’ re inadequate and unsatisfactory suggestions and recom-

mendations of the Indian Statutory Comjmission. 183-84.
KOHAT—

Question re restrictions on the use of the Mall, ——. 304-05.

KOREISHI, Mr. A. O.—
Oath of Office. 2.

L
LAC CESS BILL—
See ‘‘ Indian — *’ under ‘* BILL(S).”’
LADY HARDINGE MEDICAL COLLEGE—
Question re—
Appointment of Muslims to the

and Hospital, New Delhd,
520. P )
DlE%aroe of a Muslim girl student from the , New Delhi.
Dl;tlsoumgement of Muslim students at the , New Delhi. 520-
Ill-health of K. Fatima, a Muslim girl student at the —_ New
Pethi. 521-22.
Number of Muslim students and staff in the and Hospital
New Delhi. 495. ool
Number of Muslims and non-Muslims in th d i
New Delhi. 519-20. ¢ and Hospital,

Number of studemts discharged from the ,
L11CPB(LA)

New Delbi. 496.
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LAHIRI CHAUDHURY, Mk. D. K.—

Motion for Adjournment re firing into and violation of the sanctity of
the Sis-Ganj Gurudwara at Delhi. 563.

Motion to reduce Demand for Supplementary Grant for ‘‘ Miscel-
laneous ’’ re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 210-13.

Question (Supplementary) re treatment received by two Congress
volunteers from the Police in Simla. 603.

LAHORE—
Quesiion re—
Discontinuance of summer conecession tickets from —— to Simla.
553-54.
Membership of the Cantenment Board, ——, of a lessee of canton-
ment land. 326.
LAMB, Mr. W, S—
Discussion of the report of the Public Accounts 'Com'mittee._ 20-21.
LAND(S)—
Question re—
Denial of

to ex-service sepoys of Merwara. 403.
—— rent demanded by the Istimrardar of Pisangan. 531.

Membership of the Cantonment Board Lahore, of a lessee of can-
. topment ——.; 326.

Vacant pieces of —— in New Delhi. 509.
LAND REVENUE—
Question re—
Distribution by Government officials of leaflets on the Salt- tax

and —.  290-91.

Remission of —— in -thé North-West Frontier Provinee. 418-
19. -

Unfair statements in lpaﬂet‘. about the burden of ——. 291,

LANDING GROUNDS—
Question re use of Indian
LATHIS—
Question re dispersion with ~—— of non:violent eitizens. 301-02.
LAW DEGREES—
Questmn re
LAWLESSNESS— _
Resolution re outbreak of - at Dacea. 567-98.
LEAD— | 0y "
Question re tenders for white- 477-79.

by a foreign air service. 414-15.

recognised by the Allahabad High Court. 413,




INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 59

LEAFLETS—

Quesunn re—
Distribution by Giovernment ofﬁcmls of —— on the salt-tax and
land revenue. 290-91.

Unfair statement in —— about the burden of Iai_ld revenue. 291.

LEAVE-—
‘Question re applied for by the employees of the Government of
India Press, Simla. 548-49.

LEGISLATIVE ASSEMBLY—
Address by His Excellency the Vlceroy to the Members of the Couneil
of State and the 33-40.

Message from His Excellency the Viceroy and Governor General
approving of the election of Maulvi Mubammad Yakub as President

of the ——.  30.
 Message trom His Excellency the Viceroy and Governor General signi-
fying his approval of the election of Sir Hari Singh Gour as Deputy
President of the ——. 151,
Question re—

Members of the
Committee. 402-03.

Vote;« in the Pisangan Istimrari area for Members of the —.
53
LEGISLATURE—

Question re—

Occupation by members when the.
provided for them in Simla.. 265-66.

Resignation of members.of —— as a protest against repressive
measures. 234,
LESSEE—

Question re membership of the Cantonment Board, Lahore, of a ——
of . cantonment land. 326. -

appointed to the Central Banking Inquiry

is not sitting of houses

LETTER(S)—
Qnestlo.n re—
Contribution to the press of a —— on martial law. by a military
officer. 415-16.
Iw;f'}l;al of postmen in Bengal to deliver to untouchables.

LETTER BOXES—
. .Question re—
Hours of clearance of in Colaba. 503.
in Simla. 409. i :

Paucity of
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LIBRARY—
Question re—

Exclusion of Muhammadans from the Council of the ‘Tmperial
, Caleutta. 252.

Non-emgloyment of Mubammadans in the Imperial ——, Calcutta.
250-

LICENCES—
Question re fire arms. confiscated and —- eancelled in the North-West
Frontier Provinee. 382.
LIGHTS—
Question re provision of elgetrie
Dohad to Muttra. 412-13.
LILLOOAH—

Question re housing eonditions of workmen at ——. 286,
LINO. SECTION— _ )
Question re employees of different communities in and Mono. sec-
tion of the Government of India Press, Simla. 551-52.
LITERACY— ' |

-

and fans in the Railway from

~ Question re percentage of —— amongst different communities. 332.
LOCO. FOREMEN—
Question re appointment of Indians as ——, Yard Controllers, Station

Superintendents on the Great Indian Peninsula Railway. 552-

03,
LOSRES—
Question re—
on the Assam Bengal Railway. 303-04.

Reported —— on the Posts and Telegraphs Department. 397.

Setting off of —— against profits for income-tax purpoeses. 310-
11.

LUCKNOW—
Question re—

Alleged assault by police of women and children in Calcutta,
Bombay, , ete, in dealing with the Congress movemsyt.
546-47. :

Grievances of employees in the —— Division of the East Indian
Railway. 423.

LUCKNOW-JAUNPORE RAILWAY—
“Ree ““ RAILWAY(8).”
LUGGAGE—
Question re—

Maximum penalty in respect of excess —— earried by a railway
passenger. 537.

Penalty payable for carrying unbooked ——. 502.



INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 61

P

MADRAS—
Question re—

Ap ointment of appraisers in the Customs Department at
2-9%6. '

Appomtment of Muhammaddm as Superintendents Jf Post Offices
in 289-70."

Cleriedl establishment of the ‘Correspondence Depiit‘ti'ﬁént of the
General Post Office. 485-86.

Clerical establishment of the Foreign Money Order Dep:rtineiit
in the General Post Office. 483-84.

Clerical establishment of the High- Court Buildings Post Office
at 453,

Clerical estabhahment of the Miut Buildings Post Oﬂice at
483: -

Communal diserimination in the appointment 01 buperlntendents
of Post Offices in 229.

Congested quarters of the General Post Office Buildings dt ——-=.
486-87.

Halt of the Grand Trunk Express at stations hel\\een Bezwada
and ——. 489.

Late arrival of the Grand Trunk Express at the Central Station,

——. 488-89.
. Pdy of Préventive Officérs of the —— Customs Department.
657-58. o
Postal officials doing foreign mail forting work ai ——. 48488,
Running of a through train between Dellii and ——. 489-90.

System of audit in clothing factories in Shahjahanpur and ——,
522-24.

,Uusuﬁi_table quarters of the Mint Buildings Post Office at ——,
489.

MADRAS CITY—

Question re compensatory allowance for postal employees in
482-83.

MADRAS AND SOUTHERN MAHRATTA RAILWAY—

See

“ RAILWAY (8) .

"MAGISTRATE(S)—
Question re—

MAGRA—

Appointment of Trefisiiry Officer and ——, Ajmer. 534
—— and reveiii¢ officers in Ajmer-Merwara. 535.

Questibn re wretchett condifion of the —— Pokt Office. 401.
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MAHESHPURI, Mr. GOSWAMI—
Oath of Office. 41.

MAIL(S)—
Question re—
Carriage of between Northern and Southern India by the
through railway route. 491.
Conveyance of —— by Garrage (Caleutta), Limited. 398.
Possgal officials doing foreign —— sorting work at Madras. 484
MALADMINISTRATION—
Question re of Education Department in Ajmer-Merwara. 516.
MALL, THE— , '
Question re—
Action against Congress volunteers walking on ——, Simla.
604-09.

Restrictions on the use of
MAMA, KHAN BAHADUR, A. H—
Oath of Office. 1.

Question re translation and distribution of the Indian Central Com-
mittee’s Report. 330-31.

MARTIAL LAW—

Question re contribution to the Press of a letter on
officer. 415-16.

MECHANICAL TRANSPORT—
See ‘- TRANSPORT ”’,

MEDICAL ATTENDANCE—
Question re—

, Kohat, 304-05.

by a military

—— for Government servants in Simla and Delhi. 409-10.
—— on Government employees in Simla, 505, 506,
MEDICAL COLLEGE—
~ Ree “ COLLEGE(S) .
MEMORIAL(S)—
Question re—

—— from the clerical staff of the office of the Director General-of
Posts and Telegraphs. 673-74.

~ from the office of the Director-General, Indian Medical Ser-
vice and other Attached offices. 425-26.

MERWARA—

Question re denial of land to ex-service sepoys of ——.. 403.
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MESSAGE(S)—

from His Excellency the Viceroy and Governor General approv-
ing of the election of Maulvi Muhammad Yakub as President of
the Legislative Assembly. 30.

from His Excellency the Viceroy and Governor (General signify-
ing his approval of the election of Sir Hari Singh Gour, as Deputy
President of the Legislative Assembly. 151.

MIGRATORY SCHOOL—
- See ** SCHOOL(S) ",

MIGRATORY STAFF—

" Question re education of the children of the —— of the Government
of India. 303.
MILITARY—

Question re—
Compensation for innocent victims of reeent disturbanees and
recognition of services of Police and ——. 286-87.

Siege of Dehra Ismail Khan by the Police and ——. 408.

MILITARY ACCOUNTANT GENERAL—

Question re transfer to Divisional offices of clerks and accountants in
’s office. 672-73.

MILITARY ASSISTANT SURGEON(S)—
See * ASSISTANT SURGEON(S) .
MILITARY CHIEF CLERK—
See ‘“ CHIEF CLERK .

MILITARY ENGINEERING SERVICE—

Question re confirmation of sub-overseers and Sub-Divisional Officers
in the 326.

MILITARY OFFICER—
Question re contributicn to the Press of a letter on martial law by a
415-16. '

MINISTERIAL BRANCH EXAMINATION—
See ** EXAMINATION(S) .
MINORITY COMMUNITIES—

Question re candidates from appointed to the Indian Railway
Service of Engineers and the Indian Service of Engineers. 333.

MINT BUILDINGS POST OFFICE—

Question re—
(lerical establishment of the

Unsuitable quarters of the

at Madras. 483.
at Madras. _I'486.
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MISCELLANEOUS—
“Demand for Supplementary Grant. 9, 42.
Motion to reduce Demand for Supplementary Grant for o
.. Te—

Failure to ereate an atmosphere of peace and goodwill for the
Round Table Conference and the inadequate and unsatisfactory
recommendations made by the Simon Commission both from the
point of view of the country in general and.that of the Muslims

in particular, which will be placed before the Round Table
Conference. 128-33.

Inadequate and unsatisfactory suggestions and recommendations
of the Indian Statutory Commission. 42-98, 100-149, 152-222,

MISRA, Mr. B. N—

Motion to reduce Demand for Supplementary Grants for ‘* Miscellane-
ous ”’ re inadequate and unsatisfactory suggestions and recommen-
-gations of the Indian Statutory Commission. 73-75.

Qath of Office. 1.

Quéstion re—
Assaults on Satyagrahis by thé Police. 233.
Couavictions under the Salt Act. 233.

Discontent and hardship caused by duties imposed under the
Salt Act. 233.

Redistribution of areas of the Oriya-speaking peoples. 406-07.

Remgnatmm of Members of Lern%latnre% as a protest agamst Te-
pressive measures. 234.

MITCHELL, Mg. D. G—
Mussalman Wakf Validating (Am(endment) Bﬂ‘l—
Consideration of clause 1. 469.
MITRA. Mr. 8. (".—

Question re—
Abolition of the post of Establishment Officer, Army Depart-
ment. 504, 505.

Additional duties done by the peons of the Government of Indfa
Press, Simla. 549,

Air craft training institutions in India. 547.

.Allegations against Babu Jawahar Khan, Officiating Assistant
Manager, Government of India Press, Simla. 551.

Alleged assault by police of women and children in Calcutta,

Bombay, Lucknow, ete, in dealing with the Congress move-
ment. 546-47.

Amnesty for political prisohers. 240.

Anticipated extra expenditure and fall in revenue as a result of
the Congress movement. 547.
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MITRA, Mg. 8. C.—condd.
Question re—contd.
Appoiiitment of accountants on railways. 496-97.

Appointment of apprentices on the Great Indian Peninsula Rail-
way. 553,

Appmntment of businessmen to gazetted posts and to enmmlttees
commissions, ete. 5:J6-37.

Appointment of Director-General of 'Archaaology. 242,

Apspomtment of Indians as Loco-Foremen, Yard Controllers,
tation Superintendents on the Great Indian Peninsula Rail-
way. 552-53.

Arrests under Ordinance No. 1 of 1930. 234.
Assignment of policies under the Postal Insurance Fund. 503-04,

Carrying of heavy bundles by the peons of the Government of
India Press, Simla. 549.

Cases of firing on demonstrators. 237-39.
Cashiers in Government of India offices. 539.
Checking of aceounts of branehes in Army Headquarters. 507.

Clerical establishments of the India Office and office of the High
Commissioner for India. 499-500.

Coal-tarring of Baird Road, New Delhi. 509.
Communal representation in the Government of India Offices.
499,

Condonation of a break in service for pension. 501-02.

Construction of a road between New Delhi and Ramjas and Tibbia
Colleges. 538.

Criminal suits filed by the New Delhi Municipality against resi-
dents and shopkeepers in New Pelhi. 504.

Date of the move of Government of India offices from New Delhi
to Simla. 507-08.

Detention of attached and subordinate offices in New Delhi. 508.
Detention of Mahatma Gandhi. 239-40.

Direct recruitment of clerical staff of certain offices. 509-10.
Directory of Gazetted Offieers of the Government of India. 503,

Discharge of a clerk by the trustees of the Indian Museum, Cal-
cutta. 229-30.

Discrepancies found in His Eiceﬂency the Viceroy’s Press. 550.

Disttibution of the money paid by the Indian Railway Confer-

enee Association to employces of the Government of Ihdia Press,
Simla. 54748,

Employees of different eommunities in Lino and Mono sections of
the Government of India Press, Simla. 551-52.
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MITRA, Mg. S. C.—contd.

Question re—contd.

Excessive work at the Government of Indla. Press on Empm
Day. 552.

Extensions of service granted to Archsological Officers. 242.

Gradation lists for the printing and clerical sections of the Gov-
ernment of India Press, Simla. 549. .

Grant of house-rent and Secretariat rates of pay to clerks of
Army Headquarters.  504.

Grievances of ‘“ A’’ Grade apprentices at Kharagpur Railway
Workshops. 320-21.

Gum used on envelopes made by the Seeui'ity Printing Press,
Nasik. 537.

Holding of ‘all higher appointments in the Government of India.
Press, Simla, by Muhammadans. 549,

Hours of clearance of letter boxes in Colaba. 503.

Indianisation of the superior staff of the Imperial Bank of India.
491.

Installation of the flush system in -all residences in New Delhi.
508-09.

Interwews with Ordinance Internees. 235.

Introduction of a provident fund for press employees and amal-
gamation of certain Government Presses. -550.

Lack of unorthodox Hindu tiffin room in the Civil Secretariat
Buildings at Simla.  539-40.

Laying on the table of full replies to questions to which ad interim
replies are given in the first instance. 540-41.

Leave applied for by the employees of the Government of India
Press, Simla. 548-49.

Loss of revenue on the Kalka-Simla Railway due to private road
motor competition. 538-39.

Low standard of Archzological Reports. 241-42,

Maximum penalty in respect of excess luggage carried by a rail-
way passenger. 537.

Medical attendanee on. Government employees in. Simla. 505, 506.
Migratory school for Simla and New Delhi. 539.

“ Murabit * paint and varnishes. 475.77.

Newspapers and Presses required to furnish security. 236.

Newspapers, ete., required to furnish security under the Press
Ordinance. 541-46.

Newspapers supplied to political prisoners. 235.
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MITRA, Mr. 8. C.—conld.
Question re—contd.

Number of employees of different communities in the Government
of India Press, Simla, recruited during the time of Babu
Jawahar Khan, officiating Assistant Manager. 550.

Ownership of salt at Dharasana. 475,

Pay and accommodation of Indian apprentices at the Kharagpur
Railway Workshops. 319-20.

Pay of improvers in the Bengal Nagpur Railway Workshops.
322.

Pay of mechanical transport and supply and transport eclerks.
500-01.

Penalty payable for carrying unbooked luggage. 502.

Probationary period for candidates for the Staff Selection Board
examination in 1920. 511-12.

Promotions in the Government of India Press, Simla. 551.
Prosecutions for recent political offences. 236-37.

Provision of a water pipe on the platform of the Simla railway
" station. 538.

Provision of a zo6 and museum in New Delhi. 506-07.

Provision of additional accommodation in New Delhi for Army
Headquarters offices. 504.

Provision of shower baths in Government quarters in New Delhi.

508.
Quarters and house rent for the peons of the Government of India
offices. 548,

Racial diserimination in the issue of passes on the Bengal Nagpur
Railway. 319.

Recruitment of Indlans as ‘“ Charge Hands’’ in the Kharagpur
Railway Workshops. 322-23.

Reduction of the pay. of the Head Clerk of the Indian Museum,
Caleutta. 227-29.

Refusal of permission to Ghulam Kasim I{han, ex-Nawab of Tank
to reside in the North-West Frontier Province. 487-88.

ReEL_sal of postmen in Bengal to deliver letters to untouchables.
5.

Republication of Moore’s ‘‘ Family Medicine ’.’ 5317.

Results of the last ministerial branch oxammatmn of the Public
Sérvice Commissionr. 510.

Revenues of the Indian Museum, Calcutta. 226-27.

Revision of rules for apprentleen at the Kharagpur Rallway Work-
shops. 323-24.
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MITRA, Mz. S. C.—concld.
Question re—concld.

Safeguarding of the intérests of Indian apprentices in the Kharag-
pur Railway Workshops. ~318-19,

Service for pension of the Assistant Curator, Archwmological See-
tion, Indian Museum. 243.

Shortage of residential quarters in New Delhi. 506.
Staff Selection Board examination of 1920. 511.

Subsistence allowances paid to apprentices in the Kharagpur
Railway Workshops, 322,

Tender for paint remover aceepted by the Indian Stores Depart-

ment. 497-99.
Tender for red paint accepted by the Indian Stores Department.
- 497. :

Tenders for white lead. 477 79.

Training of apprentices at the Kharagpur Railway Workshops.
321.

Withholding of telegrams addressed to the Bengal Provineial
Congress Committee. 240,
Vaeant picees of lJand in New Delhi. 509,

Question (Supplementary) re restoration of stipends of members of
the Carnatic family. 297.

MITTER; THE HONOURABLE SIR BROJENDRA—
Hindu Gains of Learning Bill-—
Motions to consider and to circulate. 457-59.
Consideration of clanse 3. 461.
- Hinda Widows’ Right of Inheritance Bill—
Motion to refer to Nelect Committee. 471, 472.
MODY, MR. H. P.—
Motion to reduee Demand for Supplementary Grant for ‘‘ Miscellane-
ous '’ re inadequate and unsatisfactory suggestions and recommen-
dations of the Indian Statutory Commission. 160-63, 200.

Question (Supplementary) re Ordinances against picketing foreign
cloth shops. 412,

MONEY—

Question re distribution of the paid by the Indian Railway Con-

ference Association to employees of the Government of Iidia Press,
Simla. 54748.

MONEY ORDER(S)—
Question re—

Clerical establishment of the Foreign —— Department in the
Madras General Post Office. 483-84.

Lack of —— and postal facilities in the Digboi Thana. 402.
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MONO SECTION(S)—

Questlon re employees of different communltles in Lino and —— of
the Government of India Pfess Slmla a_5_1 -52.

MOORE—
Questiop, re republication of ——’s ‘‘ Family Medicine "’. 537.
MOORE, MR. ARTHUR—

Demand for Supplementary Grant in respeet of “ Home Depart-
ment 7. T,

Motion for adjournment re continuatiom of reprewve measures in the
North-West Frontier Province. 339.

Question re compensation for innacent victims of recent disturbances
and recognition of services of police and military. 286-87.

Resolution re—

Formulation of a scheme of self-government for India and release
of political prisoners. 647.

‘Railway accidents. 620.

Termination of the contract of the Assam Bengal Railway. 692,
693. :

MOTION FOR ADJOURNMENT-—
See “ ADJOURNMENT (S).”
MOTORS—

Question re loss of revenue on the ‘Kalka-Simla Rall“a) due to prlvate

road eompetition.. 538-39.
MOVE—
Question re date of the —— of Government of India Offices from New
Delhi to Simla. 507-08.
MUHAMMADAN(S)—
Question re—
Appointment of —— as Superintendents of Post Offices in
Madras. 269-70.
Appcmtment of —— to the staff of the Zoological Survey of
India. 252-62.

Exclusion of
Caleutta. 252,

Holding of all. higher appointments in the Government of Indix

from the Council of the Imperiat Library,

Press, Simla, by ——. 549,

Inereased employment of on the North Western Railway.
324-25;

Non-employment of —— in the Imperial Library, Calcutts.
250-52. '

See also *“ MUSLIM(S) »’ and * MUSSALM.AN{S}.-”
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MI.I KERJEE, Mr. SARADINDU-—

‘Motion to reduce Demand for Supplementary Grant for * Miscel-
laneous ’’ re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 207-10.

Question re invidious : distinetions amongst examinees for selection
grade posts in the Posts and Telegraphs Department. 405-06.

Resolution re outbreak of lawlessness at Dacea. 581-84.
MUNICIPAL COMMISSIONER(S)—

See “ COMMISSIONER(S).”
MUNICIPALITY (IES)—

Question re qualifications for posts of Health Officers of important
ports and in India. 553.

MUNSHI, Mr. JEHANGIR K.—
Resolution re outbreak of lawlessness at Dacca.  596.
MUNSIF(S)—

Question re fees charged in the court of the Honorary
gan. 532.

MURABIT—

Question re ‘“ —— '’ paint and varnish. 475-77.
MURDER(S)—

Question re —— of a woman in Ajmer. 533-34.
MURTUZA Sanes Bamapvr, MAULVI SAYYID—

Motion for Adjournment re continuation of repressive meastires in
the North-West Frontier Province. 340.

Qw stion re—

of Pisan-

" Appointments in the office of the Chief Controller of St.ores,
Indian Stores Department. 663-65.

('laims of existing qualified eandidates to vacancies in the %c-
retariat and Attached Offices. 661-662.

Difference in treatment between- departmental and non-depart-
mental candidates for appointments in the ‘Government of
India Secretariat, 6€63.

-Flogrring of prisoners in Peshawar Jail. 665.

Recruitment of Muslims to the Government of India Secretariat
and Attached Offices. 662-63.

Reforms for the North-West Frontier Province. 665-71.
Question (Supplementary) re restoration of stipends of members of
‘ the Carnatic family. 267.
MUSEUM(S)—
Question re—

Discharge of a clerk by the trustees of the Indian ——, Calcutta.
229-30.
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MUSEUM(S)—contd.
“Question re—contd.
Provision of a zoo and —— in New De1h1 506-07.

Reduction of the pay of the Head Clerk of the Indian —,
Caleutta. 227-29,

Revenues of the Indlan ——, Calcutta. 226-27.

Nervice for pension of the .Assistant Curator, Archeological See-
tion, Indian 243.
MUSLIM (8)— _

Motion to reduce Demand for Supplementary Grant for ¢° Miscellane-
ous '’ re failure to create an atmosphere of peace and goodwill for
the Round Table (‘onference and the inadequate and unsatisfactory
recommendations made by the Simon Commission both from the
point of view of the country in general and that of the in
particular, which will be placed before the Round Table Conference.
128-33.

Question re—

Appointment of —— in the office of the Chief Controller of
Stores, Indian Stores Department. 664-65.

Appointment of to the Lady Hardinge Medical College and
Hospital, New Delhi. 520.

Appointment of to the office of the Private Secretary to the
Viceroy. 491-92. h _

Discharge of a —— girl student from the Lady Hardinge Medical
College, New Delhi. 496,

Discouragement of students at the Lady Hardinge Medical
College, New Delhi. 520-21.

. Grievaunces of —— against Mr. P. B. Joshi, Assistant Superin-
tendent of Education, Ajmer-Merwara. 513

' Tll-health of K. Patima, a girl student at the Lady Hardinge
Medical College, New Delbi. 521-22,

Number of and non- —— in the Lady Hardinge Medical
College and Hospital, New Delhi. 519-20.

Number of students and staff in the Lady Hardinge Medical
College and Hospital, New Delhi, 495,

' " Paucity of teachers in Ajmer-Merwara. 512-13.

Recruitment of to the Government of India Secretariat and
Attached Offices. 662-63.

_ See also ** MUHAMMADAN(S) ”’ and ‘“ MUSSALMAN(S).”
‘MUSSALMAN((S)—
Question re recruitment of
Provinces. 420.

See also ‘“ MUHAMMADAN(S) ” and “ MUSLIM(S).”
MUSSALMAN WAKF VALIDATING (AMENDMENT)" BILL—
"See * BILL(S).” :

in the postal service in the United
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MUTTRA—

NALDHII—

Question re provision of electric lights and fans in the lewagr from
Dohad to —. :4-12 -13.

N

Question re deliveries from —— post office. 394.

NAND LAL, De—

Benares Hindd University (Amendment) Bill—
Motion to comsider. 351.

" Bombay Civil Ceurts (Amendment) Bill—

Motion to consider. 349,
Hindu Gains of Learning Bill—
Motiens to consider and to circulate. 441-43, 448, 449, 452, 454.
Hindu Widows’ Right of Inheritance Bill—
Motion to refer to Select Committee. 472.
Indian Forest (Amendment) Bill—
Mption to consider. 348,
Motion for Adjournment re—

Dacoity in Akbarﬁur‘zi town. 678-79.

Firing into and yiolation of the sanctity of the Sis-Ganj Gurud-
" ‘wara at Delhi. 561-64.

Treatment received by two (Congress Volunteers from the Police
in Simla. 557-38.

Motion to reduce Demand for Supplementary Grant for ¢ Miscellang-

ous '’ re inadequate and unsatisfactory suggestions and recommenda-
tions of the Indian Statutery Commission. 56-59.

Mussalmans Wakf Validating (Amendment) Bill—
Consideration of clause 1. 466, '4_67.
Oath of Office. 1. o
Point of order that the House is not properly constituted because the
S::.aiiméaén, cannot preside when the absence of the President is not

Question re—
Appointment to the Indian Service of Engineers of students of
the Thomason Civil Engineering College. 410-11.

Arrests and convietions in connection with recent political disturb-
ances. 417.

Conveyance facilities between Néw and Old Delhi. 40&.
Discharge from Poliee Service of Mr. Ghulam Khs
Deputy Superintendent of Police, Peshawar. &ﬁlé‘-éﬁm -
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NAND LAL, Dr.—contd.
Question re—contd.
Discontinuance of summer concession tickets from Lahore to

Simlg. 553-54.
Medical attendance for Government servants in Simla and Delhi.
409-10.

Overcrowding of third and intermediate class carriages on the
North Western Railway. 408-09.

Paucity of letter boxes in Simla. 409.

Siege of Dehra Ismail Khan by the police and military. 408.
Question (Supplementary) re—

Agenda for the Round Table Conference. 279.

Communal representation in the Government of India Offices.
499.

Deplorable sanitary conditions of Ajmer and Beawar due to lack
of Government grants. 494.

Disturbance at Peshawar. 274.

Establishment of Girls’ High School at Peshawar. 388.
Low degrees recognised by the Allahabad High Court. 413.
Ordinance against picketing foreign cloth shops. 412.
Prosecutions for recent political offences. 237.
Redistribution of areas of the Oriya speaking peoples. 407,

Remission of land revenue in the North-West Frontier Provinee.
419. o ’

Resolution re—
Outbreak of lawlessness at ,Dacca. 580-81.
Railway accidents. 614-17.

NASIK—
Question re gum used on envelopes made by the Security Printing
Press, 5317.
NEEMUCH—
Question re absence of Mr. Augier from meetings of the Cantonment
Board, 305-06.

NEGOTIABLE INSTRUMENTS (SECOND AMENDMENT) BILL—
See ¢ BILL(S).”

NEHAL SINGH, Mr—
Oath of Office. 30.
Question re—

Earning from different classes of passengers on the East Indian
Railway. 332-33.
L110PB(LA)
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NEHAL SINGH, Mr—conid.
Question re—contd. -
Percentage of literacy amongst different communities. 332.

Question (Supplementary) re treatment received by two congress
volunteers from the Police in Simla. 604.

NEOGY, Mr. K. C—
Motion to reduce Demand for Supplementary Grant for ‘‘ Miscel-
laneous ’ re inadequate and unsatisfactory suggestions and recom-

mendations of the Indian Statutory Commission. 152-60, 180, 181,
182.

Question (Supplementary) re—

Action against Congress volunteers walking on the Mall, Simla.
606, 607.

Treatment received by two congress volunteers from the Police
in Simla. 602, 604.

Resolution re outbreak of lawlessness at Dacca. 567-69, 570-74, 590,
593-97.

NEW DELHI—
‘Question re—

Appointment of Muslims to the Lady Hardinge Medical College
and Hospital, ——. 520.

Coal-tarring of Baird Road, ——. 509.

Construction of a road between —— and Ramjas and Tibbia
Colleges. 538.

Conveyance facilities between and Old Delhi. 409.

Criminal suits filed by the —— Municipality against residents
and shopkeepers in 504.

Date of the move of Government of India offices from

to

Simla. 507-08.

Detention of Attached and subordinate offices in ——. 508.

Discharge of a Muslim girl student from the Lady Hardinge
Medical College, ——. 496,

Discouragement of Muslim students at the Lady Hardinge Medi-
cal College, ——. 520-21.

Ill-health of K. Fatima, a Muslim girl student at the Lady
Hardinge Mediea] College, ——. 521-22.

Installation of the flush system in all residences in 508-09.

Migratory school for Simla and 539.

Number of Muslim students and staff in the Lady Hardinge Medi-
cal College and Hospital, 495,

Number of Muslims and non-Muslims in the Lady Hardinge Medi-
cal College and Hospital, ——. 519-20,
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NEW DELHI—contd.
Question re—contd.

Number of students discharged from the Lady Hardinge Medical
College, ——. 496.

Provision of a zoo and museum in —. 506-07.

Provision of additional accommodation in —— for Army Head-
quarters offices. 504.

Provision of shower baths in Government quarters in —. 508.
Shortage of residential quarters in ——. 506.
Terminal tax on goods entering ——. 284.

Vacant pieces of land in 509.
NEWSPAPER(S)—

Question re—
and Presses required to furnish security. 236.

, ete., required to furnish security under the Press Ordi-
nance. 541-46.

required to deposit security. 276.
supplied to political prisonmers. 235, 481. =
NOMINATION(S)— AT -
for the election of the Deputy President. 70-72,
to the Penal of Chairmen. 41.
NON-VIOLENT CITIZENS— )
See ¢ CITIZENS.”’
NORMAL SCHOOL, AJMER— -
Question re results and teachers of the ——. 516-17. -
NORTH-WEST FRONTIER PROVINCE—

Motion for Adjournment re continuation of repressive measures in
the 333-42.
Question re—
Arrests for political offences in the ——.  379.
Arrests of members of political committees in the ——. 380.
Establishment of a high school for girls in the ——. 418.
Fire-arms confiscated and licences cancelled in the ——. 382.

Recruitment of heads of Departments in the North-West Frontier
Provinece. 420.

Reforms for the 665-7T1.
Refusal of permission to Ghulam Kasim Khan, ex-Nawab of Tank,

. to reside in the ——. 487-88.
Remission of land revenue in the ——. 418-19.
Reported wholesale arrests in the ——. 479.

Statement (laid on the table) by Sir Frank Noyce regarding appear-
ance of counsel in the Court of the Revenue Commissioner. 609-10.
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NORTH WESTERN RAILWAY—

See “ RAILWAY (8).”
NORTHERN INDIA—

Question re carriage of mails between —— and Southern India by the
through railway route. 491.

NOYCE, S FRANK—
Benares Hindu University (Amendment) Bill—
Motion for leave to introduce. 41-42.
Motion to consider. 350, 354, 358-60.
Motion to pass. 360.

Motion for the election of Members to the Governing Body of the
Indian Research Fund Association. 151-52, ' -

Sintement (laia on the table) by re—

Appearance of Counsel in the ¢ourt of the Revenue Commissioner,
North-West Frontier Province, 609-10.

Introduction of an elective element in the Peshawar Municipal

Committee. 2.
NURSES—
Question re special allowance paid to certain —— in Burma. 416.
— s — 0

OATH OF OFFICE—
Aiyangar, Mr. C. V. Venkataramana. 27.
Ayyar, Mr. N. A. Natesa. 1.
Badri Narain, Mr. 1.
Bajpai, Mr. G. S. 1.
Bajpai, Mr. R. S. 1.
Bhattacharya, Pandit B. P. 27.
Bhore, The Honourable Sir Joseph. 1.
Brij Kishore, Lala. 30.
Budh Perkash, Mr. 1.
Buss, Mr, L. C. 1.
Chuni Lal, Pandit. 1.
Dutt, Mr. G. 8. 2.
Dwe, U. 1.
Koreishi, Mr. A. 0. 2.
Maheshpuri, Mr. Goswami. 41.
Mama, Khan Bahadur A. H. 1.
Misra, Mr. B. N. 1
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OATH OF OFFICE—contd.

Nand Lal, Dr. 1.

Nehal Singh, Mr. 30.

Panna Lal, Rai Bahadur Lala. 1.
Patil, Rao Bahadur D. R. 1.
Pillai, Mr. A. A. 2.

Raghuber Singh, Mr. 1.

Ramji, Rao Sahib B. 1.

Ranga, Mr. N. G. 1.
Ranmalsinhji, Sardar J. 1.

Sahi, Mr. Lal Narendra Pratap. 1.
Sams, Mr. H. A. 1.

Sen, Mr. S. C. 99.

Sen, Mr. U. N. 27.

Sorley, Mr. H. T. 27.

Stodart, Mr. J. C. 2.

Studd, Mr. E. 1.

Tin Tiit, Mr. 1.

Turner, Mr. A. C. 2.

OFFENCES—
Question re—
Arsregts of political —— in the North-West Frontier Provinece.
79.
Prosecutions for recent political 236-37.
OFFICERS—
ngeg;ion re directory of gazetted —— of the Government of India.
OFFICIALS—
Question re grants made to reereation clubs of postal and téiegrapil
——.  399-400.
O1L—
@aéstion re revenue dérived from petrol and —— in Assam. 402.

OPIUM INQUIRY—
" Question re
OPIUM SMOKING—
Question re prohibition of ——. 281:82.
ORDINANCE(S)—
Question re—
Newspape;:,l 'itf;sc., required to furnish security under the Press

283.

.

— against picketing foreign cloth shops. 411-%
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ORDINANCE INTERNEES—

Question re interviews with ——.  235.
ORDINANCE NO. I OF 1930—

Question re arrests under . 234,
ORDINANCE NO. IIT OF 1930—

Question re legality of ——. 494-95.
ORIYA-SPEAKING PEOPLES—

Question re redistribution of areas of the ——. 406-07.
OVERCROWDING—

Question re—

of third and intermediate class carriages on the North West-
ern Railway. 408-09.

—— of third class carriages. .314-15,

—— of third elass carriages on the Madras and Southern Mah-
ratta Railway. 290.

of through third class carriages by Indian sepoys. 490.
OVERSEERS—

Question re ruffianly attacks on , postmen and runners. 400-01

P

PACKAGES—

Resolution re Convention concerning the marking of weight on heavy
transported by vessels. 365.

PADDY—
Question re prices obtaining for —— and quantities exported and
imported. 287-89.
PAINT(8)—
Question re—
- ‘“ Murabit ”’ —— and varnish. 475-77.
Tender for remover accepted by the Indian Stores Depart-
ment. 497-99,
Teilg;r for red —— accepted by the Indian Stores Department.
PANEL OF CHAIRMEN—
Nominations to the —. 41.

PANNA LAL, Lava Rat BAHADUR—
Oath of Office. 1.
Question re—

Action against Congress volunteers walking on the Mall, Simla.
604-09.
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FANNA LAL, Lava Rar BAgapur—contid.
Question re—contd.
Advancement of the glass industry in India. 316.

Appointment of Advisory Boards of civilians in canfonments.
331. '

Appointment of Assistant Secretaries in cantonments. 330.

Appointment of Indians as Assistant Storekeepers in arsenals.
317-18.

Appointments and promotions on the Eastern Bengal Railway.
316-17.

Ban by Persia on the import of Indian goods. 324.
Complicated income-tax returns. 308.

Confirmation of sub-overseers and Sub-Divisional Officers in the
Military Engineering Service. 326.

Conservancy tax in Cawnpore Cantonment. 327,
Démolition of a temple in Hissar. 677-78.
Determination of assessable income. 309,

Determination of the profits of petty traders for income-tax pur-
poses. 309-10.

Disabilities of business men under the Income-tax Act. 311.
Discharge of certain Cantonment Fund employees. 328.
Expenditure on the Kangra Valley Railway. 325.

Government circulars interpreting the Cantonment Act and rules
thereunder. 329-30.

Hardship of business men making income-tax returns. 308-09.

Increased employment of Muhammadans on the North Western
Railway. 324-25,

Membership of the Cantonment Board, Lahore, of a lessee of
cantonment land. 326. -

Overerowding of third class railway carriages. 314-15.

Payment of counsel to defend soldiers and officers court-
martialled. 327-28.

Provision of Advisory Boards for Railways. 313-14.

Railway passes issued to subordinate railway empioyee_s. 312.
Rebate on goods despatched to Afghanistan. 324.

Rebate on traffic to Afghanistan. 299.

Recommendations of the Tariff Committee. 317.

Refund of railway freight overcharged. 313

Re-imposition of a professional tax in Risalpore Cantonment.
331-32. - '

Reported terrorisation in Ambala Cantonment. 327,



80 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

PANNA LAL, Laua Rar BArADUR—CONTd.
Question re—contd.

Representation of the All-India Cantonments’ Association at the
Round Table Conference. 311-12.
epresentation submitted by the Risalpore Cantonment Bazaar
Association. 332.

Setting off of losses against profits for income-tax purposes.
310-11.

Tenders for the supply of railway stores. 315-16.

Trade Commissioners sent to foreign countries. 300.

Treatment received by two Congress volunteers from’ the police in

Simla. 601-04.
PARK STREET—
Question re installation of a tele-printer at the —— Telegraph Office,

Calcutta. 394-95.
PARSONS, Mr. A. A. L—

Resolution re termination of contract of the Assam Bengal Railway.
371, 374, 685.

Statement (laid on the table) by re Hydro-Eleetrie po';?ver sup-
plied for the Great Indian Peninsula Railway. 34243.

PASS(ES)—
Question re—

Racial discrimination in the issue of
Railway. 319,

Rail and steamer —— for Postal Superintendents and Inspectors.
397-98.

Railway
PASSENGER(8)—
Question re—

Earnings from different classes of
way. 332-33.

Maximum penalty in respect of eweess luggage carried by a rail-
way ——.

PATENTS AND DESIGNS (AMENDMENT) B]IJL—
See ‘‘ Indian —— ’ under ‘* BILL(S).”
PATEL, Rao Barapur D. R.—
Benares Hindu University (Amendment) Bill—
Motion for leave to introduce. 42.
Hindu Gains of Lea.rmng Bill—
Motions to consider and to circulate. 458.
Hindu Widows’ Right of Inheritance Bill—

Motion to refer to Select Committee. 472-73.

on the Bengal Nagpur

- issued to subordinate railway employees. 312.

on the East Indian Rail-
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PATEL, Rao BaHADUR D. R.—contd. N
Motion to reduce Demand for Supplementary Grant for ‘‘ MisceHane-
ous ’’ re inadequate and unsatisfactory suggestions and recommen-
dations of the Indian Statutory Commission. 205-06.
Oath of Office. 1. ‘
Resolution re formulation of a scheme of self-Government for India
_ and release of political prisoners. 632-33, 634-35.
PAY—
Question re—
Extra —— for postal officials. 284-85.
Grant of house rent and secretariat rates of —— to clerks of
Army Headquarters. 504.
—— and accommodation of Indian apprentices at the Kharagpur
Railway Workshops. 319-20.
—— and allowances of British warrant officers. 246-47.
—— of extra Departmental Agents in certain Post Offices in
Bengal. 400.
—— of improvers in the Bengal Nagpur Railway Workshops. -
322.
—— of Mechanical Transport and Supply and Transport clerks.
500-01.
-—— of Preventive officers of the Madras Customs Department.
657-58.
- — of railway accountants. 249.
—— of the subordinate staff of the office of the Director General
of Posts and Telegraphs. 674-76.
Reduction of the —— of the Head Clerk of the Indian Museum,
Calcutta. 227-29.
PENALTY(IES)—
Question re—
Maximum —— in respect of excess luggage carried by a railway
passenger. 537.
payable for carrying unbooked luggage. 502.

PENSION—

Question re condonation of a break in service for ——. 501-02.
PEON(S)—

Question rée—

Additional duties done by the —— of the Government of India
Press, Simla. 549,

. Cdrrying of heavy bundles by the —— of the Government of
India Press, Simla. 549. ,
Quarters and house rent for the —— of the Government of India

Offices. 548.
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PERSIA—

Question re ban by —— on the import of Indian goods. 524.
PESHAWAR—

Question re—

Action taken against certain Municipal Commissioners of —.
380.

Alleged pledges given by Sir Norman Bolton at 417-18.

Burning and occupation by soldiers of certain offices of political
bodies in 3 .

Discharge from the Police Service of Mr. Ghulam Kasim Khan,

Deputy Superintendent of Police, 225-26.
Disturbances at 273-76.
Establishment of a Girl’s High School at ——. 383-88.
Firing at a funeral procession in ——. 418,
Flogging in the jail. 382-83.

Flogging of prisoners in 665.
Report of inquiry into the incidents at ——. 480-81.
Shooting accident in Peshawar. 677.

Shooting of certain members of the family of Sardar Ganga
Singh in 383.

Under-trial prisoners in the
PESHAWAR INQUIRY COMMITTEE—
Question re report of the ——. 660,
PESHAWAR MUNICIPAL COMMITTEE—
Statement (laid on the table) by Sir Frank Noyce re introduction of

Fort. 379.

an elective element into the 3.
PETROL—
Question re—
Additional duty on —— and abolition of toll gates. 291-92.
Revenue derived from —— and oil in Assam. 402.
PHAGLI—
Question re clerks’ quarters at ——, Simla. 283.
PHTHISIS—
Question re amongst the staff of the Howrah Post Office. 396-97,
PICKETING—

Question re Ordinance against
PILLAT, Mz. A. A—

Oath of Office. 2.

-fqreign cloth shops. - 411-12.
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PIPE—

Question re provisions of a water —— on the platform of the Simla
railway station. 538.

PISANGAN—
Question re—

Complaints against the Istimrardar of ——. 526-27, 528-29, 530,
531-32.

Exaction of money from his tenants by the Istimrardar of —.
525-26. _

Extortion of arbitrary cesses from tenants by the Istimrardar of
—. 530-31.

Fees charged in the court of the Honorary Munsif of ——. 532.

Help rendered to the Istimrardar of by Mr. P. B, Joshi,
Assistant Superintendent of Eduecation, Ajmer-Merwara. 515.

Lack of English teaching at the vernacular secondary school.
514-15.

Land rent demanded by the Istimrardar of 531.
Non-acceptance of a telegram of complaint against the Istimrar-

dar of 529-30.
Visit of the Assistant Commissioner of Ajmer-Merwara to ——.
527-28.
Voters in the —— Istimrari area for members of the Legislative
Assembly. 535.
PLATFORM (8)—

Question re provisions of a water pipe on the of the Simla rail-

way station, 538.
PLEDGES—

Question re alleged
417-18.

POINT OF ORDER—

Raised by Dr. Nand Lal that the House is not properly  constituted
-because the Chairman cannot preside when the absence of the
Deputy President is not real. 28,

Ruled out of order. 28.

Raised bu Mr. C. 8. Ranga Iyer whether an Honourable Member is in
order in referring to some private conversation he had with s we
private authority outside. 88.

Raised by Mr. M. A. Jinnah and others whether a discussion of the
Simon Commission’s Report is in order on a Demand for a Supple-
mentary Grant for the expenses of the Round Table Conference
under ‘‘ Miscellaneous '’. 43-51.

Raised by Mr. R. S. Sarma whether repetition of a joke is in order.
112,

8ee also *“ RULINGS.”’

given by Sir Norman Bolton at Peshawar.
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POLICE—

Motion for Adjournment re treatmént recéived by two Goﬁgress
volunteers from the in Simla. 554-60.

Question re—
A.llegations against the Ajmer 533.

Alleged assault by - of women and children in' Calcutts,
Bambay, Lucknow, ete, in dealing with the Congress move-
ment.  546-47.

Assaults on Satyagrahis by the 233.

Compensatlon for innocent victims of recent disturbances and
recognition of services of and military. 286-87.

Seizure and destruction of food by the —— at Kairot. 534.
Siege of Dehra Ismail Khan by the and military. 408.
Treatment received by two Congress volunteers from the — in
Simla.  601-04.

POLICE SERVICE—

Question re discharge from the of Mr. Ghulam Kasim Khan,
Deputy Superintendent of Police, Peshawar. 225-26.

POLICIES—

Question re assignment of
503-04.

POLITICAL BODIES—

Question re burning and occupation by soldiers of certain offices of
in Peshawar. 380-81.

POLITICAL COMMITTEE (S)—
See ““ COMMITTEE(S).”
POLITICAL DISTURBANCES—
See “ DISTURBANCES.”

POLITICAL OFFENCES—
8ee ** OFFENCES.”
POLITICAL PRISONER(S)—
See * PRISONERS.”’
PORTS—

Question re quahﬁcatlons for posts of Hea;lth Officers of important
—— and municipalities in India. - 553,

POSTAL AND TELEGRAPH OFFICIALS—

" Question re grants made fo recrenﬁcm élibs of —— 399-400
POSTAL DEPARTMENT—

Question re—

Appointment of selection grade supervisors for
Lowest selection grade examination of the -

under the Postal Insurance Fund.

4‘85
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POSTAL DEPARTMENT—contd.
Question re—contd.
Promotions in the 243-46.
Restriction of recruitment in the
Time test for the 302.
POSTAL EMPLOYEE(S)—
See ¢ EMPLOYEE(S).”
POSTAL FACILITIES—
a Question re lack of money order and
POSTAL INSPECTORS—

Question re rgil and steamer passes for Postal Superintendents and
- ——. 397-98.

POSTAL INSURANCE FUND—
Question re assignment of policies under the ——. 503-04.
POSTAL OFFICIALS—
Question re—
Extra pay for

, Bombay. 297.

in the Digboi Thana. 402.

284-85.

doing foreign mail sorting work at Madras. 484-85.
POSTAL SERVICE—

Question re recruitment of Mussalmans in the —— in the United
Provinces. 420.

POSTAL SUPERINTENDENT (S)—

Question re railway and steamer passes for —— and Inspectors.
397-98,

POSTMEN—
Question re—

Grant of an allowance to —— in Delhi for the delivery of foreign
mails. 302.

Refusal of
475.

Ruffianly attacks on overseers,

POST OFFICE(S)—
Question re—

in Bengal to deliver letters to untouchable:.

and runners. 400-01,

Appointment of Muhammadans as Superintendent of —— in
Madras. 269-70.

Appointment of probationary Superintendents of —., 518-19.

Clerical establishment of the Correspondence Department of the
Madras General 485-86.

Clerical establishment of the Formgn Money Order Department
483-84.

in the Madras (General
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POST OFFICE(8)—contd.
Question re—contd-

Clerical establishment of the High Court Buildings — at
Madras. 483.

Clerical establishment of the Mint Buildings —— at Madras.
483.

Communal diserimination in the appointment of Superintendents
of in Madras. 229.

Congested quarters of the (General —— buildings at Madras.
486-87. .

Hardships of —— Savings Bank clerks. 401.

Pay of Extra Departmental Agents in certain —— in Bengal.
400,

Selection grade posts of Accountants and Assistant Accountants
in Head 407-08, -

Unsuitable quarters of the Mint Buildings —— Madras. 486.
POST OFFICE CASH CERTIFICATES—
Question re 420-21.
POST OFFICE EMPLOYEES—
See ‘“ EMPLOYEES."

POST OFFICE SAVINGS BANK(S)—
See ‘ SAVINGS BANKS.”’
POSTS AND TELEGRAPHS—
Question re—
Appointment of Sikhs in the Accounts Offices. 676-77.

Memorial from the clerical staff of the office of the Director
General, 673-74.

Pay of the subordinate staff of the office of the Director General
of ——. 674-76.

Reduction of staff of the office of the Director General of ——.
674.

POSTS AND TELEGRAPHS DEPARTMENT—
Question re—

Invidious distinctions amongst examinees for selection grade posts
in the 405-06.

Reported loss on the
PRESIDENT, Mp.—
Election of the 27-29.

Message from His Excellency the Viceroy approving of the election
;f, Maulvi Muhammad Yakub as —— of the Legislative Assembly.

397.
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PRESIDENT, Mz.—contd.

Remarks by —— while disallowing the Motion for Adjournment re
. continuation of repressive measures in the North-West Frontier
Province. 340-42.

Reply by — to the congratulations offered to him on his election as
President of the Legislative Assembly. 31-32.
PRESS(ES)—

Question re—

Additional duties done by the peons of the Government of India
. Simla. 549,
Allegations against Babu Jawahar Khan, officiating Assistant
Manager, Government of India , Simla. 551.

Carrying of heavy bundles by the peons of the Government of
India , Simla. 549.

Contribution to the —— of a letter on martial law by a Military
Officer. 415-16.

Discrepancies found in His Excellency the Viceroy’s 550.

Distribution of the money paid by the Indian Railway Confer-
ence Association to employees of the Government of India —,
Simla, 54748,

Employees of different communities in Lino and Mono sections
of the Government of India , Simla. 551-52.

Excessive work at the Government of India —— on Empire day.
552.

Gradation lists for the printing and clerical section of the Gov-
ernment of India , Simla. 549.

Grievances of certain employees of the East Indian Railway —
of Howrah and Calcutta. 390-92, 393.

Grievances of certain employees of the Eastern Bengal Railway
388-90, 393.

Grievances of certain employees of the Government of India
Calcutta. 392-93.

Gum used on envelopes made by the Security Printing —,
Nasik. 537.

Holding of all higher appointments in the Gavernment of India
——, Simla, by Muhammadans. 549.

Introduction of a provident fund for employees and amal-
gamation of certain of Government ——, 550,

Leave applied for by the employees of the Government of India
, Simla. 548-49.

Newspapers and required to furnish security. 236.

Number of employees of different communities in the Government
of India ——, Bimla, recruited during the time of Babu
Jawahar Khan, officiating Assistant Manager. 550.

" Promotion in the Government of India ——, Simla. 551.

’

»
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PRESS ORDINANCE—
Question re newspapers, ete., required to furnish security under the
. 54146, N

PREVENTIVE OFFICERS—

Question re pay of —— of the Madras Customs Department. 657-58.
PRICES—-

Question re obtaining for paddy and quantities exporied and im-
ported. 287-99. )

PRINTING SECTION—

Question re gradation lists for the —— and clerical section of the
Government of India Press, Simla. 549.

PRISONER(8)—
Question re—
Ampesty for political —. = 234.
Flogging of —— in Peshawar. 665.
Newspapers supplied to political ——. 235, 481.
Under-trial in the Peshawar Fort. 379.

Resolution re formulation of a scheme of self-Government for India
and release of political 625-55.

PRISONS (AMENDMENT) BILL—
See ** BILL(S).”

PRIVATE SECRETARY TO THE VICEROY, OFFICE OF THE—

Question re appointment of Muslims to —. 491-92,
PRIVIES—
Question re improvement of in third class railway carriages.
281.
PROBATIONARY PERIOD—
Question re for candidates for the Staff Selection Board examina-

tion in 1920. 511-12,
PROFESSIO'NAL TAX—
See ‘‘ TAX(ES).”
PROFITS— )
Question re—

Determination of the
poses. 309-10.

Setting off of losses against
PROMOTION(S)—

Question re—
—— in the Army. 247.
—— in the Government of India Press, Simla. 551.

of petty traders for income-tax pur-

for income-tax purposes. 310-11.
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PROPAGANDA—
Question re Congress

PROSECUTION(S)—
Question re—

for the recent political offences. 236-37.

under the Child Marriage Restraint Aet. 536.

PROVIDENT FUND(S)—

Question re introduction of a —— for press employees and amalgama-
tion of certain Government Presses. 550,

PROVIDENT FUNDS (AMENDMENT) BILL—
See ““ BILL(S).” '
PROVINCIAL GOVERNMENTS—
Question re tenure of office of Members of ——. 268.
PUBLIC ACCOUNTS COMMITTEE—
Discussion of the Report of the
PUBLIC SERVICE COMMISSION—
Question re—

Admission of certain retrenched eclerks to llie clerical examina:
tion of the 660-61.

Employment of Burmans on the 269.
Results of the last ministerial branch examination of the —-

amongst trans-border tribes. 481.

12-26.

510.
St{(;l%gth and communities of employees in the office of the ——.
517.
Q
QUALIFICATIONS—
Question re —— for the post of Health Officers of important ports
and municipalities in India. 553,
QUARTER(S)—
Question re—
Charge for electric installation in —— of Military Assistant Sur-
geons. 416.
Clerks’ at Phagli, Simla. 283.
Co‘i.lg‘g;sécfd —— of the General Post Office Buildings at Madras.
-87.
—— and house rent for the peons of the Government of India
Offices. 548.
szgagsion of shower baths in Government —— in New Delhi.

L110PB(LA)
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QUARTER (8)—contd.
Questiam rg-~~oonid.
Shortage of residential
Unsuitablc
486.
QUESTIONS—

Question re laying on the Table of full replies to —— to whieh ad
interim replies are given in the first instance. 540-41.

in New Delhi. 506.
of the Mint Buildings Post Office at Madras.

RACIAL DISCRIMINATION—
Question re—
—— in the admission of cycles in arsenals. 247
in the issue of passes on the Bengal Nagpur Railway. 319.
RAFIQUE, M. MUHAMMAD— '
Question re—

Accountants under the Financial Commissioner of Railways
249-50.

Allowances of railway accountants. 248,

Appointment of Muhammadans to the staff of the Zoological Sur-
vey of India. 252-62.

Exclusion of Muhammadans from the Council of the Imperial
Library, Caleutta. 252.

Non-employment of Muhammadans in the Imperial Library,
Calentta. 250-52.
Pay of railway accountants. 249.
RAGHUBER SINGH, Mr.—
Oath of Office. 1.
Resolution re formulation of a scheme of self-Government for India
and release of political prisoners. 651.
RAHIMTULLA, Mr. FAZAL IBRAHIM—
Motion for Adjournment re continuation of repressive measures in
the North-West Frontier Province. 336-37.

Question re qualifications for posts of Health Officers of important
ports and municipalities in India. 553.

Resolution re termination of the contraet of the Assam Bengal Rail-

way. 650:52.
RAID—
‘Question rg the armed —— at-Chittagong. 270-71.
RALL— |
Question re —— and steamer passes for Postal Superintendents and

Inspectors. 397-98.
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RAILWAY (8)—
Assam Bengal—
Question re losses on the ——. 303-04.
Resolution re termination of contract of the
Bengal and North Western—
Question re purchase of the —. 231-32.
Bengal Nagpur—
Question re—
Pay of improvers in the Workshops. 322,
Racial discrimination in the issue of passes on the —- 319.
Bombay, Baroda and Central India—
Question re fire in the carriage shop, Ajmer. 532.
Broad Gauge—
Question re opening of a —— between Jakhal and Sirsa. 236.
Chakia-Sudhwalia—
Question re construetion of the ——. 298,
Dibru-Sadiya—

366-77, 679-96.

Question re loss of life on the line. 401-02.
East Indian—
Question re—
Appointment of Indians as Goods Inspectors on the —. 262-63.
Appointment of Indians as Station Masters of first class stations
on the 263.*
Farnings from different classes of passengers on the —.
332-33.

Grievances of certain employees of the Presses of Howrah
and Caleutta. 390-92, 393.
Grievances of employees in the Lucknow Division of the —,

423.

Recruitment of ‘“ A ’’ grade guards on the 263-64.
Eastern Bengal— {
Question re—
Appointments and promotions on the 316-17.

Press. 388-90, 393.

Grievances of certain employees of the
Great Indian Peninsula—
Question re—
Appointment of apprentices on the 553.

Appointment of Indians as Loco-Foremen, Yard Controllers,
Station Superintendents on the 552-53

Statement (laid on the table) .by Mr. A. A. L. Parsons.re Hydro-
Electric power supplied for the 342-43.
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RAILWAY (S)—contd.
Kalka-Simla—

Question re loss of revenue on the —— due to private road motor
competition. 538-39.

Kangra Valley—

Question re expenditure on the —. 325.
Liucknow-Jaunpore—

Question re the 298.
Madras and Southern Mahratta—

Question re—

el

Overerowding of third class carriages on the 290.

Provision of better type carriages for through service on the —-—
and South Indian Railway. 490.

North Western—
Question re—
Increased employment of Muhammadans on the ——, 324-25.
Injustice to locally recruited Commercial Superintendents on the
280-81.
Overcrowding of third and intermediate class carriages on ‘the
——.  408-09.
Question re—
Accountants under the Financial Commissioner of ——. 249-50.

Appointment of aceountants on 496-97.
Carriage of mails between Northern®and Southern India by the

through route. 491.
Construction of a —— between Hazaribagh Road station and
Hazaribagh town. 298.
1 Issue of cheap return tickets on . 301.

Provision of Advisory Boards for 313-14.

Provision of eleetrie lights and fans in the
Muttra. 412-13.

connection between Burma and Siam. 268.

from Dohad to

Resolution re —— accidents. 599, 611-25.
South Indian—
Question re provision of better type carriages for through service on
the Madras and Southern Mahratta and . 490,
State—
Question re amalgamation of ——. 264-65.

RAILWAY ACCOUNTANT(S)—
See ¢ ACCOUNTANT(S).”
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RAILWAYS (AMENDMENT) BILL—

See ‘‘ Indian >’ under ¢ BILL(S).”

RAILWAY BRIDGE—

See ‘“ BRIDGE(S).”

RAILWAY CARRIAGES—

See ‘“ CARRIAGE(S).”

RAILWAY CLEARING ACCOUNTS O¥FICE—

Question re supersession of clerks in the ——. 284.

RAILWAY CONFERENCE ASSOCIATION—

See ‘* INDIAN — 7’

RAILWAY EMPLOYEES—

See ‘“ EMPLOYEES.”’

RAILWAY FREIGHT—

Question re refund of overcharged. ' 313.

RAILWAY PASSENGERS—

See ‘“ PASSENGER(S).”

RAILWAY PASSES—

See *“ PASSES.”’

RAILWAY SERVICES—

Question r¢e minimum educational qualifications required for
263.

RAILWAY SERVICE OF ENGINEERS—

See ¢“ INDIAN —.”’

RAILWAY STORES—

RAILWAY WORKSHOPS—

See ‘“ STORES.”’

See ‘“ WORKSHOP(S).”

RA_INY, THE HoNouraBLE SR GEORGE—

-Congratulations by

to Maulvi Muhammad Yakub on his election
as President of the Legislative Assembly. 30-31.

Indian Lae Cess Bill—

Presentation of the Report of :Select GOmmlttee 3.
Motion to consider. 343-44.
. Motion to pass. 344.

* Motion to reduce Demand for Supplementary Grant for ¢ Miscellane-

LES

ous re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 190, 216-21.

Point of order whether a discussion of the Simon Commission’s Report
is in order on a Demand for a Supplementary Grant for the ex-

_ . penses of the Round Table Conference under ‘‘ Miscellaneous ’’.

44, 45-46, 51-52.
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RAINY, THE HoNOURABLE SR GEORGE-—contd.
Resolution re—

Convention concerning the marking of weight on heavy packages
transported by vessels. 365.

Convention for protection of workers against accidents. 361,
363-64.

Formul:ztion of a scheme of self-Government for India and re-
lease of political prisoners. 643, 648-51.

Railway accidents. 612, 622-25.
Termination of contract of the Assam Bengal Railway. 366-70.
Statement of Business hy ——. 99,
‘'RAJAH, Rao Basapur M. C.—
Question re—

Carriage of mails between Northern and Southern India by the
through railway route. 491.

Halt of the Grand Trunk Express at stations between Berwada
and Madras. 489.

Late arrival of the Grand Trunk Express at the Central Station,
Madras. 488-89.

Overcrowding of through third class carriages by Indian sepoys.
490.

Provision of better type carriages for through service on the
Madras and Southern Mahratta and South Indian Railways.
490,

Provision of buffet cars in the Grand Trunk Express. 490.
Running of a through train between Delhi and Madras. 489-90.
RAMJAS COLLEGE— _
Question re provision of a road between New Delhi and —~ and
Tibbia College. 538.
RAMJI, Rao Sanme B.—
Qath of Office. 1.

Resolntion re formulation of a scheme of self-Government for India
and release of political prisoners. 641-43.

RANGA, Mz. N. G.—
Hindu Gains of Learning Bill—
Motions to consider and to ecirculate. 459.

Motion to reduce Demand for Supplementary Grant for ‘¢ Misccllane-
ous ’’ re inadequate and unsatisfactory suggestions and recom-
mendations of the Indjan Statutory :Cpmmis_sion. 137-42.

_. Oath of Office. 1.
Question re—
Additional duty on petrol and abolition of toll gates. :291-92.



]

RANGA, Me. N. G.—contd.
Effect of the new cotton duties on the handloom’ mdustry 292.
Export duty on rice. 287.
Disabilities of assisted immigrants from South Africa. 296.

Distribution by Govermnent oﬂﬂcmls of leaflets on the Salt tax
and land revenue. 290-91. -

Overcrowding of third eclass carriages on the Maidras and Soush-
-ern Mahratia Railway. 290.

Prices obtaining for paddy and quantities exported and imperi-
ed. 287-89.

Unfair statements in. leaflets about the I:mrden of land revenue.
291,

Questlon (Supplementary) re report of infjuiry into the incidents at
Peshuwar., 480. ;

Resolution re—
Convention for protection of workers against accidents. 361-63,
364.
Formulation of a seheme of self-Government for India and release
of political prisoners. 635-39, 651.

Outbreak of lawlessness at Dacea. 584-86, 592.
RANGA 1YER, Mr. C. S—
Motion for Adjournment re—

Firing into and violation of the sanectity of the Sisganj Gurdwara
at Delli. 562, 553,

Treatment received by two Congress volunteers from the Police in
Simla. 558-59.

Motion to reduce Demand for Supplementary Grant for ** Miscellane-
ous’’ re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 82, 109, 111, 112-
19, 180, 182.

Point of order whether a discussion of the Simon Commission’s Report
is in order on the Demand for a Supplementary Grant for the ex-
penses of the Round Table Conference under ¢ Miscellaneous *’.
45,

' Point of order whether an Honourable Member ;s in order in referring
to some private conversation he had with some high authority out-

side. - 88,
RANGOON—
Question re extension of the Air Mail Serviee to Calcutta and —
282.

RANMALSINHJT, SARDAR J.—
Oath of Office. 1. N
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RAWALPINDI—

Question re appointment of a British military chief clerk in the —
arsenal. 246.

REBATE—
Question re—

—— on goods despatched to Afghanistan. 324.
—— on traffic to Afghanistan. 299.

RECOMMENDATIONS— _
Motion to reduce Demand for Supplementary Grant for ‘‘ Miscellane-
, ous’’ re

Failure to create an atmosphere of peace and good-will for the
Round Table Conference and the inadequate and unsatisfac-
tory —— made by the Simon Commission both from the point
of view of the country in general and that of the Muslims in
particular, which will be placed before the Round Table Con-
ference. 128-33.

Inadequate and unsatisfactory suggestions and —— of the Indian
Statutory ' Commission. 42-98, 100-49, 152-222.

Question re—

of the Civil Justice Committee. 282.
—— of the Indian Cinematograph Committee. 301.
—— of the Tariff Committee. 317.

RECREATION CLUB(S)—

Question re grants made to —— of Postal and Telegraph officials.
399-400.
RECRUITMENT(S)—
Question re—
Direct of clerical staff of certain offices. 509-10.

of heads of Departments m the North-West Frontier Pro-
vince. 420.

—— of Indians as ‘‘ Charge Hands ’’ in the Khara.gpur Railwhy
Workshops. 322-23.

of Muslims to the Government of India Secretariat and
Attached Offices. 662-63.

—— of Mussalmans in the postal service in the United Provinces.
420.

Restriction of in the Postal Department, Bombay. 297,
REDDI, Mr. T. N. RAMAKRISHNA—
Hindu Gains of Learning Bill—
Motions to consider and to ecirculate. 456-57.

Qusegglon re restoration of stipends to members of the Carnatic family.
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REDDI, Mz. T. N. RAMAKRISHNA—contd.

Resolution re formulation of a scheme of self-Government for India
,and release of political prisoners. 651-55.

REDISTRIBUTION—
.. . Question re —— of areas of Qriya-speaking peoples. 406-07.
REFORM(S)—
Question re for the North-West Frontier Province. 665-71.
REGIMENTS—
Question re disbanded Burmese ——. 268.
REMISSION—
Qiefgi% re of land revenue in the North-West Frontier Province.
RENT(8)—
Question re—
Land —— demanded by the Istimrardar of Pisangan. 531.
Reckoning of Delhi camp allowance as part of emoluments for
recovery of ——. 519,

REPEALING AND AMENDING BILL—
See ‘* BILL(S).”

REPLIES—
Question r¢ laying on the table of full —— to questions to which
ad inferim are given in the first instance. 540-41.
REPORT(S)—

_Discussion of the

of the Public Accounts Committee. 12-26.

Preliminary upon the expenditure of the Central Government
laid on the table by the Honourable Sir George Schuster. 343.

Question re—

Examination of the —— of the Indian Central Committee. 277.
Examination of the of the Indian Statutory Commission.
278. -

Low standard of Archeological —. 241,
—— of inquiry into the incidents at Peshawar.  480-81.
of the Peshawar Inquiry Commlttee 660.

Translation Uand dlstrlbutlon of the Indlan Central Committee’s
—.. 330-31

REPRESENTATION (S)—
Question re—

in the Government of India offices. 499,
.of Dr. Desal a member of the Deolali Cantonment Board.

Communal

" 306.
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REPRESENTATION (S)—contd.
‘Question re—oontd.

of the All-In:dia Cantonments’ Association at the Round
Table Conference. 311-12. '

—— submitted by the Risalpore Cantonment Bazaar Association.
332. "

REPRESENTATIVES—
Question re selection of ——— for the Round Table Conference. 402.
REPRESSIVE MEASURES—

Motion for Adjournment re continuation of
Frontier Provinece, 33342,

Question re resignations of members of legislatures as a protest

in the North-West

against 234.

REPUBLICATION—

Question re —— of Moore’s ‘“ Family Medieine . 537.
RESEARCH FUND ASSOCIATION—

See ‘“ INDIAN ——.*
RESERVE DEPRECIATION FUND(S)-—-

Question re absorption of —— in Ways and Means Balances. 230-31.
RESIDENT(S)—

Question r¢ eriminal suits filed by the New Delhi Municipality against
and shopkeepers in New Delhi. 504.

RESIDENCES—

Question re installation of the flush system in all —— in New Delhi.
508-09.

RESIGNATIONS—

Question re of members of legislatures as a protest against re-
pressive measures. 234.

RESOLUTION(S)—
re—

Convention concerning the marking of weight on heavy pack-
ages transported by vessels. 365.

Convention for protection of workers against accidents. 361-64.

Formulation of a scheme of self-Government for India and releasg
of political prisoners. 625-55.

Outbreak of lawlessness at Dacea. 567-98.
Prevention of industrial accidents. 9-12.
Railway accidents. 599, 611-25.

Termination of contract of the Assam Bengal Railway. 366-77,
679-96.
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RESULT(8)— .

Question r¢ —— and teachers of the Normal School, Ajmer. 516-17.
RETRENCHMENT OFFICER—

Question re scope of the -——'s inquiries. 398-99.
RETURN TICKETS--

Question re issue of cheap
REVENUE(S)—

Question re—

Anticipated extra expenditure and fall in —— as a result of
the Congress movement. 547.

Distribution by Government officials of leaflets on the Salt Tax
and land —— 290-91,

Loss of —— caused by the civil disobedience movement. 609.

Loss of on the Kalka-Simla Railway due to private road
motor competition. 538-39.

Remission of land —— in the North-West Frontier Province.
418-19.

_ derived from petrol and oil in Assam. 402.

—— of the Indian Museum, Caleutta. 226-27.

Unfair statements in leaflets about the burden of land ——, 291.

REVENUE COMMISSIONER—

Statement (laid on the table) re appearance of counsel in the =ourt
of the , North-West Frontier Provinee. 609-10.

REVENUE OFFICERS—
Question re magistrates and
RICE—
Question re export duty on ——. 287.
RIOT(S)—
 Question re casualities in the Bakr-Id —— at Digboi, Assam. 24041,

RISALPUR—

Question re death of Sergeant Wiltshire in landing in an aeroplane at:
——.  658-59.

RISALPUR CANTONMENT—
Question re re-imposition of a professional tax in ——. 331-32.
RISALPUR CANTONMENT BAZAAR ASSOCIATION--
Qusstion re representation submitted by the ——. 332,
ROAD(8)—
Question ¢ construetion of a — between New Delhi and Ramjas
Tibbia Colleges. 538.

-

4

on railways. 30L.

in Ajmer-Merwara. 5835.
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ROAD MOTOR(S)—
See * MOTOR(S).”
ROUND TABLE CONFERENCE—

Motion to reduce Demand for Supplementary Grant for “ Miscellane-
ous *’ re failure to create an atmosphere of peace and goodwill for
tiic - — and the inadequate and unsatisfactory recommendations
made by the Simon Commission both from the point of view of the
country in general and that of the Muslims in particular, which
will be placed before the ——. 128-33.

Question re—
Agenda for the 278-79.

Representation of the All-India Cantonments’ Association at the
. 311-12.

Relection of representatives for the 402.

—— discussed under Demand for Supplementary Grant in
respect of ‘‘ Miscellaneous " 42-98, 100-145, 152-222.

ROUTE—

Question re carriage of mails between Northern and Southern India
by the through railway 491.

RULE\S)—

Question ro—

- Government eireulars interpreting the Cantonment Aet and —
thereunder. 329-30.

Revision of —— for apprentices at the Kharagpur Railway
Workshops. 323-24.
RULING(S)—
Bill(s)—

Select Committee—

The prineiple of a Bill cannot be attacked after it has been
referred to a —— 436.

Demands for Supplementary Grants —— Motions for Reduction—

A discussion of the Simon Commission’s Report is not out of
order on a for the expenses of the Round Table Confer-
ence. 51.

.On a —— Honourable Members, in dlqcubsmg the Simon Com—
mission’s Report should restrict themselves to general observa-
tions, and should not go into minute details of the recom-
mendations in it. 51.

While the analogy of the debate on the Gereral Budget of dis-
cussing the whole policy of Government does not apply, the
established practice that questions of policy cannot be dis-
cussed. on a need not be followed when a Demand is made
which was not contained in the original Budget. 44.
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RULING(S)—contd.
Miscellaneous—-
A correction of faet is not a point of personal explanation. 83.
An IIonourable Member cannot go into the internal adminisivu--
tion of the Indian States. T74.
An llonourable Member cannot rise to a point of order when a
motion is being put by the Chair. 4.
An Honourable Member is not entitled to see the nomination

papers for election of the President when the ballot is about
to be taken. 29.

It is open to the President or the Deputy President at any time
to request the most senior member of the Panel of Chairmen to
preside over the Assembly. 28.

Reference to private conversation with outsiders should be avoid-
ed. 83.

Repetition of jokes is not out of order. 112.

The reading of newspapers is not allowed when the House is
sitting. 175.

Motion for Adjournment—

A —— must be restricted to a single matter of recent occurrence

and must be of an urgent nature. 340.

Matter to be discussed must be of recent occurrence and should
be brought forward for discussion at the earliest opportunity.
566-67.

Matter to be discussed must not only be definite and of reecnt
occurrence but must be shown to be urgent and of public
importance. 559.

Matters for which Provineial Governments are responsible
should not be debated in the Legislative Assembly by means

of 559.
- — must be in proper form. 560.
RUNNERS—
.Question re ruffianly attacks on overseers, postmen and ——. 400-01.

SAITI, Bir. LAL NARENDRA PRATAP—
Oath of Office. 1.
Question re—
Dispersion with lathis of non-violent citizens. 301-02.
Lucknow Jaunpore Railway. 298.
Number of persons sentenced for civil disobedience. 298-99.
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SALARY BILLS—

Question re subscriptions collected through —— from railway em-
pleyees. 266,
SALE—
Question re importation and —— of spurious drugs in India. 422-23.

SALE OF GOODS BILL—

See ¢ Indian —— ’’ under ‘‘ BILL(S).”
SALT—

Question re ownership of
SALT ACT—

See ¢“ ACT(8S).”
SALT TAX—

Question re distributions by Government officials of leaflets on the
and land revenue. 290-91. -

SAMS, Mz. H. A—
Oath of Office. 1.
Resolution re outbreak of lawlessness at Dacea. 568.

at Dharsana. 475.

SANITATION—
Question re——
Deplorable of Ajmer and Beawar due to lack of Govern-
ment grants. 493-94.
Education, health and —— of Ajmer-Merwara and Delhi. 492.

SARDA, Rar Sanie HARBILAS—
Court-fees (Amendment) Bill—
Motion to consider. 464.
Motion to pass. 464.
Hindu Widows’ Right of Inheritance Bill—
Motion to refer to Seleet Committee. 470-71.

Motion for Adjournment re continuation of repressive measures in
the North-West Frontier Provinee. 337,

Motion to reduce Demand for Supplementary Grant for ‘‘ Miscellane-
ous '’ re inadequate and unsatisfactory suggestions and recommenda-
tions of the Indian Statutory Commission. 145-47.

Question re—

" Appointment of a whole-time Superintendent of Education of
Ajmer-Merwara. 404-05.

Collection of water in the Bisla tank at Ajmer. 465.
Denial of land to ezx-serviee sepoys of Merwara. 403.

Deplorable sanitary conditions of Ajmer and Beawar due to lack
of Government grants. 493-94.
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SARDA, Rar Sarmr HARBILAS—contd.
Question re—contd.

Education, health and sanitation ef Ajmer-Merwara and Delhi.
492.

Grants given to the district boards of Delhi and Ajmer. 492-Y3.
Lack of grants given to the Ajmer Munieipality. 493.
SABFARAZ HUSSAIN, KBAN BAHADUR—
Question re—

Absence of Mr. Augier from meetings of the Cantonment Board,
Neemuch. 305-06.

Appointment of clerks in Army Headquarters. 284.
Appointment of Indian T'rade Commissioners in Europe. 300.
Appointment of stamp vendors. 302.

Clerks’ quarters at Phagli, Simla. 283.

Complaint by a member of the Deolali Cantonment Board. 304.

Construction of a railway between Hazaribagh Road station and
Hazaribagh town. 298.

Construction of a railway bridge over the river Gandak.
285-86.

Coustruetion of the Chakia-Sudhwalia Railway. 298..
Discharge of Cantonment Fund servants. 305.

Education of the children of migratory staff of the Govern-
ment of India. 803.

Education of the children of railway employees. 297.

Employment of Mr. Weatheral by the Executive Officer, Ambala
Cantenment. 307.

Extension of Delhi eity. 282.

Extension of the Air Mail Service to Caleutta and Rangoon.
282.

Extra pay for postal officials. 284-85. .
Formation of Indian armoured car companies. 297,

Grant of an allowance to postmen in Delhi for the delivery of
foreign mails. 302,

Housing conditions of workmen at Lillooah. 286.
Improvement of privies in third class railway carriages. 281.
Introduction of the elective element in Cantonment Boards. 304.
Issue of cheap return tickets on railways. 301.

Losses on the Assam Bengal Railway. 303-04.

Opzeglgng of a Broad @auge Railway between Jakhal and Sirsa,

Opium inguiry. 288.
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SARFARAZ HUSSAIN, Kaan BaHADUR—cORtd.
Question re—contd.

Professional accountants employed by the Income-tax Depart-
ment, Bombay. 303.

Prohibition of opium smoking. 281-82,
Recommendations of the Civil Justice Committee. 282.

Recommendations of the Indian Cinematograph Committee. 801.
Representation of Dr. Desai, a member of the Deolali Canton-
ment Board. 306.

Restriction of recruitment in the Postal Department, Bombay.
297.

Restrictions on the use of the Mall, Kohat. 304-05.
Resumption of bazar sites in Cawnpore. 305.

Sanction to the re-erection of an old building by the Executive
Officer, Ambala Cantonment. . 307.

Sunday and holiday allowances for post office employees. 300.

Snp-rsession of clerks in the Railway Clearing Accounts Office.
284.

Terminal tax on goods entering New Delhi. 284,
The Simla railway station. 285.
Time test for the Postal Department. 302.
Waiting room at Khajauli. 283.

SARMA, Mr. R. S.—

Motion for Adjournment re continuation of repressive measures in
the North-West Frontier Province. 337.

Motion to reduce Demand for Supplementary Grant for ‘‘ Miscellane-
ous ’, re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 110-12, 113.

SATYAGRAHIS—
Question re assault‘s on —— by the police. 233.
SAVINGS BANK—
Question re hardships of post office
SCHOOL(8)—
Question re—
(Classes in the Government Central Girls’ , Ajmer. 514.
Establishment of a Girls’ High at Peshawar. 383-88.

Establishment of a High —— for girls in the North-West
Frontier Province. 418.

‘Lack of English teaching at the Pisangan vernacular secondary
514-15,

Migratory

clerks. 401.

for Simla and New Delhi. 539,
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SCHOOL(8)—contd.
Question re—contd.
Results and teachers of the Normal —— Ajmer. 516-17.

Visits paid to certain by the Assistant Superintendent of
Education, Ajmer-Merwara. 514.

Visits paid to —— by Mr. P. B. Joshi, Assistant Superintendent
of Education, Ajmer-Merwara. 516.

Waste of Government money on the Central Girls’ ——, Ajmer.
513-14.
SCHUSTER, Tue HoNouraBLE SIR GEORGE—

Demand for Supplementary Grant in respeet of—

Expenditure in England under the control of the Secretary of
State for India. 223.

Home Department. 5.
Miscellaneous. 9, 42.
biscussion of the report of the Public Accounts Committee. 21-26,

Motion to reduce Demand for Supplementary Grants for ‘‘ Miscellane-
ous ’’ re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 65-67.

Negotiable Instruments (Second Amendment) Bill—
Motion to refer to Select Committee. 3.

Motion for the appointment of Sir Hugh Cocke to the Select
Committee. 41.

Presentation of the Report of Select Committee. 100.
Motion to consider. 344-46.
Motion to pass. 347.

Preliminary Report upon the expenditure of the Central Government
laid on the table by the 343.

Resolution re termination of contract of the Assam Bengal Railway.
375, 376, 687-91.
SECRETARIAT—
Question re—

Admission of non-graduates to. the examination for the First
Division of the Government of India ——. 4924,
Candidates of 1922 for the First Division of the 425,

Claims of the existing qualified candidates to vacancies in the ——
and Attached Offices. 661-62.

Difference in treatment between departmental and non-depart-
mental candjdates for appointments in the Government of

~ India ——. 663.

Grant of house rent and —— rates of pay to clerks of A
Headquarters. 504. Py ind

LICPR(LA)

bt
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SECRETARIAT—contd.
Question re—contd.

Lack of an unorthodox Hindu Tifin Room in ‘the Civil ——
buildings at Simla. 539-40.

Recruitment of Muslims to the Goovernment of India Secretariat
and Attached Offices. 662-63.

SKECRETARY OF STATE FOR INDIA—
Demand for Supplementary Grant in respect of ‘‘ Expenditure in

England under the control of 228,
SECURITY (IES)—

Question re— _
Newspapers and Presses required to furnish —. 236.
Newspapers, etc., required to furnish ——— under the Press

Ordinance. 541-46.
Newspapers required to deposit 276.
Utilization of unclaimed interest on Government ——. 232.
SKECURITY PRINTING PRESS—
Question re gum used on envelopes made by the ——, Nasik. 537.

SELECTION GRADE—
Question re—

Appointment of supervisors for Postal Departments. 3J6.

Invidious distinetions amongst examinees for —— posts in the
Posts and Telegraphs Department. 405-06.

Lowest —— examination of the Postal Department. 485,

posts of Accountants and Assistant Accountants in Head
Post Offices. 407-08.

SELF-GOVERNMENT FOR INDIA—

Resolution re formation of a scheme of
prisoners. 625-55.

SEN, Mr. S. C.—
Oath of Office. 99.

Resolution re eutbreak of lawlessness at Dacea. 577-80.
SEN, Mr. U. N—

and release of political

‘\.lotlon to reduce Demand for Supplementary Grant for ‘‘ Miscellane-
ous’’ re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Statutory Commission. 62-64.

Oaih of Office. 27.

Resolution e formulation of a scheme of self- Government for Inds
and release of political prisoners. 644-46.
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SEPOYS— teoan

Question re—
Denial of land to ex-serviee ~——, Merwara. 403.

Overcrowding of through third class earriages by Indian —--.

490.
SERVANTS— ,
Question re discharge of Cantonment Fund —. 305. ,
SERVICE— _
Question re condonation of a break in —— for pension. 501-02.

SHAFEE DAOODI, MavLvi MUHAMMAD—

Motion for Adjournment re continuation of repressive measures in
the North-West. Frontier Province. 334-36.

Motion to reduce Demand for Supplementary Grant for *“ Miscellane-
ous ' re inadequate and unsatisfactory suggestions and recom-
mendations of the Indian Sta.tutory Commission. 175-79.

Questian re restoration of snpends of members of the Carnatic Family.
266-67.

Resolution re formulation of a ‘scheme of self- Government tor Ind.la
and release of political prisoners, 639-41.

SHAH NAWAZ, Miaxn MOHAMMAD— e

Motion to reduce Demand for Supplementary Grant for ¢‘ Miscellane-
ous.”’ re inadequate and unsatisfactory suggestions and reeom-
mendations of the Indlan Statutory Commission. . 42-56 82, 75,
147.

Question re qualifications for. posts of Health Oﬁimrs of meortant
ports and municipalities in India. 553. T

SHAHJAHANPUR— [
Question re— :

System of audit in clothing factories in —— and Madras. 52224

Transit charges on. material despatehed to the —— clothing

factory. 525.
SHOLAPUR DISTURBANCES—
Question re the ——, 271-72.
SHOOTING—
Question re of a villager at Charsadda. 380-81.
SHOOTING ACCIDENT—
Question re in Peshawar. 677.

SHOP(S)—
Question re—

Fire in the Bombay, Bareda and Central India Railwa i
—, Ajmer. 532, v carridge

Ordinance against picketing foreign eloth ——, 411.12.
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‘SHOPKEEPERS—
Question re eriminal suits filed by the New Delhi Municipality against
residents and ——— in New Delhi. 504.

SHOWER BATH(8)—
See ‘“ BATH(S).”

SIAM—
Question re railway connection between Burma and ——. 268.
SIDDIQI, Mr. ABDUL QADIR—
Question re—
Discharge of a Muslim girl student from the Lady Hardinge
; Medical College, New Delhi. 496.
Number of Muslim students and staff in the Lady Hardinge
Medical College and Hospital, New Delhi. 495,
Number of students discharged from the Lady Hardinge Medical
College, New Delhi. 496.
Restoration of stipends to members of the Carnatic family. 495.
; Un-qualified clerks in the Army Department. 671-72.
SIEGE—
Qlﬁgion r¢ —— of Dehra Ismail Khan by the police and military.
SIKH (8)—
Question re—
Appointment of —— as Income-tax Officers. 315.
%' Appointment of —— in the Posts and Telegraphs Accounts
P Offices. 676-77.

JILVER (EXCISE DUTY) BILL—
See ‘“ BILL(S).”

SIMLA—
Motion for Adjournment re treatment received by two Congress
volunteers from the Police in ——. 554-60,

Question re—
Action against Congress volunteers walking on the Mall ——.

604-09.
Additional duties done by the peons of the Government of India
Press, —. 549. _
Allegations against Babu Jawahar Khan, Officiating Assistaur
Manager, Government of India Press, —. 551. -
Carrying of heavy bundles by the peons of the Government o
India Press, 549.

Clerks’ quarters at Phagli, 283.

Date of the move of Government of India offies from New Delhi
" to ——. 50708, '
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SIMLA—contd. o
Queption re—conjfd.

Dlscontmuance of summer concesmon t:lckets from Lahore 1?0 —_—
553-54.

Distribution of the money paid by the Indian Railway Confet-
ence Association to employees of the Gavernment of India Press,
—. 54748.

Employees of different communities in Lino and Mono sections
of the Government of India Press, 551-52.

Gradation lists for the printing and clencal sectlon of the Gov-
ernment of India Press, 549,

Holding of all higher appointments in the Government of India
Press, by Mumhammadans. 549. .

Lack of an unorthodox Hindu tiffin room m the Civil Secretariat
buildings at 539-40.

Leave applied for by the employees of the (}ovemment of India
Press, ——. 54849,

Medical attendance for Government servants in
409-10.

Medical attendanee on Government employees in ——. 505-506.
Migratory school for and New Delhi. 539.

Number of employees of different communities in the Govern-
ment of India Press, recruited dirring the timé of Babu
Jawahar Khan, ofﬁciating Assistant Manager. 5560.

Occupation by members, when the Legislature is not sitting, of
houses provided for them in ——. 265-66. !

Pancity of letter boxes in ——. 408.

Promotions in the Government of India Press, —. - B51.

Provisions of a water pipe on the platform of the railway
station. 538.

The railway station. 285.

Treatment received by two Congress volunteers from the Police
in —. 601-04.

SIMON COMMISSION—

Mothp to reduce Demand for Sypplementary Grant for Miscellane-
6us”’ re failure to create an atmosphere of peace and goodwill for
the Round Table Conference and the madequate anc unsatisfactory
recommendations made by the —— béth from the point
of view of the country in general and:that of the Muglims in parti-
;glsagawhlch will be placed before the Round Table Conferenoc.

STMON COMMISSION’S REPOR'l"-—

— diseussed under Demand for Supplementary Grant in respect of
‘* Miscellaneons 2. 42:98, 100-149, 152-222.

i and Delui.
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SINGH, Mr. ADIT PRASAD—

Motion to reduce Demand for Supplementary Grant for ** Misceflane-

ous ”’ re inadequate and unsatisfactory suggestions and recommen-
dations of the Indian Statutory Commission. 144-45.

SINUH, Me. GAYA PRASAD—

Demand for Supplementary Grant in respect of ‘‘ Home Depart-
ment ’’. 6.

Hinda Gains of Learning Bill—
Motions to consider and to circulate. 458,
1linduv Widows’ Right of Inheritance Bill—
Motion to refer to Select Committee. 472.

Motion for Adjournment re treatment received by two Congress
volunteers from the Police in Simla. 555-56.

Motion to reduce Demand for Supplementary Grant for “‘ Miscellane-
ous ’ re¢ inadequate and unsatisfactory suggestions and recom-

mendations of the Indian Statutory Commission. 156-157, 176, 18C,
181.

Queshon re—

Congress propaganda amongst trans-border tribes. 481,

Contribution to the press of ‘a letter on martial law by a miinary
officer. 415-16. .

Declaration of the All-India Congress Committee as an unlawful
Association. 481.

- Exelusion of Indians in advertlsement for Aas:stant Surgeons.
414.

Law degrees recognided by the Allahabad High Court. 415,
Newspapers supplied to political prisoners. 481.
Report of inquiry into the incidents at Peshawar. 480-81.

Reported wholesale arrests in the NOrth West Froutler Pro-
vinee. 479.

Use of Indian landing grounds by a foreign air service. 414-15.
Withholding of a telegram in Champaran. 414.
Questicn (Supplementary) re—

Actmn sgainst Congress volunteers walking on the Mall, Simla.
605-08.

Convictions under the Salt Act. 233.

Detention of Mahatma Gandhi. 240.

Disturbance at Peshawar. 275.

Flogging in the Peshawar jail. 382.

Ordinance against picketing. foreign cloth shops. - 412.
Purchase of the Bengal and North Western Railway. 231-32.
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SINGH, Mr. GAYA PRASAD-—contd.
Question (Supplementary) re—contd.

Treatmeut received by the Congress volunteers from the poii-?e in
Simla. 602-04.

Resolution r¢ outbreak of lawlessness at Dacea. 582, 586-90, 391.

Withdrawal of his remarks made in connection with the sapple-
mentary questions re the action against Congress volunteers walk-
ing on the Mall, Simla. 633.

SIRSA—

"Question re¢ cpening of a Broad Gauge Railway between Jakhal and
—- 256,

SISGANJ GURUDWARA—

Motion for Adiournment re firing into and violation of the sauetity
of the -—— at Delhi. 560-67.

SOLDIERS---
Question rc—

Burning and oeccupation by
bodies in Peshawar. 380-81.

Payment of counsel to defend —— and officers court-martialled
327-28.

SOLITARY (CONFINEMENT—
~ Question re reported insanity of a prisoner under
SORLEY, Mr. H. T.—
Oath of Office. 27.
SORTING-—-

Question re postal officials doing foreign mail —— work at Madras.
484-85.

SOUTH AFRICA -

Question re disabilities of assisted immigrants from ——. 290.
SOUTH INDIAN RAILWAY—

8ee “* RAILWAY(S).”
SOUTHERN JNDIA—

Question re carriage of mails between Northern India and —— by
the through railway route. 491.

STAFF SELECTION BOARD— -
Question re— . §
Probationary period for candidates of tlié D — exammatlon in

of certain offices of political

659-60.

1920. 511-12.
-—— examination of 1920. 511.
STAMP: VENDQRS—- -~/ - ©

Question re appointment of —— 302,
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STATEMENT(S)—
Question re unfair
291.
STATEMENT (S) (LAID ON THE TABLE)—

—— by Mr. A. A. L. Parsons re Hydro-Electric power supplied for
the Great Indian Peninsula Railway. 342-43.

—— by Sir Frank Noyee, re—

Appearance of Counsel in the Court of the Revenue Gommm-
sioner, North-West Frontier Province. 609-10.

Introduction of an elective element into the Peshawar Munieipal
Committee. 3.

in leaflets about the burden of land revﬁnue.

—— by the Honourable Mr. H. G. Haig, re conﬂctlons upder the Salt
Act. 610.

STATEMENT OF BUSINESS—

—— by the Honourable Sir George Rainy. 99.
STATE-OWNED RAILWAYS—

See ‘“ RAILWAY(S).”
STATION MASTERS—

Question re¢ appointment of Indians as —— of first e.lass stations on
the East Indian Railway. 263.

STATION SUPERINTENDENT(S)—

Question re appointment of Indians as Loco-Foremen, Yard Con-
trollers on the Great Indian Peninsula Railway. 552-53.

STATUTORY COMMISSION—
See  INDIAN ——”
STEAM-VESSELS (AMENDMENT) BILL—
See ** Inland —— *’ under ‘ BILL(S).”
STEAMER—

Question re raid and —— passes for Posjal Sunperintendents and
Inspectors. 397-98.

STEEL INDUSTRY (PROTECTION) BILL—
See «* BILL(S).”
STIPENDS —

Question re¢ restoration of —— to mmphers of the Carnatie family.
266-67, 492, 495, 535.

STODART MR J C—
Oatk of Oﬁ’iﬂe 2.

STORE&—

Question re tenders for the supply of railway ——. 316-16.
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STUDD, Mr. E—

Motion to reduce Demand for Supplementary Grant for ‘‘ Mlscellane-
" ous ’’ re inadequate and unsatisfactory suggestions and recommen-
dations of fhe Tndian Statutory Commission. 173-74.

Oath of Ofﬁce 1.
STUDENT(S) —-

Question re—

Appointment to the Indian Service of Engineers of —— of the
Thomason Civil Engineering College. 410-11.

Discharge of a Muslim girl from the Lady Hardinge Medi-
cal College, New Delhi. 496.

Diseouragement of Muslim —— at the Lady Hardinge Mediea!
College, New Delhi. 520-21.

Ill-henith of K. Fatima, a Muslim girl
Medical College, New Delhi. 521-22.

Number of Muslim and staff in the Lady Hardinge Medical
College and Hospital, New Delhi. 495.

Number of — discharged from the Lady Hardinge Medieal
Coliege, New Delhi. 496.

SUB-DIVISIONAL OFFICERS—

Questmn re confirmation of sub-overseers and —— in the Military
- Engineering Service. 326,

SUB-OVERSEERS—
Question r¢ confirmation of and Sub-Divisional Officers in the
Military Engineering Service. 326.
SUB-POSTMASTER—

Question re denial of first class powers to the —— Beadon Street,
Post Office, Calcutta. 395.

SUBSCRIPTIONS—
Question re
266.
SUBSISTENCE ALLOWANCES—
See ““ ALLOWANCE(S).”
SUHRAWARDY, Dr. A—
Hindu Gains of Learning Bill—
Motmns to consider and to circulate. 48.
Hmdu Widows’ nght of Inheritance Bill—
Motion 1o refer to Select Committee. 471.

Motion for Adjournment re continuation of repressive measyres in
""thé 'North-West Frontier Province. 339.

at the Lady Hardinge

eoilec’t_ed through salary bills from railway employees.
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SUHRAWARDY, De. A.—conid.

Motion to reduce Demand for Supplementary Grant for ‘‘ Miscellane-
ous ’’ re inadequate and unsatisfactory suggestions and recom-

mendations of the Indian Statutory Commission. 58, 87, 161, 201.
211,

Mussalman Wak{ Validating (Amendment) Bill-—
Consideration of clause 1. 467, 468-69.
Resolution re—
Outbreak of lawlessness at Dacca. 578, 582, 587, 588, 594.
Railway accidents. 615, 620.
SUIT(S)—

Question re G rmnnal —— filed by the New Delhi Municipality against
residents and shopkeepers in New Delhi. 504,

SUNDAR SINGH, SADHU—

Question re fate of —. 262.
SUN DAY-—-
' Questwn re -—— and holiday allowances for post office employees.
300.

SUPERINTENDENT (S)--

Quest'ion re injustice to locally recruited coramercial —— on the North
Western Railway. 280-81.

SUPERINTENDENT OF EDUCATION—

Question re appointment of a whole time
404-05.

SUPERINTENDENT OF POST OFFICE(S)—
Question re—-
Appointment of Muhammadans of

for Ajmer-Merwara.

in Madras. = 269-70.

Appointment of probationary 518-19.
(fommunai diserimination in the appomtment of —— in Madras
229.
SUPERSESSION— .
Question re of clerks in the Railway Clearing Aeccounts Office,
284.

SUPERVISORS—

Question re appomtment of selectmn grade
ments. 396. -

SYKES, Mk. E. F.—

- for Postal Depart-

Question re death of Sergeant Wdtshlre m landmg in an aemplane at
Risalpur. 658-59.
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TABLE(S)—

Question re laying on the of full replies to questions to which ad
interim replies are given in the first instance. 540-41.

TANK, EX-NAWAB OF—

Question re refusal of permission to Ghu}am Kamm Khan, — to
reside in the North-West Frontier Province. 487-88.

TARIFF (AMENDMENT) BILL—
See *“ Indian —— ’’ under ‘* BILL(S).”.
TARIFF COMMITTEE—
Question re recommendations of the —. 317.
TAX (ES)—
Question re— _ .
{onservaney -——— in Cawnpore Cantonment. 327.

Distributions by Government officials of leaflets on the salf —-
and land revenue. 290-91. :

Re-iinposition of a professional —— in Risulpore Cantonment.
331-32. _
Term.nal ——— on goods entering New Delhi. 284.
TEACHER(S)-—

Question re—
Disrontent amongst in Ajmer-Merwara.. 513.
Pauecity of Muslim —— in Ajmer-Merwara.  512-13.
Paueity of women ‘i Ajmer-Merwara. 513.

Results and of the Normal School, Ajmer. 516-17.
TELEGRAM (8)—
Question 7¢e—
Non acceptance of a —— of complaint against the . Istimrardar
of Pisangan. 529-30. ' _
Withholding of —— in Champaran. 414.
Withhoiding of —— addressed to the Bengal Provincial Con-

gress Committee. 240.
TELEGRAPH (AMENDMENT) BILL— -

See *“ Indian —— *’ under * BILL(S).”’
TELEPRINTER—
Question re installation of a —— at the Park Strect Telégfaﬁh ‘Office,
Calcutta. -394-95. = :
TEMPLE—

Question re demolition of a in Hissar. 677-78.
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TENANT(8)--
Question re—-

Exa(,tm’g of money from his —— by the Istlmrardar of Pisaugan.
5“5 bl

Extortion of arbltrary cesses from —— by t.he Istunzarum 0£
Pisungan. 530-31.

TENDER(S)—
Question re—

for paint remover accepted by the Indian Stores Depart-
ment.  497-99,

for red pamt accepted by the Indian Stores Department.

497,
—— for the supply of railway stores. 315-16.
—— for white lead. 477-79.
TENURE OF OFFICE—
_ Quesiion re -— — of Members of Provincial Governments. 268.
TERMINAL TAX —
Hee ‘* TAX(ES).”
TERRORISATION- -
Question re reported
THIRD CLASS—-
Question r¢—

in Ambala Cantonment. 327.

Tmprovement of privies in railway carriages. 261.

Overerewding of and intermediate class carriages on the
North Westerr. Railway. 408-09.

Qvercrowding of carriages on the Madras and Southern
Mahratta Railway. 290.

Over:rowding of railway carriages. 314-15.

()vern.roudmg of through _ earrlages by Indian sepuys. 490.

Prineiple sdopted in fixing —— railway fares. 2635.
THOMASON CIVIL LNGINEERING COLLEGE—

Questmn re appeintment to the Indla.n Service of Engineers of stu-
“dents of the ——. 410-1

TIBBIA COLLEGE—
Question re provision of 8 road. between New De]]n a.nd Ra.m;as

College and 538.
TICKET(S)—
‘Question re—
Dig%cén;i;mance of summer concession —— from Lahore i+ Simla.

Issue of cheap return —— on railways. 801.



! TNDEX: T0' LEGISLATIVE ASSEMBLY DEBATES. 117

TICKET CHECKING—

Question ¢ pérmafericy of the crew system of ——. 230.
TIFFIN ROOM— o
Question re lack of an unorthodox Hindu —— in the Civil Secretariat

Buildings at Simla. 539-40.
TIME TEST—
Question re —— for the Postal Department. 302.
TIN TUT, Mr.—
Odth of Office. 1.
TOLL GATES— .
Question re additional duty on petrol and abolition of
TOWNS—
Question re blockade of certain —— and villages. 381.
TRADE COMMIiSSIONERS—
Question re—
Appoiutment of Indian —— in Europe. 300.
- — gent to foreign countries. 300.
TRADERS—

Question re determination of the profits of peity —— for inecome-tax
purposes. 309-10.

TRAFFIC- -
Question re rebate on
TRAIN{S}—

Qliestion re running of a through —— between Délhi and Madras.
$9-90.

‘TRANSBORDER TRIBE(S)—
See “ TRIBE(S).”
TRANSFER(S)—

Question re to Divisional Offices of clerks and accountants in the
Military Accountant General’s Office. 672-73.

TRANSFER OF PROPERTY (AMENDMENT) BILL—
See ‘“ BILL(8).”

'I‘BJ;%EEEER OF PROPERTY (AMENDMENT) SUPPLEMENTARY

See * BILL(S).”
TRANSIT CHARGE (8)—

Sec ** CHARGE(S).”
TRANSLATION—

Question re and distribution of the Indian Central Cominittes’s
Report. 330-31.

291-92

to Afghanistan. 299.
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TRANSPORT— )
Question re pay of Mechanical —— and supply and —— elerks.
5u0-01.
TREASURY OFFICER(S)—
Question re appointment of —— and Magistrate, Ajmer. 534.
TRIBE(8)—
Question re Congress propaganda amongst trans-border ——. 481.
TRUSTEES— '

Question re discharge of a clerk by the —— of the Indian Museum,
Caicutta. 229-30.

TURNER, M=z. A. C—
Oatk of Office. 2.

UNBOOKED LUGGAGE—

See ‘“ LUGGAGE.”’
UNDER TRIAL PRISONERS—
See ** PRISONER(S).”

UNITED PROVINCES—

Question reorecmitment of Mussalmans in the postal service in the
—.  420.

UNLAWFUL ASSOCIATION(S)—
See ‘‘ ABSOCIATION(S).”
UNQUALIFIED CLERKS—
See ‘* CLERK(8).”’

UNTOUCHABLES—
Q1};ﬁi0n re refusal of postmen in Bengal to deliver letters to —-
. .
v
VACANCIES—
Question re claims of existing qualified candidates to —— in the
Secretariat and Attached Offices. 661-62.
VARNISH—
Question re ‘‘ Murabit ’’ paint and —. 475-77.
VENDORS—
Quesiion re appointment of stamp ——. 302

VENKATAKRISHNAYYA CHOWDRY, M. P.—

Question (Supplementary) re agenda for the Round Table Conference
279. '
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VENKATAKRISHNAYYA CHOWDRY, Mr. P.—contd.
Resolution re—

Formulation of a scheme of self-Government in India and release
of political prisomers. 631-32.

Termination of the contract of the Assam Bengal Railway.
682-84.

VERNACULAR SECONDARY SCHOOL—
Question re lack of English teaching at the Pisangan ——. 514-15.
VESSELS—

Resolution re Convention concerning the marking of weight on heavy
packages transported by 365.

VICEROY, HIS EXCELLENCY THE—

Address by to the Members of the Council of State and the
Legislative Assembly. 33-40.

Message from approving of the election of Maulvi Muhammad
Yakub as President of the Legislative Assembly. 30.

Mevsage from signifying his approval of the election of Sir Hari
Singh Gour as Deputy President of the Legislative Assembly. 151.
Question re¢ discrepancies. found in ’s Press. 550.
VICTIMS—
Question re compensation for innocent —— of recent disturbances

and recognition of services of police and military. 286-87.
VILLAGER—

Question re shooting of a —— of Charsadda. 381-82.
VILLAGES—

Question re blockade of certain towns and ——. 381.
VISIT(&)—

Question re—

——— of the Assistant Commissioner of Ajmer-Merwara to Pisan-
gan. 527-28. )

—— paid to certain schools by the Assistant Superintendent of
Education, Ajmer-Merwara. 514.

paid to schools by Mr. P. B. Joshi, Assistant Superintendent
of Education, Ajmer-Merwara, 516.

VOLUNTEERS-—

Motivn for Adjournment re treatment received by two Congress ——
from police in Simla. 554-60. by

Question re—
Action against Congress —— walking on the Mall, Simla.
604-09.
Treatment received by two Congress —— from the police in
© -Simla. 601-04.
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VOTELS—

Question re in the Pisangan Istimrari area for Membem of the
Legislftive Assembly. 535.

W

WAITING ROOM—
Question re at Khajauli. 288,
WAKF VALIDATING (AMENDMENT) BILL—
See ** Mussalman —— ** under ‘‘ BILL(S).”’
WARRANT OFFICERS—
Question re pay and allowaneés of British. 246-47.
WATER—
Question e collection of —— in the Bisla tank at Ajmer. 405.
WATER PIPE—

Question re provision of a
way station. 538. :
WAYS AND MEANS BALANCES—

on the platform of the Simla rail-

Question re absorption of reserve depreciation funds in ——. 230-31.
WEATHERAL, Mr—
Question re employment of —— by the Executive Officer, Ambala
Cantonment. 307.
WEIGHT—
Resoiution re Convention eoncerning the marking of —— on heavy

packages transported by vessels. 365.
WHITE LEAD—

Se¢e * LEAD.”
WIDOWS® RIGHT OF INHERITANCE BILL—
~ See ‘“ Hindu —— ’" under ‘* BILL(8).”
WILTS:HIRE, SERGEANT—
Question re death of —— in landing in an aeroplane at Risaipar.
658-59.
WOMAN{EN)—
Question re—

Alleged assault by police of —— and children in Calcutta, Bom-
‘bay, Lucknow, etc., in dealing with the Congress movemer{.

546-47.
slurder of a in Ajmer. 533-34.
Paucity of teachers in Ajmer-Merwara. 513.
WORKERS—

Resolation re Convention for protection of —— against accidents.
361-64.
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WORKMEN—
Question re hou_sirlg conditions of

WORKSHOP (8)—

Question re—
Grievances of ‘“ A ’’ Grade apprentices at the Kharagpur Rail

at Lilloogh. 286.

way. 320-21.

Pay and accommodation of Indian apprentices at the Kharagpur
Railway ——. 319-20.

Pay of improvers in the Bengal Nagpur Railway . 822.

Recruitment of Indians as ‘‘ Charge Hands ”’ in the Kharagpur
Railway 322-23.

Lievision of rules for apprentices at the Kharagpur Railway ——.
323-24.

Safeguarding of the interests of Indian apprentices in the

Kharagpur Railway 318-19.
Subsistence allowances paid to apprentices 'in the Kharagpur
railway 322.
Training of apprentices at the Kharagpur Railway ——. 321.
Y

YAKUB, MAULVI MUHAMMAD—

Congratulations to —— on his eleetion as President of the Legislative
Assembly. 30-31.

Klection of as President of the Legislative Assembly. 29.

Message from His Excellency the Vieeroy approving of the elec-
tion of —— as President of the Legisiative Assembly. 30.

See also ‘“ PRESIDENT, Mr.”’
YAMIN KHAN, Mr. MUHAMMAD—

Demand for Supplementary Grant in respeet of * Home' Depart-
ment ", 7.

Motion to reduce Demand for Supplementary Grant for ‘‘ Miscellane-
ous ’’ re inadequate and unsatisfactory suggestions and recommen-
dations of the Indian Statutory Commission. 93-98, 101-05.

Resolution re railway acecidents, 616.
YARD CONTROLLERS—

Question re appointment of Indians as Loco-Foremen, —— and

.§;;tion Superintendents on the Great Indian Peninsula Railway.
§62-53.

.
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Z
ZIAUDDIN AHMAD, Da—
Beuares Hindu University (Amendment) Bill—
Motion to consider. 351-55, 356, 359, 360.
Dewand for Supplementary Grant in respect of ‘‘ Home Depart-

-

ment.”” 3.

Election of to the Gmemmg Body of the Indlan Rez-,earch Fund
= Association. 574. -

Indian Forest (Amendment) Bill—
Motion to consider. - 347, 348.

Motivn for Adjournment re continuation of repressive measures in
tne North-West Frontier Province. 337-38.

Motion to reduce Demand for Supplementary Grant for ‘‘ Miscellane-

ous '’ re inadequate and unsatisfactory suggestions and recomn-
mendations of the Indian Statutory Commission. 75-83.

Question re—

Absorption of Reserve Depreciation Funds in .Way and Means
Balances. 230-31.

Alleged pledges given by Sir Norman Bolton at Peshawai.
417-18.

Amalgamation of State-owned railways. 264-65.

Appointment of Indians as Goods Inspectors on the East Indian
Railway. 262-63.

Appomtmtant of Indians as Station Mastem of first class stations
on the East Imdian Railway. 263.

Dropping of bombs on enemies from aeroplanes. 419:

Establishment of a high sechool for girls in the North-West
F‘rontier Province. 418. N

Piring at a funeral procession in.- Peshawar. 418.

Hours of work of members of crews and grant of compassionate
allowanece in cases of accident. 230.

Minimum educational quahﬂeatmns requlred for railway ser-.
viees. 263,

Occupation by Members, when the Legislature is mot slttmg, of
houses provided for them in Simla.: 265-66.

., Permaneney n_f erew system of ticket checking, 230.

Post office cash certificates. 420-21.

Frinciple adopted in fixing third class railway fares, 265.
Purchase of the Bengal and North Western Railway. 231-82.

Recruitnient of ‘“ A ’’ Grade guards on the East Indian Railway.
263-64.
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ZIAUDDIN AHMAD, Dr.—contd.
Question re—contd.
Recruitment of heads of departments in the North-West FProngier
Provinee. 420.
Recruitment of Mussalmans in the postal service in the United
Provinces. 420.
Remission of land revenue in the North-West Frontier Province.
418-19.
Terms of employment of crewmen. 264.
Utilisation of unclaimed interest on Government Securities. 232.
Question (Supplementary) re—

Appointment of a whole-time Superintendent of Education for
Ajmer-Merwara. 405.

Disturbances at Peshawar. 273,

Redistribution of areas of the Oriya-speaking peoples. 407.

Use of Indian landing grounds by a foreign air service. 415.
Resolution re—

Railway accidents. 617-18.

Termination of the contract of the Assam Bengal Railway. 684-
87, 691.

Z00—
Question re provision of a ——and museum in New Delhi. 506-07.
ZOOLOGICAL SURVEY OF INDIA—

Question re appointment of Muhammadans to the statf of the ——
252-62.

L11CPB(LA)—Y62—30-10.30—GIPS
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